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*+ PREFACE 

e This Brochure gives brief information about the work done by the following 
Committees of the Haryana Vidban Sabha constituted for the year 2002-2003 :— 
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Backward Classes. . 

5. Committee on Government Assurances. 
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- 7. Committe'_e on Privileges. . 

‘8. House Committee. 

9 'h'bmry.Comnm"'_ttee. 

10. Committee on Petitions. 

11. Rules Comnx'tte__e. 

12. Business Advisory Committee. 
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> . . - PUBLIC ACCOUNTS COMMITTEE. 

* The Comitiee for the year 2002-2003 was nominated by the Hon’ble Speaker in 
pursuance of the motion moved and passed by the Haryana Vidhan Sabha in its meeting 
held on 18th March, 2002, to authorise him to nominate the members of the Committee on 
‘Public Accounts for the year 2002-2003 on 3rd April, 2002 which was notified vide Haryana 

Vidhan Sabha Secretariat Notification No. 1- PAC/2002-2003/24, dated the 3rd April, 2002 

The Committee fixed/held a total number of 89 meetings during the period under. 

review. The names of the Members and number of meefings attended by each of them are 
shown in the following table . — - L - T 

St Name ए the Member Number of 
No. « °© - ) o - meetings " 

: . -5 ‘ ] attended 

" 1. ShriNafe SioghRathi, MLA _ : 7 

2. Smt. Veena Chhibbar, MLA« 6 _ 

- 3.- Shri.Chander Mohan, MLA . 17« 

4, ShriDharambir, MLA - . 7 

Y 5. ShriJaiParkash Gupta, MLA _ "2 

- 6. . Shii RamBhagat, MLA . 75 

7. Shri Pawan Kumar Diwan, MLA B 
8  Shri Balwant Singh Maina, MLA ™~ 4 

9. SardarNishan Singh, MLA . 77 

) i REPORTS EXAMINED - 

The Committee examined the Report of the Comptroller and Auditor General of India 
for the year ended 31st March, 1998 (Civil and Revenue Receipts) 

Meetings held and Business Transacted 

The details showing dates and meetings held, the number of members present and 
the business transacted at each meeting, are given in the following table :- 

St. Date of Meeting Number Business Transacted 
| No. .- of नि . 

r. o ) Members 

] Present 

5 12 -3 4 ’ 

1. 11thAprit, 2002 7 The Hon’ble Speaker, Haryana Vidhan Sabha 

- . - welcomed the members of the Comunittee and 
=T ' explained the scope and functions of the 

r - . Committee.
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4__________-___-_-_._—___-__—___'-_—_——'__. 

2. 18th April, 2002 
- 

3. 23rd April, 2002 

4. 24thApril 2002 

" 5. 30th April; 2002 

6. 151 May, 2002 

T 7. 7th May, 2002 

I~
} 

8 

- 

The Committee scrutinised the replies received 
ftom the Government in regard to 
implementation - -of , observations/ 
recommendations made by the Committee 
relating to Printing and Stationery Department 
and decided to orally examine the departmental 
fepresentatives in one of its subsequent 
meetings. . - 

() Consideration of papers placed before the 
Commitiee. kS 

(पु Oral examination ए the representatives of 
Irrigation Department in respect of 
paragraph Nos. 4.6,4.7,4.8,4.9 and4.10 of 
the Report of C&A.G. of India for the 
कच्चा 1997-98 (Civil). , ) 

Oral examination of the representatives एव the 
Printing and Stationery Departrient in regard 
(0  implementation of observations/ 
recommendations made by फिट Committee of the 
following Paras of various Reports of the 
Committee 1~ 

‘Paras . Reports 

.22. * Zsth_g' 

6 36th 

4 . 44th - 
4 48th 

» 

Consideration of papers placed before the 

_Consideration of papers placed before the 

Commiittee, 

(i) Consideration of papers placed before the 
Committee. 

(i) ‘Oral examination of the representatives 
.- of the Social Walfire Department, Welfare 

of scheduled Castes.and Backward 
Classes Department and Women and 
Child Development Department in regard: 
to implementation of observations/ 
recommendendations made. by the
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‘8. 8th May, 2002 

- 9. 

10. 

. 

11. 

" 13th May, 2002 

.14th May, 2002 

21st May, 2002 7 

= 

Committee of the following paras of 
various Reports of the Committee. 

Reports 

2 - 11th 

&8 42nd 
21,23 4dth 

846 50th 

Oral examnination of the representatives of Public 
Health Department inrespect of paragraph Nos. 
3.12 and 4.1 of the Report of CEA.G., of India 
for फिट year 1997-98 (Civil), 

Oral examination of the representatives of Rural 
Development Department in regard to the 

_ Paras 

‘implementation of observations/ recommen- 
dations made by the Committee of the 
following paras of various Reports of the 

Cormmittee :— 

. Paras Reports 

30 - ~ 28th 

2 20th 

8 34th 

36 44th 

30: o 48th 
कि न 50th 

‘Oral examination of the representatives of 
PWD.(B&R) in respect of paragraph Nos. 
3.12,4.2,4.3,44 and 4.5 of the Reportof C&A.G. 
of India for the year 1997-98 (Civil) 

() Consideration of papers placed before the 
Cornmittee. मर 

(i) Resumption of oral examination of the 
representatives of irrgation Department 

in respect of paragraph No.4.1 of the 
Report of C&A.G. of India for the year- 

1997-98 (Civil) 

0 The Committee decided to inspect various 
Imrigation Projects/Dams situated at. 

Nangal Township/Bhakra Dam, Sunder 
Nagar, Manali, Manikaran, Pandoh Dam, 

Ranjit Sagar Dam and Talwara Beas Dam.
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12, 22nd May, 2002 

13. 28thMay, 2002 

14. 29thMay; 2002 

15. 4th June, 2002 

16. 5th June, 2002 

17. 10th June, 2002. 

Oral examination of the representatives of the 
Lotteries Department in regard fo 
implementation of observations/recommen- 
dations made by the Committee of the following 
paras of various Reports of the Committee :— 

Paras Reports 

2 6 
36,3739&40 46th 

10,146,147 " 50th 

The Committee scrutinized the replies received 
from the Govt. relating to Transport Department 
of the Report of C&A.G. of India for the year 
1997-98 (Civil. 
The Committee scrutinized the replies received 
from the Govt., relating to Medical and Health 
Department of the Report of C&A.G. of India 
for the year 1997-98 (Civil). 

Oral examination of the repesentatives of 
Transport Departmetit in respect of paragraph 
'Nos.3.12,7.1,7.3 and 7.4 of the Report of C&A.G. 
of India for the year 1997-98 (Civil). 

Oral examination of the representatives.of the , 
Medical and Health Department in regard to the 
implementation of observation/recommen- 
dations made by the Committee of the following 
paras of various reports of the Committee :— 

Paras Reports 

18 38th 

B 42nd 

2027 A4th 

458991&147 50th 

() TheCommittee discussed the agenda fixed 
for on the Spot Study Tour of Public 
Accounts Comimittee to various Irrigation 

Projects/Dams from 10th to 15th 

June,2002. 

(i) The Committee visited the Bhakhra 
Nangal Dam.
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18. 

19 

20, 

21 ‘19th Juze, 2002 

14th June, 2002 

18th June, 2002 

b 

22, 25th Juge, 2002 

23. 

24, 

L] 

26th June, 2002 

L 

2nd July, 2002 

4 

6 

(i) The Committee also visited the" 
Irrigation and Hydel Power Project and 
Baggi Tunnel at Sunder Nagar on 
11th June, 2002 

(: The Committee reviewed the Spot Visit of 
Bhakhra Dam and Irrigation works at and 
around Sunder Nagar and also visited the 
Irrigation Projects around Manali., 

(i) The Committee also visited Pandoh Dam 
on 13th June,2002. 

(i) The Committee discussed in regard to on 
the Spot Study Visit undertaken by the 
Committee of various Irrigation Projects/ 
Dams, 

, (i) The Committee inspected the Ranjit Sagar 

(i) The Committee also inspectéd the Beas 
Dam Talwara on 15th Jure,2002. 

Oral examination of the representatives of the 
Town and Country Planning Department in- 
Tespect of paragraph Nos. 3.12, 6.9 and 6.10 of 
the Report of C&A.G. of India लि the year 
1997-98 (Civil). ) 

Oral examination of the representatives of the 
Animal Husbandry Department in respect of 
paragraph™Nos. 3.1, 3.12 and 7.1 of the Report 
of C&A.G. of India for the year 1997-98 (Civil). 

Oral examination of the representatives of 
Industrial Training and Vocational Education 
Department in respect of paragraph No. 5,1 of 
the Report of C&A.G. of India for the year 
1997-98 (Civil). 

Resumption of oral examination of the 

representatives of Animal Husbandry 
Department in respect of paragraph No.3.1 of 

" the Report of C&A.G. of India for फिट year 
1997-98(Civil) 
Oral examination of the representatives of Rural 
Development Deparfment in respect of 
paragraph Nos.6.7 and 6.8 of the Report of 
C&A.G. of India for फिट year 1997-98(Civil). 

-
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25. 3rdJuly, 2002 + ही () Consideration of papers placed before the ,I:' 
- Committee. \ E 

- (i) Resumption of oral exarnination of.the 
representatives of Town and Country 
Planning Department in respect of 
paragraph Nos. 6.9 and 6.10 of the Report 
of C&A G, of India for the year 1697-98 

. (Civil). 

26. 9th July, 2002 . 6 Consideration of papers placed before the 

27, 10thJuly, 2002 6 () Consideration of papers placed before the 
i ‘Committee. - 

(i) Oral examination of the representatives of 
Forests, Department in respect of 

- paragraph Nos. 3.12 and 3.13 of the Report 
of C. &A.G of India for the year 1997-98 

) (Civil). 
(i) The Committee decided to undertake on 

the Spot Study Visit/inspection एव various 
on going works 0ई Public Health 3 
Department in respect of Rural Areas as 

well as Urban Areas in the districts of i 
) Hisar, Bhiwani, Rohtak and Jhajjar. 

28, 15thJuly, 2002 7 . The Committee scrutinized the replies received 
from the Government in rtegard to 
implementation of observationrecommendation 
of the Committee relating to Excise and Taxation 

- Department. 

29. 16th July, 2002 . 7. (i) Consideration of papers placed before the 

Committee. 

(i) Orai examination of the representatives of 
Civil Aviation Department in respect of 
paragraphNos. 3.3 & 6.1 (b) of the Report 

- of C&A.G. of India for the year 1997-98 

(Civil). 
(i} Oral examination ofthe representativesof 5 

Education Department in respect of ४ 
paragraph Nos.3.12, 3.13 and 6.5 of the 

Report of C&A.G. of India for the year 
‘ 1997-98 (Civil). 

30. 17thTuly, 2002 . 6 ) The Committee informally discussed 
_ regarding on the spot Visit/inspection of 

various water works of Public Health 

Department in the districts of Hisar, 
lBhiwam,' Jhajjar and Rohtak,
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31. I8thJuly, 2002 _ _ 

32. 19 July, 2002 

33. 23rd July, 2002 

34, 24thJuly, 2002 

&Y 

) 

(i) 

® 

(i) 

@ 

(i) 

(i) 

(@ 

(@ 

The Commiitee visited the water works 

of Tohana, Sewan, Surewala, Uklana 

Barwala, Panghal Singhwa and Behbalpur 

villages 

The Committee informally discussed 
regarding on theé spot Visit/inspection of 

various water works of Public Health 

Department in the district of Hisar, 

Bhiwani. 

याद Committee visited the disposal drain 

of Hisar and water works of Kalod, Katwar, 
Sandwa, Birola, Baganwala, Dhani Mahn 

and Asalawas Dubia villages. 

The Committee informally discussed 

regarding on the spot Visit/inspection of 

various water works of Public Health 

Department in the district of Bhiwani 

Thajjar and Rohtak. 

The Committee visited the water workes 

of Nuna Majra, Babadurgarh, Issarheni and 

Barahi villages. 

Consideration of papers placed before the 

Committes: 

Oral examination of the representatives of 

the Women and Child Development 

Department in respect of paragraph Nos 

3.11, 3.12 and 6.1 (d) of the Report of 

C&A.G. of India for the year 1997-98 

(Civil): 

Oral examination of the represantaltives of 

Transport Department in respect of 

paragraphNos. 1.9, 1.10,4.1 and 4.5 of the 

Report of C.&A.G. of India for the year 
1997-98 (Revenue Receipts). . 

The Committee sctutinized the replies 

received from the Govt., in regard to 

implementation of observation/ 

recommendations of the Committee 

relating to Excise and Taxation 

Department, 

Confirmation of proceedings..
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35, 29th July, 2002 

v 36. 30thJuly, 2002 

37. 6th August, 2002 

38. 7th August, 2002 

Oral examination of the representatives of 
Revenue Department in respect of paragraph 
Nos.3.7,3.8and 3.9 of the Report of C.&A.G. of 
India for फिट year 1997-98 (Civil). 
The Conmittee s¢rutinized the replies received 
‘from the Irrigation Department in regard to 
implementation of observation/recommen- 
-dations made by the Committee of the 

* following paras of vanous Reports of the 
Commiiftee :— - N 

Paras, Reports 

31 23d 

21 : 26th 

. 1722 29th 

14 32nd 

72,73 - 34th ' 

27 . 38h 
11,16 42nd 

116 . 44th 

19,20,21& 144 50th 

() Oral examination of the representatives of 
Printing & Stationery Department in 
respect of paragraph Nos. 3.12, 7.1 and 

. 7.2 of the Report of C&A.G. of India for 
_ the year 1997-98 (Civil). 

(i) Resumption of oral examination 6f the 
representatives of Animal Husbandry 

Department in respect of paragraph No: 
' 3.1 of the Report of C&A 5. of India for 

the year 1997-98 (Civil). . 
(i) Oral exemination of the representatives of 

_ Animal Hushandry Department in respect 
of paragraph Nos. 1.6, 1.8 & 1.10 of the 
Report of C&A.G. of India for the year 
1997-98 (Revenue Receipt). 

(® Consideration of papers placed before the 
Committee, 

() Oral examination of the representatives of 
Mines and Geology Department in respect 
of paragraph Nos. 1.6, 1.9, 1.10, 5.1 & 5.8 
of the Report of C&A.G. of Tndia for the 
year 1997-98 (Revenue Receipts). 

K
 

४. 
पर 
पक
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39, 

40, 

13th August, 2002 

14th August, 2002 

नि किन न नाबथनपथ 

(D) Oral exanuna"u'on__of the representatives of 

@ 

(i) 

Industries. Department in respect of 

paragraphNos. 3.12 & 6.1(c) of the Report 
of C&A.G. of India for the year 1997-98 
(Civil). 

‘Oral examination of the representatives of 
Industries Department in‘regard:to the- 
implementation of observations/ 
recormmendafions made by the Comimlive 

of the followings paras of various Reports 
of the Conumittee :— . 

Paras . Reports 

5 Oth 

2 . 16th १ 
10 22nd 

46 32nd 

12 * 34th 

13 ‘36th 

18 48th 

456 50th 

Oral examination of the representatives of 
Sports Department in regard to the 

implementation of observations/ 
recommendations madé by the Committee 
of the following paras of the various 
Report of the Committee :— - 

Paras Reporis 

47 44th 

91 उठ 
Consideration of papers placed before the 

The Committee scrutinised the replies 
received from the Housing Department in 
tegard to implementation of observations/ 

recommendations made by फिट Committee 
of the following paras of varicus Reports 
of the Committee नल 

Paras Reports 

3233 व... 
56 ' 46th 
91 50th . 

66 . S52nd 
- 
-
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41.  20th Amgust, 2002 

42. 215 August, 2002 

43. 27th August, 2002 

44, 10 September, 2002 

45. '11th September, 2002 

46. 12th September, 2002 

The Comunittee scrutinised the replies received 
from Transport Department in regard to 

implementation of observations/ 
recommendations made by the Committee of thic 
following paras of various Report of the’ 
Committes t~ , 

Paras Reports 

33,34,34 &85 50th 

() The Committee scrutinised फिट tepliés 
received from Revenue Department in 
regard to iplementation of observations/ 
recommendations made by the Committes 
of the following paras of the various 

Reports of the Committee :— 

Paras Reports 

&7 29th 

47 36th 

22 38th 

75 44th 

89 50t 

( Consideration of papers placed before the 
Committee, 

(i) Oral examination of the representatives 
of Medical and Health Department in 
tespectof paragraph No. 3.5 of the Report 
of C&A.G. of India for the year 1997-98 
(Civil). कर 

{{) Consideration ofpapers placed before the 
Committee. 

(i) The Committee postponed the oral 
examination of the representatives 

of Medical and Health Department 

and decided to fix the same for 

18th September, 2002, 

The Committee discussed with the 

representatives of the Industres Department 
regarding the Visit/inspection of various 
Industrial units situated in Haryana and the 
Commuttee visited/inspected the Industrial units 
in the district of Panipat. 

The Committee visited/inspected the Industrial 
Units in the districts of Sonepat and Faridabad. 

F 
N
 

v
 

;
t
'
\
"
l
‘
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47. 13thSeptember, 2002 

48. 17thSeptember, 2002, 

+ 

50. 26th September, 2002 

=t 

51. 3rd October, 2002 

49. 18th September, 2002 L%
 

The Committee discussed with the 
representatives of the Industries Department 
and visited/inspected the Industrial Unifs in the 
districts of Gurgaon. 

The Comumittee scrutinised the replies received 
from the Govt,, in regard to implementation of 

observations/recommendations of फिट 

Committee relating to various Depariments, 

(i) Consideration of papers placed before the 
Committee; 

(i} Resumption of oral ¢xamination of the 
representatives of Medical & Health 
Department in respect of paragraph Nos. 
3.6 & 3.12 of the Report of C&A.G of 
India for the year 1997-98 (Civil). 

Oral examination of the representatives of Excise 
and Taxation Department in regard to 
implementation of observations/recommen- 
dations made by the Committee of the following 
paras of various Reporis of the Committes :— 

Paras. Reports 

40 : 19th 

52, 53, 54 & 56 22nd 

47, 55, 57, 58 & 59 23d . 
54,58,67,69 25th 

49,55,61,63 26th 

41,44,45 28th 

46,47,50,51,53&55 ~ 20th 

61,69,71&75 32nd 

63,66,69 & 70 34th 
53,54,58,59,65&67  36th 

(i Consideration of papers placed before the 
Comumittee. 

(i) Oral examination of the representatives 
of Revenue Department in respect of 
paragraph Nos.1.6;1.9,1.10,3.1 & 3.8 of 

the Report of C.&A.G. of Tndia for the. . 

year1997-98 (Revenue Receipts). 

-
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52, 

55. 

56. 

‘8th October, 2002 

16th October, 2002 

22nd October; 2001 

7th November, 2002 

12th November, 2002 

पं) The Committee decided to undertake a 

0 

study tour to the Union Territory of 7 
Andaman Nicobar Island and States: of 
Maharashtra and Goa. 

Resumption of oral examination of the 
__r_epresema‘fives’ of Irrigation Depariment 

in respect of paragraph No.6.6 of फिट 
Report of C&A.G of India for the year. 
1997-98 (Civil) 

The Committee scrutinised the replies received 
from the Government in regard to 
implementation of observations/recommen- 
dations of the Committee relating to the various 

@ 

(i) 

@ 

Departments 

Consideration of papers placed before the 
Comnittee 

Oral examination ए the representatives 
of Lotteries Department in respect of 
paragraphNos.1.9,1.10,5.1,5.9 and 5.10 of 
the Report of C&A.G of India for the year 
.1997-98 (Revenue Receipts). 

Consideration of papers placed before the 
Conumitiee., 

The Comunittee scrutinised the iep/h'es 
received, from the Exise and Taxation 

Department in regard to implementation 
of abservations/recommendations made 
by the Committee of the following paras 
of various Reprt of the Conmmittee:- 

Paras Re'ports 

70,71,73,76,77,80,81  '38th 
82, 83, 84, 85, 86, 87,88 

50,51,52,54,55,56,57  40th 
59, 60, 61,62, 69,70,71 
72,73, 74 &75 

Oral examination of the representatives of 
Irrigation Department in respect of paragraph 

Nos.1.10,5.1, 5.2, 5.3 and 5.4 of the Report of 
C&A.G of India for the year 1997-98 (Revenue 
Receipts) 

T:
“{

ra
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57. 13thNovember,2002 6 The Cornmittee scrutinised the replies received 

- “' from the Agriculture Department in regard to the 
implementation of observations/recommen- 
dations made by the Committee of the following 
paras एव various Reprt of the Committee :— 

‘ - Paras A Reports 
. = . ः . 6 : 15th 

दि ) 28 . 19th, 

. «उठ v 320d 

व 36 . 38th 
" 108,109 44t 

i - .78 . A6t 
42273 48th 

थे '89, 91, 141,142, 143,147 50th 
_ s 7,8,9,10,11,64,65,88,89,90  52nd 

<2_3 58. 20thNovember,2002 6 () Oral examination of the representatives of 
- . Food and Supplies Department inTespect 

of paragraph Nos:3.12, 3.13 & 7.1 of the 
न . Report of C&A.G. of India for फिट year 

. 1997-98(Civil) _ 
(i) Resumption of oral examination of the 

* : representatives of Revenue Department 
m respect of paragraph Nos. 4.1 and 4.2 

«  of the Report of ‘C&A.G of India for फिट «८. year 1997-98 (Revenue Receipt) 
59. 21stNovember, 2002 6 - " (D Considerationof papers placed before the 

’ ' Committee. . 
" (i) The Committee scrutinised the replies 

. teceived from thePlanning Departments 
in regard to implementation of 

. T , observation/recommendations made by 
i o दि the Committee of the para No. 66 of 52nd 

- Reports of the Committee 

(@) The Commitiee decided to undertake 
study tour to the States of Kerala, 

e _ . Karnataka and Maharashtra, 
60. 26thNovember,2002-4 - 7 - -~ The Committee scrufinized the replies received 

. » « % »  fromthe Public Health Department in regard fo. 
-.. implementation of observations/recommen: 

dations made by the Committes एव the following 
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67. 

27th Novembwer, 2002 

3rd December, 2002 

4th Decemnber, 2002 

11th December, 2002 

[4 

- 13th December, 2002 

16th December, 2002 

17th December, 2002 

Pl 

19th December, 2002 

20th December, 2002 * The Committee discussed in regard to the 

paras of various Report of the Committee :—. 

Paras - Reports - 
हल ) © 36th 

16 48th 

14,73 & 74 50th 

The Committee scrutinized the replies received 
from the Revenue Department in regard to 
implementation of observations/recommen- 
dations made by the Committee of the following 
paras of various Report of the Committee - 

Paras Reports 

& - 38th 

105 42nd 

Oral examination of the representatives of 
finance Department in respect of paragraph 
No2.3.1 (b) relating to Excess Over Grants/ 

" Appropriation of the Report of C.&A.G. of India 
for the year 1999-2000 and 2000-2001 (Civil) 

The Committee scrutinised the replies received - 
from the Govt., in regard to implementation of 
observations/recommendations of the 
Committee relating to various Departments. . 

Oral examination of the Representatives of 
Home Department in respect of paragraph Nos. 
3.2 and 3.12 of the Report of C. & A.G of India 
for फिट year 1997-98 (Civil). 

. The Committee discussed regarding the 
common points to be discussed with the sister 
Committees during its study tour to.the States 
of Karanataka Kerala and Maharashtra. 
The Committce prepared the questionnaire to 
“be discussed with the sister Committees during 
its study tour, 

The Committee discussed with the Officers of 
Kamataka Legislative Assembly on the points 
एवं common interest, कि 
The Committee discussed with the Officers of 
Kerala Legislative Assembly on the points of 
common interest. 

meeting held with the Officers of Karnataka and 
Kerala legislative Assemblies and also 

-discussed the points to be asked in 
Maharashtra Legislative Assembly. 
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70. 231 December, 2002 

मा. 25thDecember, 2002 

r 

72. lstJanuary, 2003 
. 

73. TthJanvary, 2003 

74. l4thJanuary, 2003 

75. 159 January, 2003 

7.6., 21stJanuary, 2003 

4 

77. 22ndJanuary, 2003 

Lt
 

6 

8 

7 

- 

7 

The Committee discussed with the Officers of 
‘Maharashtra Legislative Assembly on the 
points of common interest. 

The Committee discussed inregard to the Spot 
Study Tour underiaken to फिट States of 

- Karnataka, Xerala and Maharashira and 

decided to undértake such study tour in future 
also. 

. The Conmittee scrutinised the replies received 
from the Chief Electrical Inspector (Fower . 
Department) in regard to implementation of 
observation/recommendations made by the 
Comrmittee of the following paras of various 
Reports of the Committee :— 

Paras Reports 

72,73,74 & 75 52nd 

Resumption of oral examination of the 
representatives of Imigation Department in 
respect of paragraph No. 6.6 and 6.9.9 of the 
Report of C.& A.G of India for the year 1997-98 
(Civil). - 

() Consideration ofpapers placed before the 
Committee, 

(i) Confirmation of proceedings. 

(@) Oralexamination एप representatives of 
Agriculture Department in respect of 
paragraph Nos. 3,12, 6.1, 6.2, 6.3, 6.4 and 
7.10f the Report of C.& 2.0. of India for 
the year 1997-98 (Civil). 

Oral examination of the representatives of 
Cooperation Deparfment in respect of 
paragraph Nos. 1.6,1.9, 1.10, 5.1 and 5.11 of the 

Report of C. & A.G. of India for the year 
1997-98 (Revenue Receipts). 

The Commiittee scrutinized the replies received 
from the Govt., in regard to the implementation 
of observation/recommendations of- the 
Committee relating to various Departments. * 

() Consideration of papers placed before the 
Committee, '
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(i) 

- कै. 28th Jamuary, 2003 7 "ही 

(i) 

79. 2ydFebmary, 2003 7 &) 

(i) 

- K] - 

Oral examination of thé representatives of 
Public Health Department in'respect of 
paragraph Nos. 1.9,1.10,5.1 and 5.6 of the 
Repori of C. & A.G. of India for the year 

1997-98 (Revenue Receipts). 

The Committee decided to inspect the 
works एव Kandi Projects of Agriculture: 
Department in the area.of Pinjore, 

Yamunanagar and Hisar, 

The Committec scrutinised the replies 
received from the Exicise and Taxation 
Department in regard to implementafion 
of observation/recommendations made by 
the Committee of the following paras of 
varions Reports of the ‘Connm'ttee — 

Paras . Reports 

107,124 42nd 

105 44th 

The Committee examined the replies 
received from the Home Department in 
respectof paragraph Nos.1.9,1.10,5.1 and 
5.7 of the Réport of C. & A.G of India for 
the year 1997-98 (Revenue Receipts). 

The Committee examined the replies 
received from Animal Husbandry 
Department in respect of paragraph 

Nos.3.12 and 7.1 of the Report of 

C. & A.G of India for the year 1997-98 

(Civil). 

The Committee places on record its deep 
sense of sorrow एप the said demise of 
Kalpapa Chawla, astronaut in the 
:Columbia Shuitle Tragedy on Ist February, 
2003. 

The Committee made a slight change in 
its on the Spot Study Tour to inspect the 

, works of Kandi Projects. 

80. . 4thFebruary, 2003. -7 The Committee visited/inspected the works of 
Kandi Projects of the Agriculture Department 
in'the area of Pinjore. 

- [ 
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81. 5thFebmary, 2003 7- 

82. 10th February; 2003 5 

83. 11th February, 2003 3 

A 

84, 18th February, 2003 6 

- 

The Committee visited/inspected. various 
‘Units/Départments of Haryana Agriculture . 
University. 

()] Consider”ation'of papers placed before the 
Committee. 

{i)) Oral examination of the representatives of 
Exise and Taxation Department in respect 

of paragraph Nos. 1.5 10 1.10,2.1 16 2.18, 
4.1,4.3 and 4.4 of the Reportof C. & A.G 

of India for the year 1997-98 (Revenue 
‘Receipts). 

(iif) The Committee drafied its 53rd Report on 
~ the Appropriation Accounts/Finance 

Accounts of the Haryana Govt., for the - 
years 1999-2000 and 2000-2001. 

The Committee scrutinised the replies received 
from the Govt., in regard to implementation of 
observations/recommendations made by the 
Committee relating to various Departments. 

() The Committee examined फिट replies 
received from फिट Technical Education 
Department in Tespect एव paragraph Nos. 
3.10&6.1(b) of the Reportof C. & A.G of 
India for the year 1997-98 (Civil). 

() The Committee examined the replies 
" received from the Development 

Department in respect of paragraph No. 
3.4 ofthe Reportof C. & A.G of India for 

- the year 1997-98 (Civil): 
({i) The Comumittee examined the replies 
" received from the Election Departrnent in 

न respect of paragraph No. 3.13 of the 
Report of C. & A.G, of India for the year 
1997-98 (Civil). 

- . ¥ (iv) The _Cormm'lttee examined the replies 
received from the District Administration, 
Exise and Taxation, Fisheries, Panchayat, 

Social Welfare, Treasury & Accounts, 
Labour and Employtent Departments in 
respect of paragraph No. 3.12 of the 
Report of C. & A.G. of India for फिट year. 
1997-98 (Civil)
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85. 15th February, 2003 

86. 20thFebruary, 2003 

1 

' §7. 27thFebruary, 2003, 
t 

5 

न 

™ 

(vi) 

(vii) 

(v 

@® 

The Committee examined फिट replies 

received from the Housing and Statistical 

Departrnents in respect of paragraph Nos 

6.1(b) & 6.1(c)of the Reportof C. &A.G 

of India for the year 1997-98 (Civil). 

The Committee examined the replies 

“feceived from the Power Department in 

respect of paragraph Nos.1.6&1.10 of the 

Report of C. & A.G. of India for the year 

1997-98 (Revenue Receipts) 

The Committee examinéd the replies 

received from the Agriculture Department 

in respect of paragraph Nos.1.6,1.9/ 

5.1,1.10&5.5 of the Reportof C. &A.G of 

India for the year 1997-98 (Revenue. 

Receipts). 

The Committee examined the replies 
received from the Forest, PW.D (B&R), 

Medical and Health, Industries, 

Horticulture and Food and Supplies 

Departments in respect of paragraph No 

1.10 of the Reportof C. & A.G of India for 

the year 1997-98 (Revenue Receipts). 

The Comunittee scrutinized the replies 

received from the Forest Department inl 

regard to implementation of observations/ 

recommendations made by the Committee 

of para No:37of the50th Report of the 

Commmittee. 

The Commitice inspectéd on the Spot the 

various schemes of Pension distributed by the 

Social Welfare Department in the District of 

Panipat, Soncpat and Jhajjar (Bahadurgarh). 

The Committee inspected on the Spot the 

various schemes of Pension distributed by the 

Social Welfare Department in the District of 

Faridabad. 

@ The Committee examined the replies 

received from the Irrigation Department 

in respect of paragraph Nos. 4.6,4.9, 6.6, 
¥ 
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6.5 (दो, 6.6.7 (ii) and 6.6.11 of the Report 

of C&A.G of India for the year 1997-98 

(Civil). 

(i) The Committee scrutinized the replies 
received fromthe Election Department in 
regard to implementation of observations/ 
recommendations made by the Commiitee 

_ ) of para 64 of 52nd Report of the Committee. 
| 

- (iif) The Committee decided that the figures 
regarding Court cases be depicted in the 

54th Report of the Committee, 

(iv) Confirmation of Proceedings. 

(v) The Committee drafted the remaining part - 
" ofits 54th Report for the year 2002-2003, 

The Committee also finalized its 54th 
Report and authorized to Chairperson to 
sign and present the Report to the House. 

88. 21stMarch, 2003 5 @ Consideration एव papers placed before the 
Cormnittee. 

(i) The Committee scrutinized the replies 
received from the Govt., in regard fo 
implementation of observations/ 
récommendations of the Committee 

. relating to various Departments. 

* 89" 27thMarch, 2003 3 The Committee scrutinized the replies received 

कि from the Govt;, in regard to implemeritation of 
observitions/ré¢commendations of the 
Conimittee relating to various Departments. 

The Committee held its own meetings at places outside Chandigarh as detaited 

below:— =~ ) ' - . 

Manali : 1262002 * 

(कर. No. 18) 

Dalhousie 14-6-2002 

(SzNo.19) 
. Hisar 17-7-2002 

(छा. No.30&81) 5-2-2003 

Bhiwani 18-7-2002 

(Sr.No3D ) - 
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Jhajjar T 1972002 
 (StNo.32) . . - 

;. Panipat +. 119-2002 
(S1.No.45 & 85) " 19-2-2003 

Faridabad- . 12:9-2002 
_(Sr.No.46 & 86) 20-2-2003 

-Gurgaon 13-9-2002 
(Sr.No.47). « 

New Delhi . 13-12-2002 
(Sr. No.65 & 71y ‘ 2512:2002 

Mysore - : 16-12-2002 
(St.No. 66) 

" Banglore 17-12-2002 
(झा. No. 67) ' . 

Trivandrum 19-12-2002 
' (छा. No. 68) 

Kanya Kumari : 20-12-2002 
(5८ ऐ९०. 69) ' 

Mutabai व 23.12-2002 
, (5. No. 70) - 

Pinjore 4-2-2003 
87. No. 80) 

REPORTS PRESENTED 

‘Under Rule 223 of the Rules of Procedure and Conduct of Business in the Haryana 
Legislative Assembly, 53rd Report of the Public Accounts Committee on the Appropriation * 
Accounts/Finance Accounts of Haryana Government for the years 1999-2000 and- 
2000-2001 and 54thReport of the Public Accounts Committee on the Report एव Comptroller 
and Auditor General of India for the vear ended 31st March, 1998 (Civil and Revenue 
Receipts) were .present}e to the House on 12th and 14th March, 2003 respectively. 

r 
Proceedings = 

A record of proceedings of the meetings of the Committee has been kept in the 
Haryana Vidhan Sabha Secretariat. \—f,
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COMMITTEE ON PUBLIC UNDERTAKINGS 

The Committee for the year 2002-2003 was nominated by the Hon’ble Speaker in 
pursuance of the motion moved and passed by the Haryana Vidhan Sabha in its sitting held 
on 18th March, 2002. authorising him to nominate the members of the Committee on Public 
Undertakings for the year 2002-2003:0n 3rd April, 2002 which was notified vide Haryana 
Vidhan Sabha Secretariat Notification No. 1-CPU/2002-2003/25, dated the 3rd April, 2002. 

2. The Committee fixed/held numb;er of 88 meetings during the period under review. 
The names of the Members and number of meetings atiended by each of them are shown in 
the following table -— . 

St.No. Name of the Mem'ber.——_——__*———__-_‘s | Number of _meetln"gs 
© attended 

ह 1. ShriKeishanLal Panwar, M.LA. हा 
2. Shr Chander Bhatia, M.L.A. है: 

3. ShriMange Ram Gupta, M.L.A. g 

थे... Shri Puran Singh Dabra, M.L.A. 8 

5. Shri AbhaySingh Chautala, M.L.A. 25 

6. ShriAnil Vi, M.L.A. . . 75 

7. ShriRajénder Singh Bisla, M.L.A. 81 

8  ShriDevRaj Diwan, M.L.A. 31 

9,  Shri SherSingh, M.L.A. 84 

Meetings held and Business fransacted 

‘The details showing dates and meetings held, the number of members present and 
the business transacted at each meeting, are given in the following table :— 

Sr.+ Date of Meeting Number _ - Business Transacted 
No. of 

Members 

Present 

1 2 3 : 4 

1. SthApxil, 2002 ' 8 « Welcome address to the Committee by the 
“ Secretary, Haryana Vidhan Sabha. 

2. 10thApril, 2002 9 {) Consideration of papers placed before the 
Compmittes. | 

(i} Scrutiny of the replies received in respect 

of various Paragraphs of various reports 
of the Committee relating to Haryana State 

Minor Irrigation & Tubewells 

Corporation. 



2 4 

3. . 16thApril, 2002 

4. 17 April, 2002 

5. 23rd April, 2002 
- 

- 

6. 24 April, 2002 

7. 30thApril, 2002 

s 

7 

7 

(i) Consideration of papets placed before the 
Comittee 

(ए Oral examination of the representatives of” 
: the Industries. Department in respect of 
~ the paragraph No.3 (Review) of the Report 

" “of the C.&A.G. 6f India for the year: 
1998-99 (Commercial) relating to the 
Haryana Finarcial Corporation. 

Resumption of oral examination एव the 
representatives ए .the Industries Department 
in respect of the paragraph No.3 .(Review) of 
the Report of the C.&A.G. of India for the year 
1998-99 (Commercial) relating to पिंड Haryana 
Financial Corporation. 

Oral-examination of the representatives of the 
Power Department in respect of the paragraphs: 
Nos. 4A.6.1 to 4A.62 of फिट Repoit of the 
C.&A.G, of India for the year 1998-99 
(Commercial) relating to the Haryand Vidyut. 
Prasaran Nigam Limited. ' 

Oral examination of the representatives of 
the Power Department in respect of the 
paragraphs Neos. 4A.6.3-to 4A6.5 of the 
Report of the C.&A.G. of India for the 
year 1998-99 {Commercial) relating to the- 
Haryana Vidyut Prasaran Nigam Limited. 

" (i) The Committee visited/inspected the 220 
K:V'A Grid Sub-station/Workshop, 
Dhulkot and Yamuna Water Canal Hydro-_ 
Electrical Project, Yamunanagar. 

() Consideration ए papers placed before the 
Committee. 

(i) Oral examination of the representatives 0 
the Power Department in respect of the . 

paragraph Nos. 4A.6.6 and 4A.6.7 of घाट 

report of the C.&A.G. of India for the year 

1998-99° (Commercial) relating to the 
Haryana Vidut Prasaran Nigam Limitid. 

+ (i) The Committee proceeded for Sirsa, 

{iv) The Committee inspected Sub Divisions/ 
Sub Divisional Stores/Workshop/Sub 

‘Divisions/ Sub Stations situated पा district | 
Sirsa, Fatehabad and Hissar on 1-5-2002 
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8. 7th May, 2002 

9. 8thMay, 2002 

10, 13thMay, 2002 

12. 21stMay, 2002 

11... 14thMay, 2002 - 

8 

7 

9 

\) 

@ 

(@ 

The Committee inspected Sub-Divisions/ 
Sub Divisional Stores/ Sub Stations 

sitnated in district Bhiwani on 2-5-2002, 

Consideration of papers placed before the 
Conmttee - ' - 

Scrutiny of the replies received in respect 
of the Paragraph No. 3(Review) of the 
report of the C.&A.G. of India for the year 
1998-99 (Commercial) relating to the 
Haryana Financial Corporation. 

Scrutiny of the replies received in respect of 
the Paragraph No. 3(Review) of the report of 

. the C.&A.G. of India for the year- 1998-99 
{Commercial) relating to the Haryana Financial 
Corporation. 

® 

@ 

() 

In the absence of Chairperson 
(Sh. Krishen Lal Panwar), $h. Puran Singh 

Dabra, a member of the Committee was 
chosen to preside over पट meeting, 

Consideration एव papers placed before the 

Committee 

" Scrutiny of the replies received'in respect 
of the Paragraph No. 3(Review) of the 
report of the C.&A.G. एव India for the year 
1998-99 (Commmnercial) relating to the 
Haryana Financial Corporation. 

‘In the absence of Chairperson (Sh. 
Krishen Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 

४ - . - 
chosen to preside over the meeting. 

Scrutiny of the réplies received in respect 
of the Paragraph No. 3(Review) of the 
report of the C.&A.G. of India for the year 

1998-99 (Commercial) relating to the- 
Haryana Financial Corporation. 

Oral examination of the representatives of the 
Power Department in respect of paragraph: 

"No. 2C (Review) of thereport of the C.&A.G. of 
India लि the year 1998-99 (Commercial) relating 

(0 फिट Haryana Power Generation Corporation 
Limited. 

4
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13. 22nd May, 2002 

व... 28th May, 2002 

15. 29thMay, 2002 

16. 5th June, 2002 

17. 11thJune, 2002 

18, 12th June, 2002 

19. 18th June, 2002 3 

Oral examination of the representatives of the 
Power Department in respect of ‘pafagraph 
No. 2C (Review) of the report of the C.&A.G. of 
India for the year 1998-99 (Commercial) relating 
to the Haryana Power Generation Corporation 
Limited. 

Consideration of papers placed before the 
Conmnittee, 

(D Oral examination of the representatives of 
फिट Power Departrrent in respect of the 
paragraph No, 2B (Review) of the report 
of the C.&A.G. of India for the year 1998- 
99 (Commercial) relating to the Haryana 

Power Generation Corporation Limitid. 
after that the Committee proceeded on spot 

. Study tour of Panipat Thurmal Plant. 

(i) The Committee Inspected the.Faridabad 
Thurmal Plant on 30.5.2002. 

Oral examination, of the representatives एव the 
Tourism' Department in respect of the 
implementation of the recommendations/ 
observations contained in the outstanding 
paragraphs of various reports of the Committee 
relating to the Haryana Tourism Corporation 
Limited. _ 

Oral examination of the representatives of the 
Forest Department in respect of the 

implementation of the recommendations/ 
observations confained in the outstanding 
paragraphs of various reports of फिट Cornmittee 
relating to the Haryana Forest Development 
Corporation, 

Oral examination of the representatives of फिट 
Environment Departiment in respect of the 
implementation of the recommendations/ 
observations contained in the outstanding 
paragraphs of various reports एव the Committee 

relating to the Haryana State Pollution Control 
Board. 

() Consideration of papers placed before the 
Committee. 

(i} Scrutiny of the replies received in respect 
of the Paragraph No.2B{Review) of the 
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(/ ] report of the C&A.G. of India for the year . 
कि . 1998-99 (Commercial) relating to the 

Haryana Power Generation Corporation 
+ Limited. ] 

20, 19th June, 2002 5 (D) In the absence of Chairperson (Sh. Krishan 
‘L जा Panwar), Sh. Puran Singh Dabra, a member 

* of the Committee ‘was chosen to preside over 
. tbemeeting 

(i) Scrufiny of the replies received in respect 01, 
' फिर paragraph No.2B (Review) of the report of 

the C&A.G. of India for the year 1998-99 
{Commercial) relating to the Haryana Power 
Generation Corporation Limited. 

21, 25th June, 2002 7 ) _(')1‘ In the absence एव Chairperson (Sh. 

" Krishen Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 
chosen to preside over the meeting. 

हु] ‘Oral examination of the representatives of 
. the Industries Department in respect of 

the paragraph No.3 (Review) of the Report 
, ' " of the C.&A G of India for the year 1998- 

99 (Commercial) relating to the Haryana 

Financial Corporation . 

22. 26th June, 2002. 8 Cral examination of the representatives of-the 

Agriculture Department in respect of the 
implementation of the recommendations/ 
observations contained in the outstanding’ 
paragraphs of various reports of the Committee 

- telating to the Haryana Seeds Development 

Corporation Limited. ’ 

23. 2nd July,2002 8 पी) In the absence of Chairperson (Sh. 
Krishen Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was. 

chosen to preside over the meeting. 

(i) Scrutiny of the replies received in respect 

of फिट Paragraph No.2D(Review) of the 

report of the C.&A.G. of India for the year 
1998-99 (Commercial) relating to पीट, 
HVPNLand HPGCL.. 

24. अप July, 2002 9 Scrutiny of the replies received in respect of 
the Paragraph No.2D (Review) of the report of 

the C.&A.G. of India for the year 1998-99 

(Cormercial) relating to the HVPNL and HPGCL. 
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27. 

29, 

30, 

§th July, 2002 
Sikra Tonrist 

Complex, Asa 

Khera (Sirsa). 

15th Tuly, 2002 

16th July, 2002 

23rd July, 2002 

24th July, 2002 

30th July, 2002 

9 " (@ Scrutiny of the replies received in respect 
of outstanding paragraphs एव 30th report 

of the Committee relating to Haryana 
Tourism Corporation Limited 

- 

(i) The Committee inspected the different 
tourist Complexes of Haryana Tourism 
Corporation Limited falling on National 
‘Highway No. 10 on 9th July, 2002. 

9 . () Consideration of papers placed before the 
Commuittee, 

(i) Scrutiny of the replies received in respect 

of the Paragraph No.3(Review) एव the 
report of the C.&A.G. of India for the year: 
1999-2000 (Commercial) relating to the 
Haryana Warehousing Corporation. 

9 Scrutiny of the replies received in respect of 
the Paragraph No.3 (Review) of the report.of 
the .C.&A.G. of India for the year .1999-2000 
(Commercial) relating to the Haryana 
Warehousing Corporation. 

7 { In the absence of Chairperson 
(Sh. Krishen Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Commmnittee was 
chosen to preside over the meeting 

(0 Consideration of papers placed before the 
Comzmittee, 

7 Oral examination of the representatives of the 
‘Tourism Departraent in respect of the 
implementation एव the recommendations/ 
observations contained in the outstanding 

paragraph No. 22 of 331d report of the 
+ Commitiee relating to the Haryana Tourism 

Corporation Limitid. | 

7 @ In the absence of Chairperson 
(Sh. Krishan L'al Panwar), Sh: Puran Singh 
Dabra, 8 member एव the Committee was 

chosen to preside over the meeting. 

(iiy Resumption of oral examination of फिट 
. representatives of the Industries 

Department in respect of the paragraph 
No.3 (Review) of the Report-of the 

! g
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31, 31stTuly, 2002 7 

L4 - 

32, 6thAupust, 2002 8 

[y 

उठ, TthAugust, 2002 8 

14th August, 2002 9 

] 

19th August, 2002 9 

34. 13thAugust, 2002 . 9 

C.&A.G. of India for the year 1998-99 
(Commercial) relating to the Haryana 
‘Financial Corporation. 

() In the absence of Chairperson 
(Sh. Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a tember of the Committee was 
chosen to preside over the meeting. 

(i) Oral examination of the representatives of 
the Agriculture Department in respect of 
the paragraph No.3 (Review) of the 
report of the C.&A.G. of India for the 
year 1999-2000 (Conmercial) relating (0 
the Haryana Warehousing Corporation. 

() Consideration of papers placed before the 

Conmittee. 

(i) Oral examination of the representatives of 
the Forest Department in respect of. the. 
paragraphs No. 4A.4.1 and 4A.4.2 of the 
reportofthe C.&A.G. of India for फिट year 
1999-2000 (Commercial) relating to फिट 
Haryana forest Development Corporatton 
Lirited. . 

Scrutiny :of* the replies received in respect of 
the Paragraph No.4A.6.1 of the report of the 

C&A.G. of India for the year 1999-2000 
(Commercial) relating to the Haryana State 
Industrial Development Corporation Limited. 

Oral examinmation of the representatives एव the 
Industries Department in respect of paragraph _ 
No. 4A.6,1 of the report of the C.&A.G: of India 
for the year 1999-2000 (Cornmercial) relating to 
the Haryana State Industrial Development 

Corporation Limited 

Scrutiny of replies received in respect of 

paragriph No. 12 of 27th report of the 

Committee relating to the Haryana State 

Industrial Development Corporation Limited. 

Scrutiny of the replies received in respect of 
the paragraph No. 2E (Review) of the report of 

the C.&A.G. of India for the year 1998-99 

(Commercial) relating to the Haryana Vidyut 
Prasaran Nigam Limited.
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37. 21stAngust, 2003 9 
Haryana Bhawan, 
(New Dethi). 

28, 2T7thAugust, 2002 8 

39. 28thAugust, 2002 8 

40. 100 Septernber, 2002, 6 

, Scrutiny of the replies received in respect of 
" the paragraph No. 2E (Review) of the report of 

the C.&A.G. of India for the year 1998-99 

(Commercial) relating to the Haryana Vidyut 
Prasaran Nigam Limited. 

() Consideration of papers placed before the 
Committee. 

(i) Oral examination of the Commissioner & 
Secretary to Government, Haryana, 

Transport Department in respect of the 
implementations/observations contained 
in the outstanding paragraphs No.1 and 
25 of the'42nd Report of the Committee. 
relating to Haryana Roadways 
Engineering Corporation. 

(i) Confirmation of proceedings 

Oral examination of the representatives of the 
Industries Department in respect of paragraphs 
No.4B.1.1t04B1.4 ofthereportofthe C.&A.G. 
of India for the year 1999-2000 (Commercial) 
rtelating to the Haryana Financial Corporation. 

(- In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh, Puran Singh 

Dabra, a member of the Committee was 

chosen to preside over the meeting, 

(i) Consideration of papers placed before the 
Commiitee. 

पी Oral examination of the Financial 
Commissioner & Principal Secretary to 
Government, Haryana, Social Justice & 

Empowerment & Welfare of SC&BCs 

Department in respect of the 
implementation of the recommendations/ 
observations contained in the 
outstanding paragraphs No.. 15 to 19 of 

the 42nd report of the Committee relating 

to the Haryana Backward Classes and 

Economicallly Weaker Section Kalyan 

Nigam 
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41, 11th September, 2002 

LY 
~ 

42, 17th September, 2002 

43. 18thSeptember, 2002 . 
न 

L 

44. 26th September, 2002 

- 

45., 1stOctober, 2002 

- 

- - 

- 7 

7 

Oral examination of the Financial Commissioner 
& Principal Secretary to Govermment, Haryana, 
Home' Department in respect of the 

implementation of the ‘recommendations/ 
observations contained in the outstanding 
paragraph No.26 of the 43rd report of फिट _ 
‘Committee .relating to the Haryana Police 
Housing Corporation Limited. 

() In the absence of . Chairperson 
(Sh. Krishan- Lal Panwar), Sh. Rajinder 
Singh Bisla, a member of the Committee 
was chosen to preside over the meeting. 

" (i)} Oral examination ofthe Commissioner & 
+ Secretary to Government, Haryana 
Women and Child Development 
Department in respect of the 
implementation of the recormmendations/ 
observations contained in the 

outstanding paragraphs No. 2B.20 to 24 
of ‘the 42nd report of फिट Committee 
relating to the Haryana Women and Child 
Development Corporation. 

(1) In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh. Rajinder Singh 
Bisla, a member of the Committee was 

chosen to preside over the meeting. 

(i) Oral exarnination ए फिट Commissioner & 
Secretary 0 Gevernment, Hatyana , Urtban 
Development Department in respect of the 
implementation of the recommendations/ 
observations contained in the 
outstanding paragraphs No. 1, 2, 3,6 and 
9 of the 25th report of the Committee 
relating to the KurukshefraDevelopment 
Board, Kurukshetra. 

Scrutiny-of replies received in-respect of the 
paragraph No.4A.1.1 of the report of the 

C.&A.G. of India for the year 1999-2000 

{Commercial) relating to-the Haryana Power: 

Géneration Corporation Limited. 

:Consideration of papers placed before the 
Committee -
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46. 3rd October, 2003 
Rajhans Hotel, 
Surajkund 
(Faridabad). 

47. है October, 2002 

48. 9th October, 2002 

49, 14th Qctober, 2002 

x जा 

50. 23rd Qciober, 2002 

9 . Scrutiny of the replies received एप respect of 
outstanding paragraphs of 30th report of the - 
Committee relafing to the Haryana Tourism 
Corporation Limited. 

7 ® 

(i 

(i) 

7- it 

() 

5 O 

(i) 

(ऐप 

In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh. Puran Singh 

Dabra, a member of the Commiittee was 

chosen to-preside over the meeting, 

Scrutiny of the replies received in respect 
of paragraph No.4A.3.1 of the report of 
the C.&A.G. of India for the year 1999- 
2000 (Commercial) relating to the Uttar: 
Haryana Bijli Vitrar Nigam Limited. 

In the absence of Chairperson 
{(Sh. Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 
chosen to preside over the meeting. 

Scrutiny of the replies received in respect 
of paragraph No. 4A 3.2 of the report of 
the C.&A.G. of India for the year 1999- 
2000 (Commmercial) relating to the Uttar 
Haryana Bijli Vitran Nigam Limited. 

In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 
chosen to preside over the meeting. 

Scrutiny of the replies received in respect 

of paragraph No.4A 3.3 of the report of 

the C.&A.G. of India for the year 1999- 
2000 (Commercial) relating to the Uttar 
Haryana Bijli Vitran Nigam Limited. 

In the absence of Chairperson 
(Sh. Krishan Lal Panwar), Sh. Rajinder 
Singh Bisla, a member of the Committezs. 

was chosén to preside over the meeting. 

Consideration of the paper placed before 
the Committee. 

Scrutiny of the replies received inrespect 

of outstanding paragraphs of 41st report 

ए the Committee relating to Haryana 

Minerals Limited. ’ 

oy
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7. 

6th November, 2002 

-~ 

“7th November, 2002 
Tilyar Tourist 
‘Complex, (Rohtak) 

12th November, 2002 

13th November, 2002 

20th Novernber, 2002 
‘Haryana Bhawan, 
(New Delhi). 

21st November, 2002 
Haryana Bhawan,. 

(New Delhi) 

26th November, 2002 

Scrutiny of the replies received in respect of 
outstanding paragraphs of 11th report of the 
Committee relating to the Haryana State 
Coopperative Development Federation Limited. 

Scrutiny of the replies received in respect of 
outstanding paragraphs of 30th report of the 
Committee relating to the Haryana Tourism 
Corporation Limited. 

(i) Consideration of papers placed before the 
. Comnnitiee, 

(i) Scrutiny of the replies recéived in respect 
 of outstanding various paragraphs of 

varions reports of the Committee relating 
to the Haryana Television Limited. 

Consideration of papers placed before the 
Committee. 

Scrutiny of the replies received in respect of 
paragraph No. 4A.2.1 of the report of the 
C.&A.G. of India for the year 1999-2000 
.(Commercial) relating to the H.V.PN.L 

Scrutiny of replies received in respect of 
paragraph No. 4A.2.2 of the report of the 
C.&A.G. of India for the year 1999-2000 

(Commercial) relating to the H.VPN.L 

() In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a member एव फिट Committes was 

chosen to preside over the meeting.. : 

(i) Scrutiny of the replies received in respect 
of outstanding various paragraphs of 
various report of the Committee relating 
to the Haryana State Industrial 

Developrnent Corporation Limited. 

ही In the absence of Chairperson 
{Sh. Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a-member of फिट Committee was 

chosen to preside over the meeting. 

(i} Scrutiny of the replies received in respect 

of outstanding paragraph No. 6.15 of 5th 
report of the Committee relating to the 

+Haryana Land Reclamation and 

Development Corporation Limited.
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- 5% उक्त Deceniber, 2002 7 () In the absence of ‘Chairperson (Sh. 

’ _ Krishan Lal Panwar), Sh. Rajinder Singh 

“ . Bisla, 2 member of the committee was 

. chosen to preside over the meeting, 

भर (0 Oral examination of the representatives. 
of the Power Department in respect of the . 
paragraph No. 2B {(Review) of फिट report 

. of the C.&A.G. of India for the year 

- 1998-99 {Commercial) relating to the 
Haryana Power Generation Corporation 

] Limited. 
60. 4thDecember, 2002 4 @ In the absence of Chairperson (Sh. 

' Krishan Lal Panwar),» Sh. Puran Singh 
Dabra, a member of the Committee ‘was 
chosen to preside over the meeting. 

(i) Oral examination' of the representatives 
of the Power Department in respect of the 
paragraph No. 2B (Review) of the report. 

- of the C.&A.G. of India for the year 
' - 1998-99 (Commercial) relating to the 

‘Haryana Power Generation Corporation 

1, 10thDecember,2002 -~ 7 () Consideration of papers placed before the 

. Commiftee 

v (i) The Cornmittee passed the condolence 
1esolution in respect of Smt. Raj Rani M/o 

) . i Sh. Anil Vij, MLL.A., a member of the 

v Committee. 

62. 110 December, 2002 7 Scrutiny of the replies received from the 
Government i respect of outstanding various 

paragraphs of various reports of the Committee 
v - relating to the Haryana Agro’ Industries 

. Corporation Limited 

63. 17thDecember, 2002 3 () Consideration of papers placed before the 
- Committee 

(i) Oral examination of the Commissioner & 
Secretary 10. Government, Haryanas, 

Transport. Departinerit in respect of the 
,implementation of recommendations/ 
observations contained. in the 

outstanding paragraph No. 1{2A Review) 
एव the 42nd report of the Committee 
relating to the Haryana Roadways 
Engirieering Corporation. 
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54, 23rd December, 2002 
'’ 

- - 
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55, 24th December, 2002 
- B 

बे 

उठ, - 30th December, 2002 

68. '7thJanuary, 2003 
73 

69.. 8th January, 2003. 

(i) The Co_\mmipttee visited!inspected_thé _ 
* Workshop of Haryana Roadways - 
Engineering Corporation, Gurgaon:on 

- 18.12.2002. 

(iv) The Committee visited/inspected the 
L ‘.-J ] Tourist Complex of Badhhal Lake, 

Faridabad -and Tourist Complex of ° 
Magpie, Faridabad on 19-12-2002. 

8, 7 - Scrutiny of the _rcph"es' received in respect of 
outstanding various paragraphs of 11th report 

प्ले of the Committee relating to the Haryana State: 

" Small Industiies  and Export Corporation 
Limited. 

LAY 

L. 3 - Scrutiny of the replies received in respect of 
- putstanding varjous paragraphs of 11th report 
of the Committee relating to the Haryana State - 
Cooperatives Supply and Marketing Federation 
Limited (HAFED) 

, 7 @ In the absence of Chairperson 
' (Sh. Krishan Lal Panwar), Sh, Puran Singh 
. Dabra, a member of the Committee was - 

chosen to preside over the meeting. 

~#° (i) Consideration of papers placed before the 
«, .... .- =, Comrnittee जि 

(i) Scrutiny of replies received in respect of 
A outstanding paragraphs -of various 
e teports of the Committee relating to the 
L Haryana Handloom: & Handicrafts . 

D e Corporation Limited. 

7 () In the absence of Chairperson (Sh. 
‘ * Krishan Lal Panwar), Sh. Puran Singh 

‘ - Dabra, a member of the Committee was 
s chosén to preside over the meeting 

(ii) Scrutiny of the replies received in respect 

' " - of paragraphs No. 7th of 2nd ‘report of 
the Committee relating to the Haryana 
Financial Corporation. 

8 - Consideration of paper placed before the 

- - :Committee. - एल ला 

& Consideration of paper placed before the 
- - Comimittee
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70. 14th January, 2003 

71. 215 Jaouary, 2003 

Fl 

72. 22nd January, 2003 

,r 
- 

- T 

r 

~ 

3.  28th January, 2003 

3 

74 29thi Jamiary; 2003 

@ 

(@) 

@ 

@ 

Resumption of oral examination of the 
representatives of the Forest Department 
in respect of paragraph No. 4A.4.2 of the 
report of the C.&A.G. of India for the year 
1999-2000 (Commercial) relating to the. 
Haryana forest Development Corporation. 
Limited. 

The Committee decided to postponed the 
Spot Study Tour/Inspection of the Depots 
of Haryana Forest Development 

Corporation fixed from 14th January, 2003 
to lfilth'-.Tanuary, 2003. 

In the absencé of Chairperson (Sh. 
Krishen Lal Panwar), Sh. Rajinder Singh 
Bisla, a member ए एड Committee was 
chosen to preside over the meeting. 

Resumption of oral examination of the 
representatives of the Agriculture 
Department in respect of the paragraph . 
No. 3 (Review) of the report of the 
C.&A.G. of India for the year 1999-2000 

(Commercial) relating to the Haryana 
Warehousing Corporation Limited. 

In the. absence of Chairperson (Sh. 
Krishan Lzl Panwar), Sh. Puran Singh 
Dabra, a member एवं the Committee was 

chosen to preside over the meeting, 

Resumption of oral examination of फिट 

representatives of the Agriculture 

Deepartment in respect of the paragraph 
‘No. 3 (Review) of the report of the 
C.&A.G. of India for the year 1999-2000 
(Commercial) relating to the Haryana 
Warehousing Corporation Limited. 

Resumption of oral examination of the 
representatives of the Power Department. in 
respect of the paragraph No. 2B (Review) of 
the report of the C.&A.G. of India for the year 
1998-99 (Conrercial) relating to the Haryana 

Power Generation Corporation Limited. 

Resumption of oral examination of the 
representatives of the Agriculture Department 
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- - w रथ . - - - 

76. 

77. 

78. 

79. 

10th Febmary, 2003 

11th February, 2003 
L] 

17¢h February, 2003 

18th February, 2003 

7 

7 

5 

5 

in respect of the paragraph No. 3 (Review) of 
the report of the C.&A.G. of India for the year 
1999-2000 (Commercial) relating to the Haryanza 

- Warehousing Corporation 

. (D Scrutiny of the replies received in respect 

of outstanding paragraphs of No. 48th 

- teport of the Committee relating to the. 
‘Haryana Tourism Corporation Limited. 

(il) - After holding the meeting the Committee 
_ proceeded for Surajkund and visited/ 

(i) 

@ 

* 

inspected Surajkund Crafts Mela ‘and' 
Hotel Rajhans Faridabad on 4th and 5th 
February, 2003 respectively. 

In the absence of Chairperson-(Sh. 
Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 

chosen to preside over the meeting. 

Due to some unavoidable circumstances, 

the Committee decided 10 postpone the 
oral examination of the representatives of 
the Power Department, 

In the absence of Chairperson (Sh. 
Krishan Lal Panwar), Sh. Puran Singh 
Dabra, a member of the Committee was 
chosen to presidg over the meeting. 

Due to some unavoidable circumstances, 

the Committce decided to postpone the 
* oral examination of the representatives of 

0 

® 

the Power Department. 

In the absence of Chairperson 
(Sh. Krishan Lal Panwar), Sh, Puran Singh 
Dabra, a member of the Comumittee was 

chosen to preside over the meeting. 

Scrutiny of the replies received inTespect 
of outstanding various paragraphs of 

various reports of the Cormmittee relating 
to the Haryana Agro Industries 
Corporation Limited 

In the absence of Chairperson 
(Sh. Krishan Lal Panwar), Sh. Puran Singh 
Dabra, 2 member एव the Committee was 

chosen to preside over the meeting,
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* (i) Scrutiny of the replies received in respect 
' of outstanding various paragraphs of 

various reports of फैट Committee relating 
to Haryana Land Reclamation and 

' Development CorporationLimited. 

80. 24th February, 2003. -8 The Committee partly drafted the 50th report 
‘Haryana Bhawan, . ‘ on the reports of the C.&A.G. of India for the 
(NewDelhi). - years 1995-99 and 1999-2000. 

81. . 25thFebruary, 2003 . 8 The Committee drafted and: finalised the 

- Haryana Bhawan, 50th report on the reports of the C.&A.G. of 
(New Delhi). , India for the years 1998-99 and 1999-2000. 

82. 26th February, 2003 8 Confirmation of Proceedings. 
Haryana Bhawan, 

(New Delhi). 

83. 18thMarch, 2003 7 () Scrutiny of thereplies received in respect 
की of outstanding various paragraphs of. 

various reports एव the Comumittee relating 
1 to the Haryana State Minor Irrigation and 

Tubewells Corporation Limited. 

. (i) Confirmation of Proceedings. 

84. 23rd March, 2003 8 () Scrutiny of thereplies received in respect 
Sikra Tourist Complex, एवं outstanding paragraphs एवं 48th report 
Asa Khera, (Sirsa). of the Committee relating to the Haryana 

. Tourism Corporation Limited. 

ः {ii) The Committee proceeded for Bikaner and 
visited the Indira Gandhi Canal 

Afforestation Bikaner omn dated 

 24thMarch, 2003, 

85, 25thMarch, 2003 7 The Committee held its own meeting, The 
Ja:s_a!mer, Committee visited to desert afforestation in 
(Rajasthan}.. Jaisalmer District on 26th March, 2003 its 

enroute to Udaipur, 

86. 27thMarch, 2003 7 The Committee held its own meeting and 
Mount Abu, (Rajasthan), Commitiee visited State Trading Depot Udaipur 

and Ghata Nadi Nursery and Wildlife Sanctuary, 
Mount Abu. 
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जार... पी. 29 0/िए, 2003 '8 . The Committee held its own meeting and 
3’-. Jaipur, (Rajasthan). discussed the. wood harvesting activities/ 
il कि . . wildlife sanctuary and visited Sariska National * 

T Park, Sariska (Rajasthan) - 

88. 31stMarch, 2003 =8 “The Committee discussed and review. the tour 
' - - regarding wood harvesting activities in 

* Rajasthan: दि 

‘3. Presentation of Report “ . . 

50th Report of the Commiittee on the Reports of the Comptroller and Auditor General 
of India for the years 1998-99 and 1999-2000 (Commercial) was presented to the House on 

14th March, 2003. . 

4, A record of the proceedings of the meetings of the Committee has एंड kept in the 
Haryana Vidhan Sabha Secretariat. 

L 1 4
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COMMITTEE ON ESTIMATES 

The Committee on Estimates for the year 2002-2003consisting of nine members was 
nominated by the Hon’ble Speaker, on having been authorised by 8 motion moved and 

passed by the Haryana Vidhan Sabha in its sitting held on 18th March, 2002 and notified 

vide Haryana Vidhan Sabha Secretariat ‘Notification No. EC-1/2002/2003/18, dated 

3rd Aprnil, 2002. . 

2. Shri Lila Krishan, MLA was appointed the Chairperson of the 
Committee. 

3. The Committes held/fixed 55 meetings (at Chandigarh and outside Chandigarh) 

during the period under review. 

Sr.No. Name of the Member N__——-_-———_—____—.mnber of meetings 
attended’ 

1. ShriLilaKrishan, M.L.A. 55 

2. Shri Lachhman Dass Arora 52 

3. ShriSurajMaL M.L.A. o 14 

4.  Shri Balbir Singh, M.L A, . 33 

5. ShriKanwarPal, M.L.A. | 5 

हि... Shd Jitendra Singh Malik, M.L.A. - 48 a 

7. DrSitaRam ML.A. _ 45 

8. ShriMoolaRam,M.LA. 15 

9. ShriLilaRam, MLA. a9 
a 

Meetings held and Business transacted 

The dates of meetings, the number एव members present and business transacted at 
each meeting is given below :— 

का... Date एव Meeting Number Business Transacted 

No. ’ of 

Members 

Present 

1- 2 3 4 

1. 9thApril, 2002 8 The Committee discussed the scope and 

functions एव the Committee, 

-y 

P



-\;" 
b 

39 

2 
4 - - 

12 

17th April, 2002 

F] 

23rd April, 2002 

151 May, 2002 

8th May, 2002 

16th May, 2002. 

22nd May, 2002 

29th May, 2002 

5th June; 2002 

12th June, 2002. 

19th June, 2002 

26th June, 2002 

)
 The Commmittee selected the Ddiry Development 

& Industries Departments to examine their 
Budget Estimates for the year 2002-2003. 

The Committee selected the Forest Department 
to examine its Budget Estimates for the year 

2002-2003. 

The Committee scrutinized the reply received 
from Tourism Department in respect of 
implementation of recommendations/ 
observations made by the Comumittee in its 32nd 
Report. 

The Committee scrutinized the reply received 
from Food & Supplies Department in respect of 
implementation of recommendations/ 
observations made by the Committee in एंड 27th 

Report. 
Y 

The Committee orally examind the 

representatives of Food & supplies Department. 

The Committee scrutinized the reply received 
from Tourism Department in respect of 
implementaticn of recommendations/ 
observations made by the Committee in its 32nd 
Report 

The Committee orally examined the 

representatives of Tourism Depariment. 

The Comumittee scrutinized the replies received 
from the Agriculture Deptt. and postponed the 
oral examination of Agriculture Department fixed 
for 12th June 2002. ) 

4 

The Committee scrutinized the reply received 
from Agriculture Department in respect of 

implementation of recommendations/ 
observations made by the Commmittee in पड 30th 

. Report. 

The Committee scrutinized the reply received 
from Mines & Geology Deptt. and postponed 
the oral examination of Mines & Geology 
Depariment fixed for 26th hune 2002. 

"The Committee scrutinized the reply received 

from Mines & Geology Department का. respect
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4 - . 

13, 

14. 

15. 

16. 

17. 

(है, 

19. 

2 - . — 3 

. 3rd July, :्यृ 

पर, 2002. | 5 

16th July, 2002 7 

24th July; 2002 6 

315 July, 2002 6 

6tk August, 2002 5 

13th August, 2002. -6 

14th, August, 2002 6 

20th August, 2002 4 

27th August, 2002 7 

एवं implementation of recommendations/ 
observations made by the Committee in its 31st 
Report, . 

The Commiittee scrutinized the reply received 
from the Public Health Department in respect of 
th',e' implementation of recommendations/ 
observations made by the Committee in its 
28thReport. 

The Committee orally examined the. 
representatives of Publick Health Department 

The Committee scrutinized the reply received 
from Transport Department in respect of 
implementation of recommendations/ 
observations made by the Committee in its 
27thReport. 

The Committee scrutinized the reply received 
from Transport Department in respect.of 
implementation of recommendations/ 
obgervations made by the Commitiee in its 
27th Report. 

The Commiittee orally examined the 
representatives of Social Welfare/Women & 
Child Development Department. 

The Committee Postponed oral examinstion cf 
Commissioner & Secretary to Govt., Hafyana 
Transport. Department on request due to पड 
leave and then scrutinized the reply received 
from Transport Department. 

The Committee partly scrutinized the reply 
received from Irmigation Department.. 

The Committee scrutinized the replies received 
from Imrigation Department in .respéc: of 
implementation of recommendaticns/ 

observations made by the Committee in its 25th 

Report. 

The Commiti¢e Postponed the oral examination 
of representatives of Irrigation & Industries 

Department on their request. 

The Committee scrutinized चिट budget mazrerial 
for the year 2002-2003 received from Dairy’ 
Development Department. - 
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23 

4 

2. 

25 

26. 

27. 

28. 

20d September, 2002 

11th September 2002 

17th September, 2002 

26th September, 2002 

¥ 

3rd Qctober 2002 

9th October, 2002 
e 

29, 16th October, 2002 

30. 

3L 

i
 

B
 

32. 

33. 

23rd October, 2002 

6th Novermber, 2002 

9th November, 2002 

12th November, 2002 

The Commiftee approved Supplementary 
Estimats (Tst Instaltment) 2002-2003 and decided 
10 umdertake on the spot inspection visit of 
mines in Districts of Y.Nagar, Faridabad, 
Gurgaon and Mohindergarh, 

The Committee orally examined the 
representatives of Mines & Geology 
Department. The Committee also.decided to 
undertake on the spot inspection of mines from 
12th to 14th Septémber. 

The Committee scrutinized the budget material 
for the year 2002-2003 received from Dairy 
Development Department. The Committee also 
proposed 10 undertake a tour to the States of 

* Goa, Maharashtra and Andeman & Nicobar 

Islands. 

The Committee partly framed the Questionnaire 
on budget material received from Dairy 
‘Development Department, 

'The Committee orally examined the 
representatives of Transport Department.. 

The Committee drafted and finalized the 

Questionnaire on the budget material received 
from Dairy Development Department. 

The Committee partly scrutinized the reply 
received from Panchayats Department in respect 
implementation of recommendations/ 

observations made by the Committee in its 30th 
Report . 

The Committee or_ally' examined the 
representatives of Panchayats Department. 

The Comsnittee scrutinized the reply received 
from Agriculture Department in respect of 

implementation of recommendations/ 

observations made by the Committee in its 30th 
Report. 

The Comunittee considered points of discussion 
to'be discussed during the का, - 

The Committee discussed matter of mutual 

interest with Secretary Goa Legislative 

_ Assembly.



- 

42 

1 2 3 - - 4 . L 

3, l3thN’ovember.__2002' 4 The Committee discussed matter of mutual 

. A nterest with Estimates Committee ‘of 

A Maharashtra Legislative Assembly. 

35, 16th November, 2002 3 The Committee reviewed the tour programme , 

उठ, 1BthNovember, 2002 

37. ‘21stNovember, 2002. 

- 

38. 27th November, 2002 

L 

39. 4thDecember, 2002 

40. 11th December, 2002 

3 o= 

18th December, 2002 

42. 24thDecember, 2002 

AL 

42, 2ndJanuary, 2003 
1 

~ 

44. 8th January, 2003 

45. 13th January, 2003 

cancelled visit to Rameshwaram and decided to 
visit Tirupati. The Committee further decided - 

= to return New Delhi on 17th November, 2002 
. instead of 19th November, 2002, 

7 ‘The Committee reviewed the tour progratrmre 
_ and discussions held with sister Committees 
' during the tour. ः थ 

6 . 'The Commaittee scrutinized the replies received 
from Agriculture Department.in respect of 
jmplementation of recommendations/ 
observations made by the Committee in its 30th 
Report. 

7. The Committee postponed the oral examination 
on the request of Commissioner & Secretary to 

A Govt., Haryana Agriculture Department fixed ° 
for27thNovember, 2002. ". - 3 

"7 The Committée orally examines the 
- * representatives of. Health Department. . 

4- "फिट Committce orally examined the 
. i representatives of Dairy Developmert 

_Department -for non-supply. of reply to. 
Questionnaire. 

The Committee orally examines tke 
- representatives of Agriculture Department. 

6 “The Committee scrutinized the reply receiv=d 

‘from Panchayats Department and confirmed the- 
* . _proceedings up to 31st October, 2002, 

“The Committee scrutinized of repl.es 

- Questionnaire received from Dairy Developrent 
o . _Q_eparlmcn_"_t. 

8 7 The Committee orally examines the 
representatives of Dairy Development 
Department on replies to questionnare recexved 
from the Department 

7 The Committee orally examines the 

representatives of Dairy Development 
Department on replies to questionnare rec=ived 
from the Department. - 
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47. 

49, 

3. 

52, 

उठ, 

2 January, 2003, 

29th January, 2003 

Sth February, 2003 

11th Febnuary, 2003 

r 

20th February, 2003. 

25th February, 2003 

5th March, 2003~ 

21st. March 2003- 

7. 26thMarch, 2003 

The Committee scrurinized फिट reply received 
from Health Degartment in respect of 
impleméntation of recommendations/ 
observations made by फिट Committee in its 29th 
Report. 

The Committee scrutmized the reply received 
fiom Panchayats Department in respect of 
implementation o7 recommendations/ 

observations made by जाट Committee in its 30th 
‘Report. ] 

The Committee scrutirized the reply received 
from Transport Department in respect of 
implementation of recommendations/ 
observations made by जिंह Committee in एड 27th 
Report. 

b | 

The Committee scrutinzzed the reply received 
from Panchayats Department in respect of 

implementation of recommendations/ 
observations made by the Commiitee in its 30th 
Report. 

The Committe€ partly firalized its 34th Report- 
for the year 2002-2003. 

The Committee drafted & finalized its 34th 
Report of the Cormittee Hr the year 2002-2G03 

The Committee orally examined the Financial 
Commissioner & Prircipal Secretry to 
Government Haryana, finznce Department and 
other concerned Departments  for 
Supplementary Estimates ((Ind Installment) and - 
prepared its Report. 

The Committee scrutinized the reply received 
from Transport Department जा respect of 

implementation of rzcommendations/ 

observations made by the Comumittee in'its 27th 
Report. 

The Committee scrutinized the reply received 
from Excise & Taxation Devartment in.respect: - 
of implementation एव recommendations/ 
observations made by the Cammittee in its 331d’ 
Report. 

'
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उड़," 27thMarch, 2003 8- The Committee scrutinized the reply received 
from Excise & Taxation Department in respect 

* of implementation of recommendations/ 
- observations made by the Committee inits 33rd 

Report.: 

During the period under Review the Conmittee on Estiinates presented the following 
Reports to फिट House. - 

Sr.  Bywhome Date of " Subject 
No. presented presentation . 

1.  Chairperson 2-9-2002 Report of the Committee on Estimates 
on the Supplementary Estimates (Ist 
Installment)for the year 2002-2003, 

2. Chairperson 5-3-2003 Report of the Committee on Estimates 
' : - on the Supplementary Estimates (IInd 

Instaliment)for फिट year 2002-2003. 

3. Chairperson 1432003 ' 34th Report of the Committee on 
Estimates for the year 2002-2003 of the 

Dairy Development Department. 

Meeting held at places othér than Chandig’a"rh. - 

Sr.No.  Date of Meeting Place of Meeting 

1 23.4.2002 . Haryana Bhawan, New Delhi 

2 9-11-2002 ' Haryana Bhawan, New Delhi 

3. 12-11-2002 Panaji, (008) 

4 13-11-2002 ' . Mumibai (Maharashtra) 
5. 16-11-2002 Chennai (Tamilnadui) 

6. 18:11-2002 Haryana Bhawan, New Delhi 

7. 20-1-2003 Haryana Bhawan, New Delhi 

8, 2132003 . Haryana Bhawan, New Delhi 

9. 27-3-2003 Bennore Rest House, Shimla. 

A record of proceedings:of the meetings of the Committee has been kept in the 
Haryana Vidhan Sabha Secretariat. 
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COMMITTEE ON THE WELFARE, OF SCHEDULED CASTES, 
f‘* ) SCHEDULED TRIBES AND BACKWARD CLASSES 

The Committee on the Welfare of Scheduled Castes, Scheduled Tribes and Backward 
.. Classes for the year 2002-2003 was constituted as a result of चाट motion passed by the 

Haryapa Vidhan Sabha in its sitting held on 18th March, 2002 authorising पिंड Hon. Speaker 
to nominate the Members of the Committee and also appoint the Chairperson 6f Committee. 

- Shri Ramesh Kumar Khatak, M.L.A. was appointed as a Chairperson of the Committee by 

; 

the Hon Speaker on 3rd April, 2002, . 
The pames of the Members of the Committee and number of meetings attended by 

each of them out of फिट total number of 57 meetings held during the period under review are 
given below :— N : 

" StNo.-NameoftheMember .~ Nwmberofmeetmms Nusmber of meetings 
) - atténded 

. . 1. - Shri Ramesh Kumar Khatak, Chairperson 39 + - 
ही 2... ShriBalbir Pal Shah, Member 28 

3. 'Rao DharamPaul, Membér 17 
4. ' ShriBanta Ram, Member. 35 

लि 5... Shr RamKishan Fauji, Member 0 , 
b~ . 6. ShriJagjit Singh, Member 56 - 
O > 7. Shri Tejvir Singh, Member 32 . 

"8 Sh. Deena Ram, Member 29 
9. Shri Rambir Singh, Member .46 

- b 
™ LR 

Meetings held on and Business tr_a'_n__s_a__cted - 
The details showing the dates of meetings, the number of Members present and 

business transacted at each meeting are given below :— : 

S.  DateofMeeting  Number  Busimess Tramsacted — Meeting Nuzober Business Transacted 
No. - - T of = - 

. - L Member . : ] . Present: ‘ —_—  Preset 

1 2 3 ] 4 

L. 16thAprl, 2002 7 "L 16thApl, 2002 7 Welcome address 1o thé Committes by the . Welcome address to thé Committee by the 
-1 - o Secretary, Haryana Vidhan Sabha. 
<= 2. 23rdApil 2002 9 Selection of Departments/Corporations for 
= १०० ० « . examination. . 
A 3.7 30thAprl, 2002 _+ 6 . The Committee partly scrutinized the material 

- received frorn the Commissioner and Secretary’ 
to Government, Haryana, Tourism Department’ 

o . ' regardinig general working of the Haryana 
. Tourism Corporation..
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11 

Jth May, 2002 

14th May, 2002 

21stMay, 2002 

- 

231d May, 2002 

28th May, 2002 

4th June, 2002 

11th June, 2002 . 

18th Juge, 2002 

7 

( The Committee partly scrutinized the 

material received from the Commissioner 
and Secretary to Government, Haryana, 

Tourism Department regarding general 
working of the Haryana Tourism 
Corporation. 

(i) Decided to hold meeting at Mussoorie on 
23rd, and 24th May, 2002 

(D Consideration of paper placed before the 
Committee. 

(i) Decided tocancel meeting fixed to be held 
at Mussoorie on 24th May, 2002. 

The Committee partly scrutinized the material 
received from the Commissioner and Secretary 
to Government, Haryana, Tourism Department 

regarding general working of the Haryana 

Tourism Corporation. 

The Committee partly scrutinized the material 
received from the Commissioner and Secretary 
to Government, Haryana, Tourism Department 

regarding general working of the Haryana 

- Tourism Corporation. 

The Committee partly scrutinized the material 
received from the Commissioner and Secretary 
to Government, Haryana, Tourism Department 
regarding general working of the Haryana 
Tourism Cerporation. 

The Commiitee partly framed the Questionnaire 
on the material teceived from the Cormmissioner 

and Secretary to Government, Haryana, Tourism 

Department regarding general working of the 

Haryana Teurism Corporation. 

The Committee partly framed the Questionnaire 
on the material received from the Commissioner 
and Secretary to Government, Haryana, Tourism 

Department regarding general working of the 
Haryana Tourism Corporation. १ 

The Committee partly framed the Questionnaire 
on the material received from the Commissioner 
and Secretary to Government, Haryana, Tourism 
Department regarding general working of the 

Haryana Tourism Corporation. 

>
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er 12. 25th June, 2002 

13. 2nd July, 2002 

14. 9th July, 2002 

15. 15th July, 2002 

16. .23rd July, 2002 

" 17. 30th July, 2002 

18. 6th August, 2002 ' 

8 

4 

3 

8 

9 

8 

v 

The Committee partly framed the Questionnaire 
on the material received from the Commuissioner 

and Secretary to Government, Haryana, Tourism 
Department regarding general working of the 
Haryana Tourism Corporation. 

The Committee partly framed the Questiomnaire 
on फिट material received fromthe Cormmissioner 
and Secretary to Government, Haryana, Tourism 
Department regarding general working of the 
Haryana Tourism Corporation. 

The Committee partly framed the Questionnaire 
" on the material received from the Commissioner 

and Secretary to Government, Haryana, Tourism 
'Department regarding general working of the 
Haryana Tourism Corporation. 

The Committee partly framed the Questionnaire 
on the material received from the Commissioner 
.and Secretary to Govemment, Haryana, Tourism. 
Department regarding general working of the 
Haryana Tourism Corporation. 

(@ Confirmation of proceedings. 

(i) Consideration of papers placed before 

the Committee. ) 

(i) The Committee framed the Questionnaire 
on the material received from the 
Commissioner and Secretary to 

Government, Haryana, Tourism 

" "Department regarding general working of 
the Haryana Tourism Corporation. 

The Committee partly scrutinized the material 
received from the Financial Commissioner and 

Principal Secretary to Government, Haryana, 
_Cooperation Department in respect of 
im_plementation of recommendations/ 
observations as contained in 26th Report of the 

Committee concerning the Haryana State 

Cooperative Supply & Marketing Federation 

Limited. ' 

() Considerations of papers placed before 
the Committee. 

(i) The Committee partly scrutinized the. 
material received from the Financial
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Commissioner and Principal Secretary to न 
. Government, Haryana, Cooperation 

T .. ~Department in respect of implementation. ' 
of recommendations/observations 85 | 

contained in 26th Report of the Commuttee ' 
concerning the Haryana State Cooperative 
Supply & Marketing Federation Ltd. 

19. 13th August, 2002 6 “The Committee scrutinized the material received 
: from the Commissioner and Secretary to 

Government; Haryana, Tourism Department_ 
regarding general working of the Haryana 
Tourism Corporation. 

20. 14th August, 2602 5 The Commiittee scrutinized the material received 
' from the Commissioner and Secretary to 

Government, Haryana, Tourism Department 
regarding general working फ the Haryana 
Tourism Corporation. 

21. 20th August, 2002 5 The Commuittee scrutinized the material received 
हे from the Financial Commissioner and Principal 

Secretary to Government, Haryana, Coopezation 
Department in respect of implementation of 
recommendations/observations as contained पा 
26th Report of the Committee concerning the 
‘Haryana State Cooperative Land Development ' 
Bank and Haryana Dairy Development 
'Cooperative Federation. 

22. 22nd August,, 2002 5 . The Commmittee partly scrutinized the material 

received from the Commissioner and Secretary 
to Government, Haryana, Panchayat 
Depattment regarding general woiking of the 
Panchayat Department. 

N
S
 

23, 23rd August, 2002 5. The Committee partly scrutinized the material 
“received from the Commissioner and Secretary - 
to  Government, Haryana, Panchayat 
Department regarding general working of the - 
Haryana Panchayat Department. ः 

24. 270 Angust, 2002, नह The Cormmitige scrutinized the material received  * 
- from the Financial Commissioner anid Principal 

Secretary to Government Haryana, Industrial 

- Training and Vocationa! Education Department 
in respect of implementation of 
recommendations/observations as contained in 

26th Report of the Committee concerning 

_j
.i
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_ [ Industrial Training and Vocational "Education 

* ‘Department. 

25. 10th September, 2002 6 The Committee partly scrutinized of the material 
हे व s . *  received from the Commissioner and Secretary 

- A . = “ toGovemment, Haryata, Transport Department 
- " % . in Tespéct of implementation of 

", recommendations/observations as contained in 
" the 26th Report of the Committee concerning 

Transport Department 

26. 17hScpember,2002 5 . () Considerationof paper placed befbre the 
. Conunittee 

1 i 

. ' - () The Committee partly scrutinized the 
-~ material received from the Financial 

i, «न, " . Commissioner and Principal Secretary to 
~ Government, Haryana, Development and 

. ) . Panchayat Departinent regarding general 
. . . : working of the Panchayat Department.: 

._..\__ 27. ."Gth"S_eptember', 2002 5 - The Committee partly scrutinized the material . p 
> received from the Financial Commissioner and 
Lo < . . Prncipal Secretary to Government,. Haryana 

. Panchayat Department regarding general 
. working of the Panchayat Department 

28, 15! October, 2002 s * (i) Consideration of paper placed before फिट 
R Committes 

(i) Orally examined the Financial 
* ) ; Commissioner and Principal Secretary to 

T * ' Govemnment, Haryana; Power Department # 
++  in respect of non Supply of material 

& . - ., Tegarding  implementation  of 
. . . recommendations/observations as 

contained iri 26th report of the Committee 
concerning Power Department, -~ - L

 

- (i) Orally examined the Financial 
3 Commissioner and Principal Sectetary to 
’_"‘H * Government, Haryana, Industrial Training 
- N . and Vocational Education Departmentin 
i ः इट5ए४८६'. of implementation of 
= दर recommendations/gbservations as. 

R contained in the 26th Teport of the 
' - .Committee conceming Industrial Training 

and Vocational Education Department.
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29. 8th October, 2002’ 6 ' () Considerationof paper placed before the 
Committee. 

) . ' @) Orally examined the Commissioner and 

. ' . Secretary to Government, Haryana, 

v Education Department in respect of non 

. - supply of replies regarding 
implementation of recommendations/ 
observations as contained in 26th Report 

of the Committee conceming Education 

Department. 

30. 16th October, 2002 3. . () Consideration of paper placed before 
the Committee. 

(i) The Committee scrutinized फिट material 
received from the Financial Commissioner 
and Principal Secretary to Government, 
Haryapa, Panchayat Department 
regarding general working of the 
Panchayat Department. 

31. 22nd October; 2002 5 ' “The Committee scrutinized the material received 
from the Financial Commissioner and Principal 

Secretary to Government, Haryana, Home 

Department in respect of implementation of 
recommmendations/observations as contained पा 

the 26th Report of the Committee concerning 

, Police Department. 

32. 6thNovember, 2002 6 . () Consideration of paper placed before the 

i Committee. 

{ii) Decided to undertake’ study tour to the 
States of Orissa, Tamil Nadu and Union 

. . Territory of Andaman and Nicobar w.e.f. 
12th to 25th December, 2002. 

(0 Confirmation of proceedings. 

(iv) Decided to hold own meetings at Ajmer, 
Mount Abu, Jaipur and Delhi From 21st 
to 24th November, 2002. 

33, 14th November, 2002 7 The Committee partly scrutinized the material 
- received from the Financial Commissioner and 

Principal Secretary to Government, Haryana, 

Town and Country Planning Department in 

respect of implemention of recommendations/ 

- 
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34. 15thNovember, 2002 

- 

35. 20thNovembher, 2002 

36. 26th November, 2002 

न 

7 

3 

5 

observations as contzined in फिट 26th Report: 
_of the Committee concerning HUDA. - 

( The Committeeheld discussions with the 
visiting sister Committee of Kerala 
Legislative Assembly on matters of 
common interest and. for the welfare of 

. Scheduled Castes, Scheduled Tribes and 

* Backward Classzs. 

(i) Decided to defer its visit to Rajasthan 
State to be undertaken w.e.f. 20th 

November, 2002, 

(iii) Decided to posipone study tour 0, the 
State of Orissa, Tamil Nadu and Union 

Territory of Andaman and Nicobar 
already fixed from 12th December, 2002. 

() Consideration एव. paper placed before 

the Comumiitee. 

(i) The: Committee partly scrutinized the- 
material received from the Financial 
Commissioner and Principal Secretary to 
Government, Haryana, Town and County 
Planning Pepartment in respect of 
implementation of recommendations/ 
observations as contained in the 26th 
Report of the Committee concerning 
HUDA. ) 

(iti) Decided to visit Rajasthan State and hold 
its meetings w.e.f. 9th to 17th December, 

2002. 
(iv) Decided to undertake study tour to the 

States of Orissa, Tamil Nadu and Union 
Territory of Andaman and Nicobar in the 
2nd and 31d week of January, 2003, 

The Committee scrutinized the material 

received from the Financial Commissioner 
and Principal Secretary to Government, 

Haryana, P.W. [B&R) Depariment पा 
respect of implementation of 

‘ recommendations/observatation 35 

contained in the 26th Report of the 

Committee concerning the P.W. (B&R) 

Department.
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37. ऊच्च December, 2002 7 

38. Oth December,2002 = 6 

39. 1lth December,2002 3 

] 

40. 12th Décember,2002 3 

(i) Consideration of paper placed before the 
 Committee 

(i) Postponement of oral Examination of the 
Financial Commissioner and Principal 
.Secretary to Government, Haryana, 
Revenue Department in respect एव non-- 

supply of material regarding 

implementation of recommendations/ 
cbservations छा, contained in the 26th 

Report of the Comunittee concerning the 
general recommendations. 

(iif) Postponement of oral Examination of the 
Commissioner and Secretary to 
Government, Haryana, Urban 

Development Department in respect of 
implementation of recommendations/ 
observations as contained in the 26th - 

.. Report of the Committee conceming the 
‘Urban Development Department (Local 
Bodies Department). 

The Committee partly scrutinised the material 
received from the Commissicper and Secretary 
to Government, Haryana, Environment 
Department, regarding general working of 
Haryana State Pollution Control Board. ~ ~ 

() The Committee partly scrutinised the 
material received from the Commissioner 

and Secretary to Governmerit; Haryana, 

Environment Department, regarding 
general working of Haryapa State 
Pollution Control Board, 

(i) Decided to hold own meetings at Ajmer 
Udaipur, Mount Abu Jaipur and New 
Delhi on 12th,13th, 14th, 15th and 17th 
December, 2002, after changing its 

programme. 

The Committee partly scrutinised the material 
. received from the Commissioner and Secretary 

to Government, Haryana, Environment 
Department regarding general working of 
Haryana State Pollution Control Board. 
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41.. 13th'D“e_cemb'er,‘_‘- 2002 

42, 14thDecember, 2002 

43. 15 Decernber, 2002 

44. 17thDecember, 2002 

5. 24thDecerrber; 2002 

4. 31stDecember, 2002 

3 

3 

6 

7 

6 

() The Committee partly scrutinised the 
material received from the Commissioner 
and Secretary to Government, Haryana 

_-Environment Department, regarding 
general working of Haryana State: 
Pollution Control-Board 

g 

(i) Held discussions with the. officers of 
Social Welfare Department of Rajasthan 
Government. at Udaipur on matters of 
common interest, 

The Committee pattly scrutinised the material 
received from the Commissioner and Secretary 
to Government, Haryana, Environment 

Department, regarding general working of 

Haryana State Pollution Control Board. 

The Committe'__e partly scrutinised the material 
received from the Comrmissioner and Secretary 
to Government, Haryana, Environment 

Department, regarding general working: of. 
Haryana State Pollution Control Board. 

(i) The Committee partly scrutinised the 

material received from the Cormnissioner 

and Secretary to Government, Haryana, 
Environment Department, regarding 
general working of Haryana State 
'Pollution Control Board. - 

(i) Decided to defer फिट tour programme 
rechalkéd out the tour programme for 
visiting the States of Orissa, Tamil Nadu 
and Union Territory of Andeman and 
Nicobar Islands w.e.f. 6th February, 2003. 

The Committee partly scrutinized the matrial 
received from the Financial Commissioner and 
Principal Secretary to Government, Haryana, 

Power Department in respect of implementation 
of recommendations/cbservations as contained 
in the 26th Report of the Committee concerning 
Haryana State Electricity Board. (HVPN. & 

GENCO) 

The Committee partly scrutinized the matrial 

received from फिट Financial Commissioner and 

Principal Secretary to Government, Haryana, 

-
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47, 7thJanuary, 2003 9 

\ 

48. 15th January, 2003 6 

49, 16th Yanuary, 2003 5 

50. 2l1stJanuary,2003 ., 5 

- 

Power Department in respect of implementation 
of recommendations/observations 85 contained 

in the 26th Report of the Committee concerning 
Haryana State Electricity Board. (HVPN & 

GENCO) 

() The Committee resumed the scrutiny of 
the matrial received from the Financial 
Commissioner and Principal Secretary to 
Govemment, Haryana, Power Department 
in rtespect of implementation of 
recommendations/observations as 

contained in the 26th Report. of the 

Committee concerning Haryana State 
Electricity Board. (HVPN & GENCO). 

(i) Reconsidered the earlier decision to 
undertake study tour w.e.f. 6th February, 
2003 and decided to undertake study tour 
to the State of Goa, Tamil Nadu and Union 
Territory of Andamdn and Nicobar 
Islands in फिट second week of February, 
2003. दि 

(i) Decided to hold meetings at Haryana_ 
Bhawan New Delhi on 15th and 16th 
January, 2003. 

.The Committee party scrutinized the material 
received from the Commissioner and Secretary 

to Government, Haryana, Irrigation Department 
regarding general working of Irrigation 

Department. ' 

The Committee partly scrutinized the material 
received from the Commissioner and Secretary 
to Government, Haryana, Trrigation Department 

regarding general working of Irrigation 

Department. 

(i) Orally examind the Commissioner and 
Secretary to Government, Haryana, 

Cooperation Department in respect of 
implementation of recommendations / 
observations as-contained in the 26th 
Report of the Committee concerning the 
Haryana State Cooperative Land 

Development Bank and the Haryana Dairy 
Development Cooperative Federation 
Limited. 
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53. 11thFebruary, 2003 

51. 28th Jamuary, 2003 
52. AthFebrury, 2003 

(i) Orslly examind the Commissioner and 
Secretary to Government,-Haryana, 

Education Department in respect of 
implementation of recommendations / 
observations as contained in the 26th 
Report of the Committee concerning the 
the Education Department. 

() Decided to defer spot study tour 
programme already chalked out w.e.f.15th 

Febuary, 2003 

(iv) Confirmation of proceedings 

Meeting adjuourned for want of quomum. 

() Orally examind the Special Seczetary to 
Govermment, Haryana, Town and Country 
Planning Department in respect of 
implementation of recommendations /A~ 
observations as contained in the 26th 
Report of the Committee concerning 

"HUDA. 

(i) Orally examind the Commissicner and 
Secretary to Government, Haryana, Urban 
Development Department in respect of 
implementation of recommendations / 
observations as contained in the 26th 
Report of the Committee concerning the 
Local Bodigs Department 

() Considered the papers placed before the 
Conmnittee 

(i) Orally examind the Joint Secretary 10 
Government, Haryana, HomeDepartment 
in respect of implementation of 
recommendations/observations- as 
contained in the 26th Report.of फिट 
Committee concerning ‘HomeDepartment 

(Police). 

@iif) Orally examind the Commissioner and 

" Secretary to Government, Haryana, P.W. 
(B&R) Department in respect of 
implementation of recommendations’ / 

observations as contained in फिट 26th 
Report of the Committee concerning को. की, 
(B&R) Department: 

L
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54... 18thFebruary, 2003 6 

55. '19thFebmuary, 2003 6 

56. 25thFebrary,2003 6 

57. 7thMarch, 2003 4 

Report Presented 

T 

() Orally ¢xamind the Commissioner. and 
Secretary to Government, Haryana, 

Transport Department in respect of 
. implementation of recommendations / 

observations as contained in the 26th 
‘Report of the Commiftee concerning 
Transport Départment: 

(i) Orally examind the Commissioner and 
Secretary to Government, Haryana, 
‘Cooperation Department in respect of 

.implementation of recommendations / 
‘observations as contained in the 26th 
Report of the Committee concerning 
Cooperation Department (Hafed). ' 

(i) The Committee partly drafted 27th Report 
of the Committee for the year 2002-2003.. 

The Committee partly drafted and finalized the 
27th Report of the Committee for the year - 
2002-2003 

(i) Considered the paper placed before the’ 

Cornmittee. 

(i) The Committee drafied and finalized 27th 
Report of the Committee for the year 
2002-2003 ' 

(i) Confirmation of Proceedings. 

Decided to hold meetings in Rajasthan State 
from 2 1st March to 26th March, 2003. 

The Committee presented the Twenty SevcnthRep'orl of the Committee for the year 

2002-2003 to the House on 14th March, 2003. 

Proceedings 

Arecord of the proceedings of the Comm.l"‘tte_e has been kept in the Haryana Vidhaa 
Sabha Secretariat: 

L
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COMMITTEE ON GOVERNMENTASSURANCES 

The Committee on. Govemment Assurances for the year 2002-2003 consisting of 

nine Members and three Special Invitees was nominated by the Speaker Haryana Vidhan 

Sabha on 3rd April, 2002 vide notification No. CB/A-1/2002-2003/23 dated 3rd April, 2002 

Capt. Ajay Singh Yadav, M.L.A..member of फिट Committee was appointed as 

Chairperson of the Committee. ) 
L 

The Committee held 58 meetings during the period under review. 

The name of the members and number of meétings attended by each of them are 

§hown in the following table — 

St No. Nameofthe Members - SN NemooftoMembers - Numberofmeetings, 

- - Al ण attended 

"L Capt. Ajay Singh Yadav ः 51 

.2 Shri Bhim Sain Mehta 46 

3. ShriRamKumarKatwal 51 

4, *Smt. Sarita Narain . : 55 

5. Shri Padam Singh Dahiya 2 

6.  ShriBhag Singh 47 

7. Shri. Navender Singh - - . 54 

-8 ShriBishanLalSaini ) 52 

Shri Jasbir Mallour. - 43 p 

Special Invitees ... ‘ 

*],  ShriZakir Hussain 3% 

#*)  ShriBhagi Ram 13 

*##3_ Shri RamPhal Kundu 20 

_ wxxx4  Shri Nafe Singh Jundla n 

* Sh. Zakir Hussain,-MLA was nominated as Special Invitee to—_—____———__—_——__—__serve on the 

Committee on Government Assurances w.e.f 8-4-2002 

% Sh. Bhagi Ram, MLA was nominated as Special Invitee to serve on the Committee 

on Government Assurances wef 7-5-2002. and resigned from the Committee 

wef 11-7-2002 

sxx हुए, Ram Phal Kundu, MLA was “nominated as Special Invitee to serve on the 

Committee on Government Assurances w.e.f Jth May, 2002 

*+4% Sh. Nafe Singh Jundla; MLA was nominated as Special Invitee to serve on the 

Committee on Government Assurances we.f उन July, 2002 

i+
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Meetings held and Business Transacted 

The details showing the dates of meetings held, फिट number of Members present 
and business transacted at each meeting are given below :— 

Number of Sr.  Date of Meetings: _ Business Transacted . 
No. Members A 

Including 
Special 

Invitees 

Present 

1 2 3 4 

1. 10th April, 2002 8 Joint Secretary, Haryana Vidhan Sabha explained 
the scope and functions of the Committee to 

the members on behalf of the Secretary, Haryana 
Vidhan Sabha. 

2. 17th April, 2002 9 Scrutiny of the replies received from the various 

Government Departments in regard to the 
implementation of the outstanding assurances 
as contained in its 32nd Report. 

3. 23rd April, 2002 10 Scrutiny of the replies received from the various 
Government Department in regard to the - 
implementation of the outstanding assurances 

as contained in its 32nd Report. 

4, " 2nd May, 2002 10 The Committee orally examined the 

representatives एव power Department in regard 

to the implementation of the oustanding 
assurances as contained in its 32nd Report, 

5. 8thMay, 2002 10 Scrutiny of the replies received from the P.W. 
{B&R) Department in regard to the 

- implementation of the outstanding assurances 
85 contained in its 32nd Report. 

6. 14thMay, 2002 I Scrutiny of the replies received from the Power 
Department in regard to the implementation of 

. the outstanding assurances 85 contained in its 
32nd Report. 

7.. 22nd May, 2002 12 The Committee_ ora_lly cxamined the 
b representatives of P.W. (B&R) Department in 

N regard to the implementation of the outstanding 
assurances as contained in its 32nd Report. 

8. 290 May, 2002 11 The Committee passed condolence Resolutions 
on the said demise of Rao Abhay Singh former 

M.L.A, of Haryana Vidhan Sabha. 

P 

1
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2 
4 

10, 

11. 

12. 

13. 

वि. 

15. 

16. 

17. 

18. 

5th June, 2002 

12th June, 2002 

19th June, 2002 

26th June, 2002 ८ 

28th June,; 2002 
Manali (H.F) 

3rd July, 2002 

10th July, 2002 

15th July, 2002 

24th July, 2002 

31stJuly, 2002 

11 

10 

10 

10 

Scrutiny of the réplies received from the Urban 

Development Department and ‘Rehabilitation 

Department in regard to the implementation of 

the outstanding assurances as contained in its 

32nd Report. 

Scrutiny of the replies received from the various 

Government Departments in regard to the 

implementation of the outstanding assurances 

as contained in its 32nd Report. 

The Committee orally examined the 

representatives of Health Department in regard 

to the implementation of the outstanding 

assurances as contained in its 32nd Report 

" The Committee orally examined the 

representatives of P-W. (B&R) Department 1n 

regard to the implementation of the outstanding 

assurances as contained in its 32nd Report. 

Scrutiny of replies received from the various 

Government Departments in regard to the 

implementation of the outstanding assurances 

as contained in its 32nd Report 

Scrutiny of Statement of assurances given by 

the Ministers on the floor of the house during 

the Session held in फिट monthi of November, 

2001. 

The Committee orally examined the 

representatives of Irrigation Department 1n 

regard 10 the implementation of the oustanding 

assurances as contained in its 32nd Report 

Scrutiny of Statement of assurances given by 

_ the Ministers on the floot of the house during 

the Session held in the month of November, 

2001. 

The Committee orally examined the 

representatives of Imrigation Department 1n 

regard to the implementation of the oustanding 

assurances as contained in its 32nd Report 

Scrutiny of the replies received from the various 

Government Departments in regard to the 

implementation of the outsianding assurances 

as contained in its 32nd Report.
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19. 

20, 

21 

- 24. 

27. 

2 : 3 

7th August, 2002 1 

A 

9th August; 2002 11. 
Haryana Bhawan, 
(New Delhi) 

14th August, 2002 11 

21st August, 2002 2 

27th Angust; 2002 11 

11th Septernber, 2002 10 

18th September, 2002 9 

19th September; 2002 9 

26th Septernber, 2002 11 

27th September, 2002. 9 

गुट Committee orally examined the 
representatives of Education Department in 
regard to the implementation of the oustanding 
assurapces as contained in its 32nd Report. 

Scrutiny of the replies received from the Public 
Health Department in regard to theé 
implementation of एड outstanding assurances 
as contained in its 32nd Report. 

Serutiny of the replies received from the 
Education Department in regard to the 
implementation of the oustanding assurances 
‘s contained in fts 32nd Report, 

The Committee orally examined the 
representatives of Education Department in 
regard to the implementation of the oustanding 
assurances as contained in its 32nd Report, 

Scrutiny of the replies received from the various 
Government Departments in regard to the 
implementation of the outstanding assurances 
as contained in its 32nd Report. 

Scrutiny of the replies received from the Public 
Health Department in regard to the 
implementation of फिट outstanding assurances 
as contained in its 32nd Report. 

The Committee orally examined the 
representatives of Public Health Department 
in regard to the implementation of the 
oustanding assurances as contained in its 32nd 
Report, 

Scrutiny of the replies received from the 

Industries: Department in regard to the 

implementation of the ovtstanding assurances 
as contained in its 32nd Report, 

Scrutiny of the replies received from the Power 
Department in regard to the implementation of 

the outstanding assurances as contained in its 

32nd Report. ' 

The Committee orally examined the 
representatives of Power Department in regard 
to the implementation of the oustanding 
assurances as contained in its 32nd Report. 

1I
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~ 29. 3rdOctober,2002 11 
} द . ] 

30.  10th October, 2002. 11 

31. 12h0ctober,2002 . 10° - 
Jaipur (Ra'j)r ‘ 

32... 14th October, 2002 10 - 
. Pushkar(Raj) y 

= 180 October, 2002 10 

gt , 
= 3 23rdOctober,2002 =~ 8 

335, 7thNovember, 2002° 8 

36. 13thNovember;2002 10 

-
l
 

37. 20thNovember, 2002 8- 

. Scrutiny of the replies received from the vatious 
- Government Departmeits in.regard to the. 

implementation of फिट outstanding assurances 
as contained in its 32nd Report” 

The Committes discussed the matter of common 
.interest with the Sister Committee एव Karataka 
Legislative Assembly. 

‘Scrutiny of the teplies received from the 

Environment Department in regard to फिट 
".implernentation of the outstanding assurances 
as contained in its 32nd Report. | 

Scrutiny of the replies-received from the Urban 
Development Department in regard to the 
implementation of the outstanding assurances. 
as containéd in its 32nd Report. 

. Scrutiny of the replies received from the 
Environment Department in regard to the 

" implementation of the outstanding assurances 
as contained in its 32nd Report. 

(i) consideration of communication received 
from Commissioner & Secretaty to Government 
Haryana, Industries Department showing his 
inability to attend the meeting of the Commiittee, 
Committee acceded to the request 

(i)Scrutiny of replies received from फिट General 
Administration Department in regard to the 
jmplementation of the outstanding assurances 
as contzined in its 32nd Report. 

Scrutiny-of replies received from the various 
Government Departments in regard to the 
implementation of the outstanding assurances 

_ as contained in its 32nd Report 

(i) The Committee orally examined the 
representatives of Urban Development 
Department in regard to the implementation of. 
the custanding assurances as contained in its 

"32nd Report. 

(i) Consideration एव Paper placed before the 
Cornrittee, 

Scrutiny of replies recei‘véd from the various 
Goveroment Departments in regard to the 
‘implerentation of the. outstanding assurances 
as contained in its 32nd Report
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4 1. 2 

38. 25thNovember, 2002 
Haryana Bhawan, 

(New Delhi) 

39, 27thNovember, 2002 

40, 4thDecember, 2002 
) 

41. 11th December, 2002 

- 42, 18th December, 2002 

43, 24th December, 2002 

44, 1st January, 2003 - 

r 

45. 8th January, 2003 

46. 17th January, 2003 

47, .22nd January, 2003 

0 

11 

10 

11 

11 

Scrutiny of replies received from the PW. (B&R) 

Department in regard to the implementation of 
the outstanding assurances as centained in its 

32nd Repott. 

'S पाप of replies received पित्त फिड PW. (B&R) 
Department in regard to the implementation of 
the outstanding assurances given by the 
Ministers on floor of the House during the 
Session held in month of November, 2001 . 

The Committee orally examined the 
_representatives of Industries Department in 
regard 10 the implementation of the outstanding 
assurances as contained in its 32nd Report. 

Scrutiny of replies received from the various 

Government Departments in Tegard to the 
implementation of the outstanding assurances 
ag contained in its 32nd Report. 

Scrutiny of the replies received from the various 
Governments Departments in regard to the 

implementation of the outstanding assurances 
as contained in its 32nd Report. 

Scrutiny of the Statement of assurances given 
by the Ministers on the floor of the house 
during the Session held in the menth of March, 

2002, 

Scrutiny of the Statement of assurances given 
by the Ministers on the floor of the house 
during the Session held in the month of March, 
2002; 

Sciutiny of the Statement of assurances given 
by the Ministers on the floor एव फिट house 

during the Session held in the month एव March, 
2002, 

Scrutiny of the Statement of assurances given 
by the Ministers on the floor of the house 

during the Session held in the month of March, 
2002. 

Scrutiny of the Statement of assurances given 
by the Ministers on the floor of the house 
during the Session held in the month of March, 

2002, दि 
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g;.*- 43. 8th Jamuary, 2003 

49, -4th February, 2003 _ 

50. 13thFebruary; 2003 

B 

51. 14thFebrary, 2003 
Gurgaon 

52 15thFebruary, 2003 

Bawal © e
 

= 16th Febmary, 2003 

5-. 27th February, 2003 

5. 22ndMarch, 2003 
. Haryana Bhawan, 

(New Delhi) 

=6. 25th March, 2003 
Panjim (Goa) 

कक b=~ 57. 28thMarch, 2003 
¥ Mumbai (Maharashtra) 

';‘." 

58. 30thMarch, 2003 
Haryana Bhawan, 

(New Delhi) 

12 

11 

3 

3 

9 

. The Committee discussed the matter of common 

interest with the sister Commit=e of Karnataka 

Legislative Assembly. 

Scrutiny of the Statement of zssurances given 
by the Ministers on the floar of the house 

during the Session held in the zionth of March, 

2002. 

s 

‘The Committee Chalked out the programme of 

spot inspection of various Jrdustrial units & 

discussed with the representative of Industrial 

Development Corporation. The Comumittee, there - 

after proceeded on tour for he inspection of 

Industrial units situated at. Kamal, Barhi, Rai 

and Kundli 

The Committee visited ard inspected the 

various Industrial Estate anits situated in 

 Gurgaon and Manesher. | 

The Committee visited aad inspected the 
various Industrial Estate anits situated in 

Bawal. - - - = 

() The Committee drafted its 33rd Report.’ 

(i) _‘Confinna'tion of Proceedings. 

The Committee Finalized its 33rd Report of the 

Cormmittee. . 

The Cornmittee framed Questionnaire/points to 
berdiscussed. during the, ~isit with the sister 

Committee एव Goa and Makarashtra Legislative 

Assermnblies. 

The Committee discussed the matter 

concerning the scope ané functioning of the 

Committee with the Committee officers of Goa 

Legislative Assembly. 

The Committee discassed the matter 

concerning the scope उप function of the 

Commnittee withunder Secretary of Maharashtra 

.Legislative Assembly. 

The Committee reviewe1 the discussions held 

with the concerned cfficers of Goa and 

Maharashtra Legislative Assemblies during its 

study tour to these Stats. -
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The details: of the meetings held at places. other than Chandigarh are as 

nnder :— - LT - 

1, 28thJune, 2002 S Manali (H.P) . ) 

2. . OthAugust, 2002 ; . " Haryana Bhawan, New Delhi ' 

"3, 1261 October, 2002 "' Jaipur (Rajasthan) 

. 4 14फ 0८98; 2002. _... Pushkar (Rajasthan) 

5 25_th'N_"0‘v.ember,_l20'02 " HaryanaBliawan, New Delhi 

6. 14th February, 2003 * Gurgaon (Haryanz) 

7. 15th February, 2003 " Béwal(Haryana) ’ 

8 22ndMarch, 2003 ' Haryana Bhawan, New Delhi 

9., 25thMarch;2003 .+ Panjim(Goa)_ r ) 

10 28thMarch, 2003 - Mumbai (Mabarashtra) 

11 30thMarch, 2003 | " Hlaryana Bhawan, New Délhi 

Report presented 

The Cormmittee presented its 33rd Report for the year 2002-2003 10 फिट House on 
14th March, 2003 

Proceedings 
- 

A record of proceedings meetings of the Committee has been kept in the Haryana 
Vidhan Sabha Secretariat . 
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COMMITTEE I'I'EE ON SUBORDINATE LEGISLATION 

™ The Committee, consisting of 8 members of the Haryana VidbanSabha (including 
g the advocate General) was nominated by the Hon'ble Speaker on the 31 April, 2002 and 
: wasmotified in the official Gazette vide Notification No. HVS-SL.C-1/2002/21, dated the 3rd” 

Apal, 2002, Two Special Invitees were also nominated vide notificationNo. HVS-SLC-1/ 
'200C2/28, dated the 7th May, 2002 ) 

* Vaid Kapoor Chand was appointed as the Chairperson of the Committee by the 
Hox'ble Speaker. l-}/,__, = 

The Committec held 54 meetings dwring the period undef Revigw. == - 

The names of Members/Special Invitees and fiumbeT of meetings attended by each 
एव hem are shown in the following table न. - 

Sr.No. Name of the Members: . Number pf meetings 

e " . .\ atterded 

.. A VaidKapoor Chand b 42 t 
जाए कक,  Shri Bhupinder Singh Hooda 10 

‘ 3. Dr. Malik Chand Gambtiir 2 
mmrmm==s 4= Shri Karan Singh Dalal g 

**3,  Shri Udzi Bhan - B - . 

~. 6. ShriBalwantSinghSadhaura ५ 2 
g;_‘_- * 7 ShriJarnail Singh 35 

' *++2.  ShriBhagi Ram 3 

o 9. Advocate General il ' 

_ Special Invitees . 
*10. ShriRamesh Rana . 2 

*11. Rao Inderjit Singh ] . 9 

* Nominated as special invitee on the Committee with effect from 
- 7th May, 2002. Shri Ramesh Rana; M.L.A., however, resigned from 

the Committee w.ef. 14th August, 2002 and the resignation was notified 
in the Gazette vide notification No. HVS-LA-SLC-1/2002/42, dated the 
19th August, 2002 

** Resigned from the membership of the Committee with effect from 7th May, 2002 
and was notified in the Gazetie vide notification No. HVE-LA-SLC-1/2002/32 
dated the 8th May, 2002. However, Shri Udai Bhan, M.L.A., was again 

_“»a[ " nominated as Member of the Committee with effect from 31st October, 2002 

N and was notified in the Gazette vide notification No. HVS-LA-SLC-1/2002/72 

dated the 31st' October, 2002 - 

- *** Nominated as Member of the Committee with effect frora 10th May, 2002 and 
notified in the Gazelte.vide notification No. HVS-LA-SLC-1/2002/36, dated 
the 11th July, 2002 

**** Resigned from the membership of the Committee with effect from 
26th August, 2002 and was notified.in the Gazette vide notification No, HVS- 
LA-SLC-1/2002/44, dated the 28th August, 2002,



Rules Scrutinised 

66 

The Committee scrutinised the following Rules/Bye-laws : 

1. The Punjab Habitual Offenders (Control and Reform) Rules, 1957 framed 

under the Punjab Habitual Offenders (Control and Reform) Act, 1952 

2. The Punjab Industrial Housing Rules, 1956 framed under the Punjab Industrial 

. किक तर 

4, The Haryana Affiliated o 

Housing Act, 1956 

\\m“ ~<The Hxyana Affiliated Colleges (Security of Service) Rules 1980 framed 

~a Affiliated Colleges (Security of Service) Act, 1979 

lleges {Security of Service) Rules, 1993 framed 

under the Haryana Affiliated (0८: (Security of Service) Act; 1979 

5. The Haryana Municipal (Movable Encr chments or Overhanging 
Lo Mmicipal Act, 1973 

Structures) Bye-laws, 1976 framed under the Harygtias. nicipal Act 

6. The Haryana Municipal (Boundary Walls, Hedges and\‘s Fencesyi3ye-laws, 

1976 framed under the Haryana Municipal Act, 1973 

7. The Haryana Municipal Delimitation of Ward Rules, 1977 framed under the 

Haryana Municipal Act; 1973 . ST s 

Meetings held and Business transacted 

The dates एव the meetings, the number of Members and फिट Business transacted at 

each meeting are given below :— 

Business Transacted St Date of Meeting Number of 

No. Members- 

present 

1 2 3 4 

1. 12thApril, 2002 6 Welcome Address by the Secretary. 

2 17thApril, 2002 6 Selection of Rules for scrutiny. 

3. 24th April, 2002 6 The Committes went through the provisions of 

the Punjab Habitual Offenders (Control and 

Reforms)Act, 1952 

4, 1stMay, 2002 7 Oral examination of the Departmental 

Representatives of the Home Department for 

not supplying the copies of the Punjab Habitual 

Offenders (Control and Reform) Rules, 1957 

‘ . framed under the Punjab Habitual Offenders 

(Coatro! and Reform) Act, 1952. - 

5 8thMay, 2002 & 1. Papers placed before the Committee. 

2. Scrutiny of the Punjab Habitual Offenders 

-
 
e
 

L
 

कि
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- (Control and Reforms) Rules, 1957 framed 

under the Punjab Habitual Offenders 

(Control and Reform) Act, 1952.
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1 - -9 थे - 

6 

7. 22nd May, 2002 

E 

» 
M 

14, 

15. 

16. 

14th May, 2002 

25th May, 2002 

11th June, 2002 

18th June, 2002 

25th June, 2002 

2nd July, 2002 

9th July, 2002 

15th July, 2002 

23rd July, 2002 

" (Control and Reform) Act, 1952. 

1. Papers placed before the Committee. 

2. Resumption of scrutiny of Punjab Habitual 
Offenders (Control and Reform) Rules, 
1957 framed under the Pupjab Habitual 
Offenders (Control and Refonm) Act, 1952. 

1. Papers placed before the Committes, 

2. Resumption of-scrutiny of the Punjab 
Habitual Offenders (Control and Reform) 
Rules, 1957 framed under the Punjab 

. Habitual Offenders (Control and Reform) 

Act, 1952, 

Resumption of scrutiny of the Punjab Habitual 
Offenders (Control and Reform) Rules, 1957 

framed घाटा the Punjab Habitual Offenders 

L 

+ Resumption of scruiiny of the Punjab Habi_tuall 

_ Qfferdzis (Control and Reform) Rules, 1957 

framed underthe, Punjab Habitual Offenders 

(Control and Reform) Act, 1952. 

Meeting adjourned लि want of Quorum. 

Meeting adjoumed for want एव Quorum. 

Meeting adjourned for want of Quorum. 

. 1. Papers placed before the Committee. 

2. Resumption of scrutiny of the Punjab 

Habitoal Offenders (Control and Reform) 
Rules, 1957 framed under the Punjab 

Habitual Offenders (Control 2nd Reform) 

Act, 1952, ’ 

Resumption of scrutiny of the Punjab Habitual 

Offenders (Control and Reforni) Rules, 1957 

framed under the Punjab Habitual Offenders 

(Control and Reform) Act, 1952. 

The Committee went through the 

recommendations/observations of the 

Committee made in its earlier meetings held on 

various dates. 

1. Papers placed before the Commiittee. 

2. Resumption of scrutiny of the Punjab 

Habitual Offenders (Control and Reform)



4. . 

17. 30th July, 2002 

A 

18. 6th Augnst, 2002 

19. 14th August, 2002 

20, 20th August, 2002 

* 

21. 27th August, 2002 

22. 11th September, 2002 

23.  12th September, 2002 
(Delhi) 

24, 13th September, 2002 
. (Delhi) 

25... 19th September, 2002 

Rules, 1957 framed inder फिट Punjzb 
Habitual Offenders (Control and Reform) 
Act, 1957. 

Resumption of scrutiny of the Punjab Habitual 
Offenders (Control and Reform) Rules, 1957 
framed under the Punjab Habitual Offenders 
(Control and Reform) Act, 1952. 

The Committee went through the provisions of 
the Punjab Industrial Housing Act, 1956 

Scrutiny of the Punjab Industrial Housing Rules, 
“ 1956 framed under the Punjab Industrial Housing 

Act; 1956, ~ 

Resumption एव scrutiny of the Punjab Indistrial 
Housing Rules, 1956 framed under the Punjzb 
Industrial Housing Act, 1956, 

___L Resumption of scrutiny_of: ज 
"~ “Industrial-Housing Rules, 1956 framed 

under the Punjab Industrial Housing Act 
1956. ' 

The Committee decided to hold its 
meetings with the Sister Committees of 
Delhi Vidhan Sabha and Lok Sabha on 
12-9-2002 and 13-9-2002. ) 

Confirmation of Proceedings. 

. Papers placed before the Committee. 

The Committee prepared and finzlised the 
questionnaire containing the points of 
common interest to एस discussed with the 
Sister Committee/concerned Officer, 

Discussién on the Common interest and Scope 
& Functions of the Committee with the Hon’ble 

.Deputy Speaker, Delhi Legislative Assembly. 

Meeting with the Protocol Officer, Lok Sabha 
Sectt.,, New Delhi. 

1. Papers placed before the Committee. 

.2. Scrutiny of Haryana Affiliated Colleges 

(Security of Service) Rules, 1980 framed 
under the Haryana Affiliated Colleges 

(Security of Service) Act, 1979, 

श्र 
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1 2 i 4 

-26_ 6th September, 2002 

27 

34. 

e 

27th Septemiber, 2002 

15t October, 2002 

8th October, 2002 

14th October, 2002 

22nd October, 2002 

6th November, 2002 T 

~ 12th November\,_‘- 2002 

r 

18th November, 2002 

- 

-5, 

-5 

¢ 

7 

7 

8 

7 

Resumption of scrutiny of the Haryana Affiliated 
Colleges (Security of Service) Rules, 1980 framed 
under the Haryana Affiliated Colleges (Security 
of Service)Act; 1979 

Resumption of scrutiny of the Haryana Affiliated 
Cdlleges (Security of Service) Rules, 1980 framed 
under the Haryana Affiliated Colleges (Security 
of Service)Act, 1979 

1. Papers placed before the Committée. 

2. Resumption of scrutiny of the Haryana 
Affiliated Colleges (Security of Service) 
Rules; 1980 framed under the Haryana 

Affiliated College (Security of Service) ' 
Act, 1979, 

Papers placed before the Committes. 

Scrutiny of the Haryana Municipal (Movable 
Encroachments or Overhanging Structures) 
Bye-laws, 1976 framed under the Haryana 
Municipal Act, 1973 

Papers placed before the Committee and made 
certain observations. 5150. 

- 1. Papers placed before the Cormittee, 

2. Scrutiny of the Haryana Municipal 
(Boundary Wall, Hedges and Fences) 
Bye-laws, 1976 framed the Haryana 
Municipal Act, 1973, 

I. Papers placed before the Co_um-'ttce. 

2. Qral examination of the Commissioner and 
Special Secretary to Govt. Haryana, 
Education (Higher) Department in respect * 
of r1eplies to the observations/ 
recommendations of the Committee made 
on the Haryana Affiliated Colleges~ 

(Security of Service) Rules, 1980 framed 

under the Haryana Affiliated Colleéges 
(Security of Services) Act, 1979 

1. Papers placed before the Committee. 

2, Scrutiny of the Haryana Affiliated 
" Colleges (Security of Service) Rules, 1993 

framed under the Haryana Affiliated 
Colleges (Security of Service} Act, 1979.
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1 2 3 4 ] 

3. The Committee decided to undertake the 

study tour to the State of Rajasthan w.e.f. 

16th December, 2002 10 23rd:December, 

2002. 

35. 26thNovember,2002 7 1. Papers placed before the Committee. 

36. 3rdDecember,2002 7 7 

¥ % 

37. 10thDecember, 2002 

38. 

39, 

16th December, 2002 

18th December, 2002 

(Jaipur) r 

20th December, 2002 
(Mount Abu) 

. 22nd December, 2002 
(Pushkar)” 

2. Resumption of scrutiny of the Haryana 
. Affiliated Colleges (Security of Service) 

Rules, 1993 framed under the Haryana 

Affiliated Colleges (Security of Service) 

Act, 1979, 

. Papers placed before the Commuittee. —
 

2. Oral examination of the Financial 

Commissioner & Special Secretary to 
Govt., Haryana, Jails Department in 
tespect of replics to the observations/ 
recommendations of the Committee made 
on the Punjab Habitual Offenders (Control 
and Reform) Rules, 1957 framed under the 

Punjab Habitual Offenders (Control and 

Refonms) Act, 1952. 

3. Confirmation of Proceedings. 

. Papers placed before the Committee, 

2 Resumption of scrutiny of the Haryana 

Affiliated Colleges (Security,of Service) 

Rules, 1993 framed under the Haryana 

Affiliated Colleges (Security of Service) 

Act, 1979. 

Resumption of scrutiny of the Haryana Affiliated 
Colleges (Security of Service) Rules, 1993 framed 
under the Haryana A ffiliated Colleges (Security 
of Service) Act, 1979. 

The Committee made certain observations/ 
recommendations regarding improvement in 

drafting of Report. 

The Committee made certain general 

observations/recommendations to curb the 
delay in implementation of Recommendations 

ofthe Committee by the concerned Departmerit 
of the Government, 

—_
 

The Committee further made certain 
observations/recommendations to hasten पीट, 
process of finalisation-of the proposed action 

on the receipt एवं the Report of the Committee. 
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“44, 6th Janvary, 2003 

42. 23rd December, 2002 

43. 30thDecember, 2000 , 

न 

3 i 

3 
L 

45_ '13th January, 2003 

46 20th January, 2003 , 

» 

=7, 27th January, 2003 

: 6 

6 

Resumption of scrutiny of ths'Haryana.Affih'ated 
Colleges (Security of Service) Rules, 1993 framed 
under the Haryana Affiliated Colleges {Security - 

.of Service) Act, 1979. 

Resumption of scrutiny of the Haryana A ffiliated 
Colleges (Security of Service) Rules, 1993 framed 
under the Haryana Affiliated Colleges (Security 
of Service) Act, 1979 

1. Papersplaced before the Committee, 

2. Scrutiny of the Haryana Municipal 
Delimitation of Ward Rules, 1977 framed 

under the Haryana Municipal Act, 1 973. 

Resumption of scrutiny of the Haryana 
Munitipal Delimitation of Ward Rules, 1977 
framed under the Haryana Municipal Act, 1973, 

- 

1. Papers placed before the Committee. 

2. Oral examination of the Fimancial 
Commissioner and Secretary to Govt. « 
Haryana, Housing Department inrespect 
of non-implementation of cbservations/ 

" recommendations ए फिट Committee made 
in its-28th Report regarding the Housing 
Board Haryana (Disposal of Property, 
Betterment  Charges, Eviction, 

Assessment of Damages and manner of 
Appeal) Rules, 1975 framed under the 

Haryana Housing Board, Act, 1971. 

3. Oral examination of the Financial 
Commissioner and Secretary to Govt. 
Haryana Housing Department and 
Commissioner & Secretary to Govt. 
Haryana, Industries Department regarding 
non supply of replies to the observations/ 

recommendations made on the Punjab 

Industrial Housing Rules, 1956 framed 

under the Punjab Industrial Housing Act, 
-1956. ’ 

1. Papers placed before the Committee. 

2. Confirmation of Proceedings.
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48, 3rd February, 2003 

49, 10th February, 2003 

7 

7 

Oral examinatior of the Commissioner ziid 
Secretary to Govt., Haryana Education. 
(Higher} Department in respect of non- 

supply of replies to फिट observations/ 
recommendations made on फिट Haryana 
Affiliated Colleges (Security of Service) 
Rules, 1993 framed under the Haryana 

Affiliated Colleges (Security of Service) 
Act, 1979, - 
The Committee decided to under take on 
the spot study tour to the States of Orissa, 

Tamil Nadu and Union Territory of 
Andaman and Nicobar Islands w.e.f. 
18th February, 2003 to 2nd March, 2003. 

Condolence resolution on the sad demise 
of Dr. Kalpna Chawla; astropaut and six 

others astronauts. 

Papers placed before the Committee. 

3. The Commitee decided to postpone the 
tour to the States of Orissa, Tamil Nadu 

and Union Territory of Andaman & 

‘Nocobarw.e.f. 17th February to 1st March, 
2003 and again decided rescheduling of 
the date of tour programe w.e.f. 
20th March, 2003 to 31st March, 2003 in 

view of the Budget S.ession. 

. Papers placed before the Committee. 

Oral examination of the Commissioner 
and Secretary to Govt. Haryana Urban 

Development Department in respect of 
replies to the observations/ 
recommiendations of the Committee made 

on the (i) The Haryana Mumicipal Movable 
Encroachments -or Overhanging 
Structures Bye Laws, 1976; (ii) The 

Haryana Municipal (Boundary Wails, 
Hedges and Fences) Bye-Laws, 1976; and 
(1if) The Haryana Muncipal Delimitation 
of Ward Rules, 1977 framed under the 
Haryaoa Municipal Act, 1973. 
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-50_ :18th February, 2003 ः 7 1. Papers placed before the Committee. 

ः ः 2. Oral दजहांघरशतिएपा of the Financial 

Commissioner and Principal Secrefary to 
{ovt. Haryana Labour and Empioyment. 
Department in respect of replies to the 
observations/recommendations of the 
Committée made on the Punjab Industrial 
Housing Rules, 1956 framed under the 

* °  Punjab Industrial Housing Act, 1956. 

5F 24th February,2003 6 1. ‘Papers placed before the Committee: 

’ = 2. Oral examination of the repr_es\entative of 
ह । the Irrigation Department in respect of 

non-supply of replies of observations/ 
recommendations of the Committee made 

N in its 32nd Report regarding the Haryana 
. Canal Drainage Rules, 1976 framed under 

the Haryana Canal and Drainage Act, 1974. 

‘5z 2810 February, 2003 5 . 1. .Confirmation of proceedings. 
H Bhaw: ) हि कस A 2.. The Committee Drafted and finalised its 
ew Delhi) 

न 33zd Report for the year 2002-2003. - 

5. 2 1अककिस, 2003 6 Papers placed before the Committee, 

5~ 27thMarch, 2003 7 The Committee watched the implementation of 
(Haryana Bhawan, _ oustanding recommendations of the Commitiee 

New Delhi) made in its earlier Reports. 

5. 30thMarch, 2003 7 ‘The Committee discussed the scope of fixing 
(Jaipur) the criteria for scrutiny of various sets of Rules 

applicable to the Haryana State and suggestion. 
‘regarding amendmént in the Rules keeping in 
view changed socio-economic infrastructure of 

the Society. 

. Mleetings at places other than Chandigarh 

The Comittee hield ifs meetings on the following dates and places : 
. 

V. 
1, 12¢h September, 2002 

2. 13th September, 2002 

- 3. '18th Decermber, 2002. 

Delhi 

Delhi 

Jaipur



4. 

5. 

6. 

7. 

8. 
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20th December, 2002 

22nd December, 2002 

28th February, 2003 

27th March, 2003 

30th March, 2003 

Report Presented 
न 

. Mount Abu 

Pushkar 

New Delhi 

New Delhi 

T
 

Jaipur 

The Committee presented to the House 15 33td Report लि the year 2002-2003 on the 

14th March, 2003, 

Proceedings 
i 

Arecord of the proceedings of the Committee has been kept in the Haryana Vidhan 
Sabha Secretariat. 

N
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- COMMITTEE OF PRIVILEGES पर 
Shri. Bhagwan Sahai Rawat, M.L.A. was appointed by the Hon’ble Speaker 85 

Clzirperson of the Committee. The narme of the Members of फिट Commitee are as under :—- 

l.  ShriBhagwan Sahai Rawat, M.L.A. - Chairperson 

2. ShriDanSingh, M.LA. " 7" Member 

3. ShriZakir Hussain, M.L.A. "7 Member 
4, डा, Veena Chhibbar, M.L.A. Member 

5. ShriDaryao Singh, MLA Member 

6.  ShriNafe Singh Rathee, M.L.A. Member 

7. . ShriAmarSinghDhanday, ML.A. Member 

8.  ShriRamesh Kumar Khatak, M.L.A. , Member दे 

घर, ShriRameshRaa, MLA, Member 

10.  Shri Ramphal Kundun, M.L.A. Member 

The Comimittes held 52 meetings during the period under re'_vie’w. The names of the 
Nembers and the number of meetings attended by each of them are shown in the following 

tsble - 

Sr.No. Name of the Members . Number of méetings 
- attended ) 

T L. ShiDbsgwenSahaiRewat,MLA. & 
2. " ShriDan Singh, M.L.A. 29 

3. ShriZakir Hussain, M.L.A. _ 25 . 

4. Smt. Veena Chhibbar, M.L.A. 35 

5.  ShriDaryao Singh, M.L.A. A 

6.  Shri Nafe SinghRathee, M.L.A. 32 

7. ShriAmarSingh Dhanday, M.L.A. 36 

8 Shri RameshKumar Khatak, M.L.A+ . 27 

- 9 ShriRameshRams, M.LA. 19 

10.  ShriRamphal Kundu, M.L.A. 25 

जु्खफ़श्वधए 06 Privileges Pending . 

Question of alleged breach of Privilege givennotice of by Shri Puran Singh, M.L.A. 

and Padam Singb,M.L.A., against Shri Jai Parkash Barwala, M.L.A. regarding taking of 

Mock Chair in the well of the House and showing himself as Speaker of the Assembly, 
defying the orders of फिट Chair and challenging and protesting against the ruling (व the 
Chair constantly, thus committing the contempt एव the House/breach of privilege etc. by 

Shri Jai Parkash Barwala, M.L.A. on 5th March, 2002:
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. Question of alleged breach of Privilepe given notice of by Shri Rajender Singh Bisla, 

MLA and Ram Kuwar Saini, M.L.A., against Shri Karan Singh Dalal, M.L.A. for obstucting 

and making uncalled for remarks against His Excellency, the Governor on 4th March, 2002 o 
and helping greatly Shti Jai Parkash Barwala, M.L.A. in taking Mock Chair in the well of the ये 
House at the time when the Sabha was in Session on Sth March, 2002 thereby committing 
the contempt of the House/breach of privilege etc. by Shri Karan Singh Dalal, M.L.A. 

Question of alleged breach of Privileges given notice of by Sarv आएं, Bhagi Ram, 

‘M.L.A. and Pawan Kumar, M.L.A., against Sarvshri Capt. Ajay Singh Yadav, M.L.A., Jagjit 
Singh Sangwan, M.L.A. and Dharmbir Singh, M,L.A. for coming to/remaining in the well of 
the House, in utter defiance of the Chair and continuously arguing with the Speaker, 
trying to manhandle the Watch and Ward staff and throwing 8 book towards the Chair by 
Capt. Ajay Singh Yadav, M.L.A., breaking a light box while rushing.to the. well of the 
House, causing damage to the Governmuent property by Shri Dharambir Singh, M.L.A. and 
using wnpariiamentaty words and uncalled for remarks etc. in the House by Shri Jagjit 
Singh Sapgwan, MLL.A. and there by committing the conterpt of the House/breach of 
privilege etc. by Capt. Ajay Singh Yadav, M.L.A., Shri-Dharambir Singh, M.L.A. and Shri 
Jagjit Singh Sangwan, M:L.A., on 5th March, 2002. 

Question of alleged breach of Privilege givennotice of by Dr. SitaRam, M.L.A. and 
Shri Jasbir Singh Mallour, M.L.A., against Dr. Raghubir Singh Kadian, M.L.A. for coming 

to/remaining in the weil of फिट House, tearing the book of Rules of Procedure and Conduct - 

of Business in पट Hacyana Legislative Assembly, leading to grave disorder, breaking a 
light box in the House thereby committing contempt of the House/bredch of privilege etc. L 
by Dr. Raghubir Singh Kadian, M.L.A on SthMarch, 2002. - { 

हा 

Meeting held and Business transacted 

Sr.  Date of Mecting Member Busingss Transacted 
No. " Present ) . 

1 2 3 ' ः 4 o 

1. बची April, 2002 7 7 At the outset, the Chairperson, Piivileges 
Committee welcomed the members of thé 
committee in‘its first meeting of the year 
2002-2003 and thanked them for coming and 

being prepared to take part शा the deliberations- 
' of the -meetings of the Comiittee for 

- consideration / examination and for report on 

the privilege issues referred to the Committee 
by-the House . 

‘With regard to scope and functions of the 

- Comymittee, the Chairperson stated that we had 
already held many meetings in the last fifiancial 
year and we are fully:aware of the same. He 

further hoped that the deliberations willbe ina 

most cooperative, ‘meaningful and cordial 

atrnosphére. Onbehalf of Haryana Vidhan Sabha 
Secretariat, Under Secretary, Shri.B.I). Soni 

assured of full cooperation-and best assistance 

to the Committeg 

प
ै
क
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)
 It was brought to the notice of the Committee 

that four privilege issnes namely : 

1, Shii Puran Singh, M.L.A. and Shri Padam 
Singh, M.L.A. moved :— 

That the matter regarding taking of Mock 
Chair in the well of the House, showing 
himself as Speaker of the Assembiy, 
defying the orders of the Chair, 
challenging and protesting against the 
ruling of the Chair constantly, thus, 

committing the contempt of House/ 

breach of privileges etc. on 5th March, 
2002 by Shri Jai Parkash Barwala, M.LA., 
be referred to the Committee of Privileges 
for examination and report by the Ist 
sitting of the next Session. 

Shri Rajinder Singh Bisla, M.L.A. and 
Shri Ram Kuwar, M.L.A. moved— 

That the matter regarding obstructing 

and making uncalled for remarks against 
His Excellency, the Governor on 
4th March, 2002 and helping greatly 
Shri Jai Parkash Barwala in taking Mock 
Chair in the well of the House and defied 
the Chair हॉट, at the time when the Sabha 
was in Session on 5th March, 2002, 
thereby committing the contempt of the ' 
House/breach of privilege of the 
House लए, on 5th March, 2002 , by 
ShriKaran Singh Dalal, M.L.A. be referred 
to the Commiftee of Privileges for 
examination and report by the Ist sitting 
of the next Session. 

. Shri Bhagi Ram, M.L.A. and Shri Pawan 
Kumar, M.L.A. moved— 

That the matter regarding coming to/ 
remaining in the well of the House in utter 

defiance of the Chair and continucusly 
arguing with the Speaker,trying to 

manhandle the watch and ward staff and 

throwing a book towards the Chair by 
Capt. Ajay Singh Yadayv, breaking a light 

box while rushing to the well of the House, 
causing damage to the Government
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2. 9thApril, 2002 

prop-‘erty by Shri Dharambir Singh and 

using unparliamentary words and 

_uncalled for remarks in the House etc. by 

Shri Jagjit Singh Sangwan and thereby 

committing the contempt ए the House/ - 

breach of privilege ete. by these M.L.As 

on.5th March, 2002, be referred to the , 

Conunittee of Privileges for examination 

and report by the Ist sitting of the next 

Session. . 

4. Dr. SitaRam, M.L A. and Shri Jasbir Singh 
‘Mallour, M.L.A. moved— 

That the matter regarding coming to/ 

remaining in फिट well of the House, tearing 

the book- :of Rules of Procedure and 

Conduct of Business in the Haryana 

Legislative Assembly, leading to grave 

misconduct and grave. disorder, breaking 

a light box in the House thereby 

committing the contempt of the Honse/ 

breach of privilege etc.- by Dr. Raghubir 

‘Singh Kadian, M.L.A. on Sth March, 2002, 

be referred to the Commiittee of Privileges 

for examination and report by the Ist, . 

sitting. of the next Session have been 

‘referred to the Committee for examination/ 

consideration and report. 

The Committee went through the notices 

of the relevant privilege issues and 

desired that a copy of the proceedings of 

the House be procured from the branch 

concerned and be put up before it in its 

nextmeeting 

As desired by the Comomittee in its meeting held 

on 4th April, 2002 and after obtaining permission 

from the Hon’ble Speaker, the proceedings of 

the Haryapa Vidhan Sabha held on 7th March, 

2002 were distributed amongst the Members of 

the Comumittee. 

For taking decision in the matter of taking up 
the issues in the order of seriatim or otherwise, 

thé question was left open for discussion 

amongst the Members of the Committee of 

-
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3 

4. 

15th April, 2002 

16th April, 2002 

4 

5. 24thApril, 2002 

"6. 30thApril, 2002 

g 

7. TthMay, 2002 

14th May, 2002 

8 

7 

Privileges 50 that they could think and give their 
views in the next meeting of the Committee 

After discussing the matter of taking up of the 

privileges issues; it was decided that privilege 

Jissues referred to the Privilegés Committee be 

taken पृ" in the order of reference by the House 

to the Privileges Committee. 

The Committee went through the relevant 

proceedings of the meeting of Haryana Vidhan 

Sabha held on 7th March, 2002 in which थी the 

four privilege issues had been referred to the 

Committee, for examination and report: After 

some discussion the Committee desired that the 

proceedings of the meeting 01: Haryana Vidhan 

‘Sabha tield on 5th March, 2002 concerning the - 

issues as raised in all the four privilege issues 

be placed before the Committce for scrutiny. 

The Committee in its meeting held on 
16th April, 2002 at Shimla has desired that the 
proceedings of the Session of Haryana Vidhan 

Sabha held on 5th March, 2002 concerning the 

issues as raised in all the four privilege issues 

may be placed before. the Committee लि its 

scrutiny. Tt was informed that penmission of the 

‘Hon’ble. Speaker has been sought-under Rule 

118 of the Rules of Procedure and Conduct of 

Business in the Haryana Legislative Assembly 

for supplying the relevant proceedings to the 

Hon’ble Members of the Privileges Committee 

whiich is still awaited. The Comrnittee decided 

to take up the proceedings of the Session of 

Haryana Vidhan Sabha held on 5th March, 2002 

for. scrutiny in its next meefing . 

The Committeer went through the 

proceedings of the Haryana Vidhan Sabha 

debate dated Sth March, 2002, partly frompage 

1 to 17 of the relevant pages relating to the 

privilege issues 

. The Committee went through फिट proceedings 

of the Haryana Vidhan Sabha debate dated 5th 

March; 2002, partly from page 18 10 33 of the 

felevant pages rélating to the privilege isues; 

The Committee partly went through the 
proceedings of the Haryana Vidhan Sabha
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9. 21stMay, 2002 

10, 28thMay, 2002 

11. 4thJune, 2002 

12. 11th June, 2002 

13. 3rdJuly, 2002 _ 

" debate dated 5th March, 2002, from page 34 to 
41 of the relevant pages relating to the privilege 
issues 

The Committee went through the proceedings 
of the Session of Haryana Vidhan Sabha held 

on 5thMarch, 2002, with regard to the privilege 
issues from pages 42 to 52 

The Committee went through the proceedings 
of the Haryana Vidhan Sabha debate dated 
5th March, 2002, partly from page 53 to 57 of 

the relevant pages relating to the privilege 

issues 

The Committee decided to summon the 
applicants Shri Puran Singh Dabra, M.L.A. and 
Shri Padam Singh Dahiya, M.L.A, with regard 
to their notice of privilege motion against 
Shri Jai Parkash Barwala, M.L.A., regarding 
taking a -Mock Chair in the well of the House 
showing himself as Speaker of the Assembly, 
defying the orders of the Chair, challenging and 
protesting the ruling of the Chair constantly. 

The Committee decided to undertake the study 
tour to the States of Maharashtra, Goa and 
Union Territory of Andaman & Nicobar from 
18th June, 2002 to 30th June, 2002 

The Committee decided to summon the 
applicants viz. Shri Puran Singh Dabra, M.L.A. 
and Shri Padam Singh Dahiya, M.L.A. with 
regard to the notice of privilege motion against 
Shri Jai Parkash Barwala, M.L:A. regarding 
taking a Mock Chair का the well of the House 
showing himself 85 Speaker of the Assembly, 
defying the orders of फिट Chair, challenging and 
protesting the ruling of the Chair consistently, 

On a request made by the applicants, the 
Committee decided to postpone and refix the 
date for summoning the applicants i.e. 
Shri Puran Singh Dabra, M.1.A. and Shri Padam 
Singh Dahiya, M.L.A. on a subsequent date 

There was no quorum, as such no business was 

transacted 

The Commitice decided दि summon the 

applicants Shri Padam Singh Dahiya, M.L.A. 

T
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14. 9t July, 2002, 5 

गा 1 

v 

15, 16thuly, 2002 8 

2 

16. 231d July, 2002 8 

and Shri Puran Singh Dabra, M.L.A. with regard 

to their notice of privilege motion against 

Shri Jai Parkash Barwala, M.L.A. regarding 

taking a Mock Chair in the well of the House 

showing himself as Speaker of th;e'Asisembly, 

defying the orders of the Chair, challenging and 

protesting the ruling of the Chair consistently. 

The. Committee summoned the applicants 

Shri Padam Singh Dahiya i.e. 9th July, 2002 and 

Shri Puran Singh Dabra, M.L.As, withregard to 

their notice of privilege motion against 

Shri Jai Parkash Barwala, M.L.A. regarding 

taking 2 Mock Chair in the well of फिट House 

showing himself 85 Speaker of the Assembly, 

defying the orders of the Chair challenging and 

protesting the ruling of the Chair consistently. 

The Committee was waiting for फिट applicants, 

only telephonic request for some next dates 

was received from Shri Puran Singh Dabra, 

M.L.A. which was acceded to. 

The Committee decided to summon the 

applicants Shri Padam Singh Dahiya and 

Shri Puran Singh Dabra, M.L.As. withregard to 

their notice: of privilege motion against 

Shri Jai Parkash Barwala, M.L.A. regarding 

taking a Mock Chair in the well of the House 

showing himself 85 Speaker of the Assembly, 

defying the orders of the Chair, challenging and 

protesting the ruling of the Chair constantly. 

The Committee considered the privileges issues 

- pending before it. 

The Committee desired that at least 5 copies of 

the periodical “Privileges Digest” printed as 

Parlizmentary Publications and souvenirs by the 

Lok Sabha Secretariat, New टॉप be purchased 

* and made available to the Privileges Commimitfee 

for its use. 

The Committee informally discussed the agenda 

fixed for the meeting and thereafter took the 

oral evidence of Sh. Puran Singh Dabra and 

Padam Singh, M.L.As in regard to the question 

of alleged breach of privilege against 

Shri Jai Parkash Barwala, M.L.A. 
- *
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17. 30th July, 2002 

18. 6thAugust, 2002 

9. 13thAugust, 2002 

L 

20. 20th August, 2002 

21, 27th Aligust, 2002 

" The Chau'p'er‘son confirmed the proceedings of 
the meeting of the Commiitee of Privileges. 

The Committee informally discussed the agenda 
fixed for the meeting and there after took the 
oral evidence of Shri Puran Singh Dabra, M.L.A 
in regard to the question of alleged breach of 
privilege ‘against Shri Jai'Parkash Barwala, 
M.L.A. _ , 

The Committee informally discussed the agenda 
" fixed for the meeting and there after took the 

.oral evidence of Shri Puran Singh Dabra, M.LA, 
in regard to the question of alleged breach of 
privilege against Shri Jai Parkash Barwala, 
M.L.A. and Shri Rajinder Singh Bisla, M.I..A. in 
regard to the question of alleged breach of 
privilege agaiost Shri Karan Singh Dalal, M.L.A. 

. The Committee informally discussed the agenda 
fixed for the meeting and thereafter took the 

oral evidence of Shri Puran Singh Dabra, M.L.A. 
in regard to-the question of alleged breach of 
privilege against Shri Jai Parkash Barwala, 
ML.A. 

The Connittee informally discussed the agenda - 
fixed for the meeting and thereafter took the 
evidence of Sh. Rajinder Singh Bisla, M.L.A and 
Shri Ram Kurnar Saini, M.L.A. in regard to the- 
question of alleged breach of privilege against 
Shri Karan Singh Dalal, M.L.A 

The Committee drafted and finalized the first 
Preliminary Report with regard to the 
question of alleged breach of privilege given 
netice of by Shii Puran Siigh Dabra and 
Shri Padam Siogh Dahiya, M.L.As. against 
Shri Jai Parkash Barwala, M.L.A. for taking of 
‘Mock Chair in the well of the House and showing. 
himself as Speaker. एव the Assembly, defying 
the orders ए फिट Chair and challenging and 
protesting against the ruling, of the Chair 
constantly, thus, committing the contempt of 
the House/breach of privilege etc. on 5th 
March, 2002 

The Committee drafted and finalized:the first 
Preliminary Report with regard to the 
question of alleged breach of privilege given 

- 

£ 

of 

%
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3. 77. हल notice of by Shri"Rajinder Singh Bisla and 
Shri Ram Kumar Saini, M.L.As. against 

., * Shri Karan Singh Dalal, M.L.A. for obstructing 
and making uncalled लि remarks against His 

. Excellency, the Governor 6n 4th March, 2002 
_ “and- helping greatly.Sh..Jai Parkash Barwala, 

- M.L.A. in taking Mock Chair in the well of the 
A House at the time when the Sabha was छा 

session on 5th March, 2002 thereby committing 
. the contempt of the House/breach of privilege 

. .. ofthe House on 5th March, 2002. - 

The Committee drafied and finalized the first’ 

Preliminary Report with regard to thé question 
of alleged breach of privilege given notice of 

I """ ~by Shri Bhagi Ram, M.L.A. and Shri Pawan 
"Kumar Dewan, M:L.As against Capt. Ajay 

. Singh Yadav, M.L.A., Shri Dharambir Singh and 

I T Shri Jagjit Singh Sangwan, M.L.As. for coming 
to/remaining in the well of the House in dtter’ 

" defiance of the chair and continously arguing 
with फिट Speaker, trying to mashandie the watch 

. .» , "वात ward staff and throwing a book towards 
. the chair by Capt. Ajay Singh Yadav, M:L.A. 

breaking a light box while rushing to the well of 
. - s+ . the House, causing damage to the Government 

o > Property by Shri Dharambir Singh; M.L.A. and 
थी using uiiparliamentary words 30 uncalled for’ 

remarks etc. in the House by Shri Jagjit Singh. | 
Sangwan, M.L.A. and thereby committing the 

L +  contempt of the House/breach of privilege लए 
by these M.L.As, on 5th March, 2002 

The Committee also drafted and finalized: 
.the first Preliminary Report with regard to- 
“the question of alleged breach-of privilege 
given- notice of by Dr. Sita Ram ,and 

. “'Shri Jasbir Singh Mallour; M.L.As. against 
4. Dr. Raghubir Singh Kadian, M.L.A. for coming 

to/remaining in the well of the House, tearing 
the book of Rules of Procedure and Conduct of 

: - ' Business उप the Haryana Legislative Assembly, 
र . leading to grave misconduct and grave disorder, 

breaking light box in the House théreby 
.o &, committing the contempt एव the House/breach 

of privilege etc. by Dr. Raghubir Singh Kadian, ' 
‘M.L.A. ता SthMarch, 2002,
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24, 

26. 

2L 

30. 

10th September, 2002 

17th September, 2002 * 

24th Sept‘ember,'_2002 

26th September, 2002 

15t October, 2002 

&th October, 2002 

10th October, 2002 

16th October, 2002 

22ed October, 2002, 

- The Committee authorized the Chairperson to 

sign and present the same to the House during 

. the forthcoming session of the Haryana Vidhan 

Sabha. 

The Committee decided to undertake a study 

tour to the. States of Maharashtra, Goa and 

Union Territory of Andman & Nicobar from 

1st Octaber to 13th October, 2002. 

There was no quorum, hence no business could 

be transacted. 

There was 1o quorum, hence no business could 

be transacted. 

There was no quoruimn, hence no business could 

be transacted. 

The Committee considered the privileges issues 

pending before the Committee. ) 

The Committee decided to hold its meeting on 

10th October, 2002 at Mussoorie. 

The Committee also decided to postpone its 

‘study tour to the States of Goa, Maharashira 

and Union Territory of Andaman & Nicobar, 

which was to comrnence from 1st October, 2002. 

The Committee considered the pending 

privileges issues before the Committee. 

The Committee considered the.pending 

privileges issues. 

There was n6 quorum, hence no business was 

transacted. 

The Committee informally discussed the agenda 

fixed for the meeting and thereafier took the 

oral evidence of Shri Bhagi Ram, M.L.A. in 

regard to the question of alleged breach 

of privilege against Shri Dharambir Singh, 

M.L.A., Capt. Ajay Singh, M.L.A. and 

Shri Jagjit Singh Sangwan, M.L.A. 

A telephonic message received from 

Shri Padam Singh Dabiya and Pawan Kumar, 

M.L.As. that they cannot attend the meeting 

on the date due to upavoidable circumstances. 

*They also requested for another date for the
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31. 6thNovember, 2002 

32. 12thNovernber, 2002 

7 

6 

7 

-~ 

oral examination. The Committee acceded to the 
request and decided to take the oral evidence 
in its subsequent meetings. 

The Committee also decided to postpone its 
tour programme, which was to commence from 

5th November to 17th November to the States 

of Goa, Maharashtra and Union Territory of 
Port Blair due to non-availability of air tickets. 

The Comnittee informally discussed the agenda 
fixed for the meeting and thereafter took the 
oral evidence एव Shri Pawan Kumnar, M.L.A. in 

regard to the question of alleged breach of 

privilege against Shri Dharambir Singh, Capt. 
Ajay Singh and Shri Jagjit Singh Sangwan, 
M.L.As. The Committee also took the oral 
evidence of Shri Padam Singh, M.L.A. inregard 
to the question of alleged breach of privilege 
against Shri Jai Parkash Barwala, M.L.A. 

‘The Committee decided to postpone its study 
tour to the States of Goa, Maharashtra and 

Andaman & Nicobar, which was to commence 

from SthNovember; 2002, instead the Committee 

will undertake the above said tour to the same 
States and Union Territory of Andman and 
Nicobar from 21st Janmary, 2003. 

Oral evidence of Shri Jasbir Singh Mallour, 

M.L.A. and Dr. Sita Ram, M.L.A. in regard to 
the question of alleged breach of privilege 
against Dr. Raghubir Singh Kadian, M.L.A., 

A telephonic request has been received from 
both the members for postponement of their 
.oral evidence to some other date, which has 
been acceded to by the Committee. 

The Committee informally discussed the 
‘agenda fixed for the meeting and there 
after took. the oral evidence of 

Shri Jasbir Singh Mallour, M.L.A. in regard to 
the question of alleged breach of privilege 

against Dr. Raghubir Singh Kadian, M.L.A. 

A telephonic request has been received from 

Dr. Sita Ram, M.L.A. for postponement of his 

oralexamination to some other date which was 

acceded to by the Committee,
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35, 

36. 

41. 

. 26th November, 2002 

1 

3rd December, 2002 

10th December, 2002 

17th December, 2002 

24th December, 2002 

31st December, 2002 

7th January, 2003 

14th January, 2003 

hd 

- 

fixed for the meeting and thereafter took फिट 

oral evidence of Shri Sita Ram, M.L.A. inregard 

to the question of alleged breach of privilege 

. against Dr. Raghubir Singh Kadian, ML.A. 

5 The Committee desixed that, the movers ‘of 

privilege issues i.e. Sarvshri Puran Singh Dabra, 

Padam Singh Dahiya, Rajinder Singh Bisla, ’ 

Ram Kumar Saini, Bhagi Ram, Pawan Kumar 

Dewan, Jasbir Singh Mallour and Shri Sita Ram, 

‘M.L.As. may be requested to supply the. 

_... ,... .. documents in support of their privilege motions 

as promised by them at an carly date. 

6 The Committee considered the privilege issues 

५ pending before the Committee. . 

4 ~There was no quorum hence no business was 

transacted. 

4 There was no quorum hence no business was 

transacted, 

1 There was no-quorum hence no business was 

transacted. 

8 The Coimittee decided to summon 

_ ShriJai Parkash Barwala, M.L.A. with regard to 

the aileged breach of privilege against him. 

7 . Examination ए ShriJai Parkash Barwala, M.L.A. 
7 against whom privilege motion has been 

referred. 

The Committee cancelled its study tour 
programme to फिट States of Goa, Mabharashtra 

- and Union Territory of Andaman & Nicobar from 

21st Jamary, 2003. 

The Committee decided to summon 

Shri Karan Singh Dalal, M.L.A. in regard to 

- breach of privilege against him. 

As tequested by the Committee vide its 

proceedings .dated 3rd December, 2002, 

the Committee once again made a request 10 

Sarvshri Puran Singh Dabra, Ram Kumar Saini 

and Bhagi Ram, M.L.As. to supply the 

~ documents in respect of their privilege motions 

* as promised by them at an early date. 

* The Committee informally discussed the agenda ’ 

क
ि
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...“’5‘ 42... 21st Janary, 2003 4 .  There was no quorum hence no business was 
- ' 

s
 

L 
N
 

_43. 27thJanuary, 2003 - 5 - 

Lo, ~  transacted... . . 

‘The Committee informally discussed the agenda 
Dt R fixed लि the meeting and thereafter discussed 
S with the Sister Committee एव Andhra Pradesh 

g - Legislative Assembly on the matters of common 
interest and scope and functions of पट 
Commmittee. 

. Shri Jai Parkash Barwala and 
. _ - Shri Karan Singh Dalal, M.L.As. in regard to- 

- ' " - breach of privileges against them. 

4fl1F_ebmaxy,a'2003 5 ‘The Committee informally discussed the 
. . - agenda fixed for the meeting and thereafter ~ 

. - examined Shri Karan Singh Dalal, M.L.A. and 

, ०. T " Shri Jai Parkash Barwala, M.L.A. against whom 
. . privilege motions have been referred. 

“ . . The Committee -decided to summon 

., Sarvshri Ajay Singh ‘Yadav, Dharambir Singh, 
- कक Jagjit Singh Sangwan, M.L.As. in regard to the 

- N alleged breach of privileges against them. 

45. 11thFebruary,2003 * 9 = Letter received from Shri. Karan Singh Dalal, 
M.L:A. dated 4th February, 2003 and 10th 

- February, 2003, requesting for the supply of the 
- proceedings of the Committee and the record 

+ - +% - . of the Committee as to what allegations have 

been discussed and levelled against him, ‘what 
comments have been registéred in the 

o . proceedings of the Committee in respect of the 
S - complaint against him, was placed before the 

Committee, The' Committee desired that, the 
. . ¥ Hon’ble Member may be informed that as per 
7 . the provisions of Rules 219(2) and 220(6) of the 

’ . . Rules of procedure and Conduct of Business in 
- " “the Haryana Legislative Assembly, no part of 

i 4 the evidence, oral or written, report or 

- -, proceedings of a Committee which hasnotbeen 

ECR 

The Committee decided 10' summen . 

laid on the table of the Assembly, shall be open *. 
‘ . - ‘to inspection: by any one except under the. 

" * authority of tHe Spéaker and the evidence 
_fendered before the Committee can be made. 

5, - ‘available to all members of the Committee only.. 

] s .. . - Therefore, the same cannot be supplied to the 
. . 1. ", ‘Hon'ble Member, as per the past precedent. 

-
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46. 18th February, 2003 7 

In regard to oral evidence of 
Shri Karan Singh Dalal, M.L.A. held on 
4th. February, 2003. Hon’ble members 
आप Karan Singh Dalal was summeoned to 
give evidence/document in his defence 
on the privilege motion moved against 
him by Shri Rajinder Singh Bisla and 
Shri Ram Kumar Saini, M.L.A. He before 

tendering evidence, instead of taking oath as 
prescribed in Rule 216(b) of the Rules of 

procedure and Conduct of Business in the 
Haryana Legislative Assembly, insisted on 

_ getting recorded his point. After discussion and 
persuasion, he agreed to take oath and got 

* recorded his evidence/staternent in his defence. 

As per Rule 220 Procedure for examining 
witnesses, 35 applicable to the Committee of 
the Assembly, he was simply to sign the 
proceeding in token of confirmation of his 
witness in the meeting. Moreover, as per the 
provision in फिट rules, a note of dissent or any 
comment whatsover can be made by a member 
of the privilege Committee. Thus, he has 
exceeded his limits in writing observation on 
the proceedings of the meeting given to him for 
confirmation, which is unequivocally 
disapproved. 

‘The Committee decided to summon 
Capt. Ajay Smgh Yadav, Sh. Dharamvir Singh 
and Shri Jagjit Singh Sangwan, M.L.As. in 
regard to the alleged breach of privilege against 
them given notice of by Shri Bhagi Ram 

.and Shri Pawan Kumar Diwan, M.L.As. for 
18th February, 2003, 

The Committee also decided to summeon 

Dr. Raghubir Singh Kadian, M.L.A. inregard to 
the alleged breach of privilege against him given 
notice of by Shri Jasbir Singh Mallour and, 

Dr. SitaRam, ML.L.As, लि 18th Febrary, 2003, 

Arequest form Capt. Ajay Singh Yadav, M.L.A. 

was telephonically received by Chairperson for 
postponment of his examination to some next 

date. The Committee considered the request and 
acceded to the same. 

-\
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47. 18th Febiuary, 2003 
(Second Sitting) 

48. 25th Febmary, 2003 _ 

4 

5. 

Examination of Shri Dharambir Singh, M.L.A. 
against whom Privilege motion has been 
referreed. 

कमेटी को gar गया कि श्री धर्मबीर सिंह, एम०एल०ए० 

का इस कार्यालय में दिये गए पते पर रजिस्ट्री एं०डी० 
सम्मन भेजे गये थे लेकिन उन पर यह लिखकर आ गया 

कि भिवानी भेजें, तोशाम में नहीं हैं। कमेटी को जब यह 
T चला कि धर्मवीर जी आज विधान सभा सचिवालय में 

किसी अन्य कार्य से आए हुए हैं तो कमेटी ने उनको 
“बुलाकर उनसे अपना पक्ष कमेटी के समक्ष रखने के लिए 
तथा सम्मन यहीं रिसीव करने के लिए कहा लेकिन 

उन्होंने यह कहकर मना कर दिया कि उन्हें लिखित रूप 

में कमेटी की तरफ से कोई सम्मन नहीं मिला है इसलिए 

मैं आज कमेटी के समक्ष कुछ नहीं कहना चाहता । 

कमेटी ने यहँँ निर्णय लिया कि उक्त सदस्य को किसी 

अगले दिन के लिए सम्मन पुष: इश्यू किए जाएं | 

Examination of Shri Jagjit Singh Sangwan, 

M..L.A. against whom Privilege motion has been 

referred. 

कमेटी को बताया गया कि रजिस्टर्ड ए०डी6 सम्मन 
श्री जगजीत सिंह सांगवान, एंम०एल०ए० को इस कार्यालय 

में दिये गये पते पर भेजे गये हैं जिनकी एकनोलेजमैन्ट 
T अभी प्राप्त नहीं हुई है। कमेटी को यह बताया गया 

कि श्री -सांगवान विधान सभा सचिवालय में किसी अन्य 

कार्य के सिलसिले में आये हुए हैं। उनसे यह प्रार्थना 
' करने के बावजूद भी कि वे कमेटी के समक्ष अपना पक्ष 
प्रस्तुत करने के लिए आएं, उन्होंने यह कहकर कि उन्हें 
कोई सम्मन अभी नहीं मिले हैं, आने से मना कर दिया! 

कमेटी ने यह निर्णय लिया कि उक्त सदस्य को किसी 
ऊगले दिन के लिए सम्मन पुन: इश्यू किए जाएं। - 

There was no quorum, hence no business couid 
be transacted. 

The Committee drafted and finalized 
3rd Preliminary Report with regard to the 

question of alleged breach of privilege given 

notice of by Shri Puran Singh Dabra, M.L A. 

and Shri Padam Singh Dabiya, M.L.A. against 

Shri Jai Parkash Barwala, M.L..A. regarding 
taking of Mock Chair in पिंड well of the House
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-Assembly; defying the orders of the Chairand ~ 

challenging and protesting against the ruling . 
of the chair constantly, thus committing the 

. contempt of the House/breach एव privilege etc. 
by Shri Jai Parkash Barwala, M.L.A. on ? 

डा March, 2002. 

= and showing himself as Speaker of the | 

. The Commitiee drafted and finalized the 
3rd Preliminary Report with regard to the v 
question of alleged breach of privilege givén 

notice of by पते Rajinder Singh Bisle, M.L.A. - 
and Shri Ram Kumar Szini, M.L.A. against 
*Shri Karan Singh Dalal, M.L.A. for obstructing  ~ 

and making uncalled for remarks against His 
Excellencey, the Governor on 4th March, 2002 
and helping greatly Shri Jai Parkash Barwala, 
M.L.A. in taking Mock Chair in the well of the 
House at the time when the Sabha was in 
Session on 5th March, 2002 thereby committing 
the contempt एवं the House/breach एव privilege 1 
etc. by आएं Karan Singh Dalal, M.L.A. on - 
5th March, 2002 

s 

The Committee drafted and finalized the 
3rd Preliminary Report with regard to the 
guestion of alleged breach of privilege given 
notice of by Shri Bhagi Ram, M.L.A. and 
Shri Pawan Kumar, M.L.A. for coming. to/ 

remaining in well of the House in uttar defiarice 
of the Chair and continously arguing with the 

' Speaker, -frying to manhandle the waich and 
ward staff and throwing a book towards the 
Chair by Capt. Ajay. Singh Yadav, M.L.A. . 

. breaking a light box while rushing to the well of } 
the House, causing damage to the Government 

- property by Shri Dharambir Singh, MLL.A. and 
using unparliameritary words and uncalled for =Sx 

* remarks हॉट, in the House by Shri Jagjit Singh *._ 

- Sangwan, M.L.A. and thereby committing the _ 

. contempt of the House/breach of privilege etc. ं 

- by Capt. Ajay Singh Yadav, M.L.A. 

Shri Dharambir Singh, M.L.A. and 
. .Shri Jagjit Singh Sangwan, M.L.A. on 

' Sth March, 2002. 
- 

L
 



91 

A2 - s 004 गलत 

5 
८ 

3, 2003 | 7 

The Committee also drafted and finalized the 
3rd Preliminary Report with regard to the 
question of alleged breach of privilege 
given notice of by Dr. Sita Ram, M.L.A? and 
Shri Jasbir Singh Mallour, M.L.A. against 
Dr. Raghubir Singh Kadian, M.L.A., for coming 
to/femaining in-the well of the House fearing 
the book of Rules of Procedure and Conduct of 
Business in the Haryana Legislative Assembly, 
leading to grave misconduct and grave disorder, 
breaking a light box in the House thereby 
committing contempt of the House/breach of 
privilege ete. by Dr. Raghubir Singh Kadian, 
M.L.A. on 5th March; 2002. 

The Committee authorised the Chairperson to 
sign and present the same to the House during 
the forthcoming session of the Haryana Vidhan- 
Sabha. 

_ The Chairperson of the Commiittee confirmed 
the proceedings of the meetings of the 
Committes 

The Committee decided to undertake a 

Study Toar वि the State of Rajasthan .from 
215 March to 30th March, 2003. Tke Committee 

“will hold its meeting on 21st March, 2003 at 
Chandigarh, on 24th March, 2003 at-Jodhpur, 
on 26th March, 2003 Mount Abu and on” 
30th:March, 2003 at Jaipur. 

A fax message dated 19th March, 2003 and 
20th March, 2003 receivéd from the Secretary 
GAD Chief of Protocol Rajasthan and 
Additional Secretary, Rajasthan Vidhan Sabha, 
regarding necessary arrangements for lodging, 
boarding, sight seeing etc, was placed before 

the Committee and the Committee noted the | 
contents thereof, 

‘The Committee informally discussed the agenda 
"+ fixed for the meeting 

‘The C__ommxt_tce _dec"ided to summon 

‘Sarvshri Ajay Singh Yadav, Dharambir Singh 
and Jagjit Singh Sangwan; M.L.As, with regard
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to the alleged breach of privilege given 
notice of by आएं Bhagi Ram, M.L.A. and 

Shti Pawan Kumar, M.L.A. apainst them. 

The Committee also decided to summon 
Dr. Raghubir Singh Kadian, M.L.A. with 
regard to the alleged breach of privilege 
given notice of by Dr. Sita Ram, M.L.A. and 
Shri Jasbir Singh Mallour, M.L.A_ against 
Dr. Raghubir Singh Kadian, M.L.A. i 

There was no Quorom, hence no business could 

be transacted. 

There was no Quorum, hence no business could 

be transacted. 

The Committee considered the pending 
privilege issues before it. 

) 2 - 3 

50. 24thMarch,2003 ,  None 

51. 26thMarch, 2003 Noxe 

52. 30thMarch, 2003 8 

Proceeding 

A record of the proceedings of the meeting of the Committee has been kept in the 

Haryana Vidhan Sabha Secretariat, 

da
s 
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HOUSE COMMITTEE ] 

1. The House Committes for the year 2002-2003, co.nsm'"tm'g of five members was 
nominated by the Hon’ble Speaker on 3rd April, 2002 and thereafier, three special invitees 

were nominated to serve the Committee . 

2. Shri Gopi Chand Gahlot, Deputy Speaker, was the Ex-officio Chairperson of the 
Committee 

3. The Committee held 30 nmieetings, excluding ten meetings in which the business 
could not be transacted for want of quorum. 

4. The names of the Members and number of meetings attended by each of them are 
given in the following tables :— 

St No. \Name of the Members _Number of meetings 

) attended 

1. ShriGopiChand Gahlot, A . 
* Deputy Speaker 

2. ShriNaphe Singh Jundla, MLA. ~ o 

3. ShriUdaiBhan, M.LA. - R 

4. ShriO.P.Jindal, M.L.A. ‘ . 2 

5.  Shri Hamid Hussain, M L.A. 11 

6. . ShriRamKuwar Saini, MLA.  ~ 28 

Special Invitees . 

1.  ShriUdaiBhan, M.L.A., - — 

2. Shri Krishan Pal Gujjar, M.L.A. 32 

3, RaoDanSingh, M.LA. 08 

4. ShriDharampal (Nilokheri) M.L.A. o7 

Note :— Onthe res'lgnatlon- of Shri Nafe Singh Jundla, Member of the House Committee, 

कि Shri Udai Bhan, Special Invitee was nominated as 8 Member ए the House 

' Comumittee on 10th July, 2002 for the remaining period of the year 2002-2003 

5. The dates of meetings held, the number of the. Members present and business 

transacted at each meeting are given below पा 

Sr.  Date of Meeting Number of Business Transacted 
No. - membeérs 

. pese e present 

2 3 e 
1. 9th April, 2002 ° | 2 (i} The Secretary welcomed the members of 

the Committee and explained its scope and 

थी functions, 
Ll
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2. 15thApril, 2002 

3. 30thApril, 2002 

4. 2pd May, 2002 
(N___ew Delhi} ) 

2 

(Special 
Invitees)- 

3 

(i 

- 

The Committee decided that the Engineer- 
in-Chief, Haryana PWD B&R Branch and 
the Director, Hospitality -Organisation, 
Haryana may be asked to attend the next 
meeting पा regard to latest progress report 
for the construction of M.L.As. Flats and 

_preparation of dining hall लि the Hon’ble 
Members in the canteen of Haryana 
M.L.As. Hostel, respectively. 

The Committee discussed the following 
points with the Engineer-in-Chief, 
Haryana PWD B&R  Branch 

Chandigarh - — 

(1) The Completion of construction work 
of 16 MLAs Flats and progress report 

thereof : 

(2) Installation of ACs and desert coolers 
" in the Haryana M.L.As. Hostel and 

Flats ; ' ह 

" (3) Supply ofbeddingarticles for summer 

@@ 

® 

Session 7. e.\khes (Khadi cloths} etc. 

in the rooms of the M.L.As. Hostel ; 

(4) Keys of rooms may be remained on | 
reception counter of M:L.AS. Hostel ; 
and 

(5) Provision of Gem in the mewly 
constructed M.L.As. flat. 

Discussion was made by the Commitiee 
with the Director, Hospitality Organisation, 

Haryana in respect of the progress of 

preparing of dining hall for Hon’bie 
members of the Haryana Vidhan Sabha 
with required furnitures/curtains etc. 

The meeting adjourned लि want of quorum, 

- ¢ 

In the absence of Ex-officio Chairperson 
(Shri Gopi Chand Gahlot, Hon’ble Deputy 

Speaker), Shri Naphe Singh Jundla, a 
member एव the Committeé was chosen to 
preside over the meeting 

\ 
g 

s 

te
n 

fr
y 

ल
ि
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(i) The Committee discussed the various 

. steps to be taken for the improvement पा 

, Haryana Bhawan, New Delhi - 

5. 9thMay, 2002 4 ही. The Commitiee discussed फिट various 
steps to be taken for the improvement of 
.M.L.As. Hostel and Flats, 

. (i) Letter Endst. No. 537-40, dated 

उप February, 2002 received from the Sub- 
Divisional Engineer, Elect. Sub Division 
No.II, PWD B&R, Chandigarh was placed 
before the Committee the Committee noted 
the contents thereof. 

(i), Letter memo. No. 4579, dated 
, 22nd April, 2002 received from the 

U Superintending Engineer, Chandigarh 

g Circle, Haryana PWD B&R Branch 

' L . Chandigarh regarding furnishing of 

- 16 Nos. Flats, under construction for 

, M.L.As. was placed before the Committee. 

4 . The Committee desired that further 
necessary action may be taken in this 

: . regard. 

6. 16thMay,2002 1 The meeting adjourned for want of 

. ः quorum. ) 

7. 22nd May, 2002 4 . () Intheabsence of Ex-officio Chairperson 

‘ (Shri Gopi Chand Gablot, Deputy Speaker) 
Shri Ram Kuwar Saini, a member of the 
Committee was chosen to preside over 

the mseting. 

-
 

() The Committee discussed the various 
steps to be taken for the improvement of 

Haryana MLAs Hostel and Flats, 

o
o
l
 

I 

8. 28thMay, 2002 2, =, ‘The meeting adjourned for want of quorum. 

- (Special 

क्र Invitees) 

> 9, 5th June, 2002 6.  The Committee discussed the various steps tc 
‘be taken for the improvement of Haryans 

M.L.As. Hostel and Flats. 
. i 

10. 11th June, 2002 o1& The meeting adjourned for want of quorum. 

oo , (2 Special N 
" ’ " Invitees) ~ य . 
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11.17th June, 2002 

12. 26th June, 2002 

13. 2nluly, 2002 

14. SthJuly, 2002 

15. 15thJuly, 2002 

16. 22nd July, 2002 
(New Delhi) 

1& 
(1 Special 
Invitee) 

1& 
(1 Special 
Invitee) 

1& 
(2 Special 
Invitees) 

4 

6 

The meeting adjourned for want of quorum. 

The meeting ब्तां ourned for want of quorum. 

The Meeting adjourned for want of quorum, 

(D Discussion regarding the improvement in 
the Haryana M.L.As. Hostel and Flats. 

{ii) the Committee decided that out of 16 
newly constructed M.L.As. Flats, 
12 Flats, Servant Quarter and Motor 
Garages may be allotted and applications 
from the eligible Hon’ble Member may फिट 
invited under the rule on the sabject 

~ matter, 

The Committee discussed the various steps to 

be taken for the improvement in the MLAs 
Hostel and Flats. 

(D The Committee ‘orally examined the 
representatives of the Haryana Bhawan, 
New Delhi and made the following 
observations for the improvement in 
Haryana Bhawan :— 

(1) Regarding room rent for Hon’ble 
Ex-M.L.As./Ex-Ministers ; 

(2) Regarding construction of Guest 

House in Chankyapuri, Néw Delhi ; 

(3) Regarding TV sets inrooms ; 

(@) Regarding construction of Baracks/ 
Garages for Gunmen/Drivers ; 

(5) Regarding permission for raising 

quota of rooms for Hon’ble Member ; 

(6) Regarding installation of filters on पीट 
water coolers ; 

{7) Regarding renovation of bathrooms ; 

(8) Regarding criteria of no profit/no 1055 
of diet; 

= 

~ul
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17. 24thJuly, 2002 

N
 

18: 30th July, 2002 

क
ह
 

20. 8th August, 2002 

21, 14thAugust, 2002 

Y
,
 

.
 

23 27Angust, 2002 

a ) 

19, SthAugust, 2002 

2 19’thA'ugust, 2002 

(9) Regarding cleanliness of kitchen ; and 

.(10) Regarding position of bath rooms in 
Ministers suites. 

2 + The metting adjourned for want of quorum. 

(Special L 

Inyitees) ' 

4 (i) In the absence of Ex-officio Chairperson 

(Shri Gopi Chand Gahlot, Deputy Speaker) 

‘ Shri Ram Kuwar Saini, 8 member of the 

. Committee. was chosen to preside over 

the meeting. 

(i) Discussion regarding improvement in the 

Haryana M.L.As. Hostel and Flats. 

3 () In the absence of Ex-officio Chairperson 

. - (Shri Gopi Chand Gahlot, Deputy Speaker) 

Shri Udai Bhan, amember of the Cormmuttee 

was chosen to preside over the meeting 

(i) Discussionregarding improvement inthe 

Haryana M.L.As. Hostel and Flats. 

3 (- In the absemce of Chairperson 

. (Shri Gopi Chand Gahlot, Deputy Speaker) 

Shri Udai Bhan, a member of the Cormmnittee 

was chosen to preside over the meeting 

(i) The Committee, alloted the newly 

constructed 12 MLAs Flats to the Hon'ble 

. Members by draw of lots. 

(i) The Committee decided to undertake a 

study tour of Himchal Pradesh State from 

9th September, 2002 on wards. 

6 Discussion regarding improvement in the 

* Haryana MLAs Hostel and Flats. 

3 (i)' In the absenee of Ex-officio Chairperson 

" (Shri Gopi Chand Gahlot, Deputy Speaker) 

Shri UJdai Bhan, a mermber of the Commutiee 

was chosen to preside over the meeting 

(i) Discussion regarding improvement in the 

Haryana MLAs Hostel and Flats. 

1&_° " The meeting adjourned for want एवं quorum. 

(2 Special 
Invitees) 

[
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24. 9th September, 2002 

.26 

27. 

29. 

0. *'18th October, 2002 

31 

10th September, 2002 
(Manali) 

13th September, 2002 
(Dharamshala) 

16th Septerber, 2002 
(Dalhousic) 

26th September, 2002 

10th October, 2002 

-12th November, 2002 

Y
 

5 

1& 
(1 Special - 
Invitee) 

4 

‘Discussion regarding improvementinthe MLAs 

Discussion regarding tour programme to the __;-7 
State of Himachal Pradesh, । 
Discussion regarding facillties being provided. 
to.the Hon’ble Members. 

() In the absence of the Ex-officio 
Chairperson (Shri Gopi Chand Gahlot, _ 
Deputy Speaker) Shri Udai Bhan, a 

member of the Committee was chosen to 
‘preside over the meeting { 

(i) Discussion regarding facilities being 
provided to फिट Hon’ble Members. 

() In the absence of the Ex-officio 
Chairperson (Shri Gopi Chand Gahlot, 
Deputy Speaker) Shri Udai Bhan, a 
member of the Comumittee was chosen to 7 

preside over the meeting 

(i) Discussion regarding facilities being. 
provided to the Hon’ble Members. ' 

(D In फिट absence of Ex-officio Chairperson N 
(Shri Gopi Chand Gahlot, Frputy Dpeaker) ,*-?‘ 
ShriUdai Bhan, a member of the Committee. 
was chosen to preside over the meeting. 

(i) Discussionregarding the improvement in 
the MILAs Hostel and Flats. दि 

(i) Memo. No. DHOH-2002/1346, datéd 
27th. August, 2002 alongwith two bills » 
amounting to Rs, 16250/~ and Rs. 880/- 
received from:the Director, Hospitality 
Organisation regarding expenditure on 
inanguration of 16 M.L.As. Flats on 
14th August, 2002 were placed before the 
Committee, the Committee directed फिट 

Hostel Branch to make the payment . 
thereof. v 

[ 

Hostel and Flats यम 

The meeting adjourned for want of quorum. ं 

हि Inthe absence of Ex-officio Chairperson 
~ (Shri Gopi Chand Gahlot, Deputy Speaker) 
- -Shri Ram Kuwar Saini, 2 member of the 

Committee was chosen to preside over | 
the meeting - 



99+ 

o AR ~ o (i) Discussionregarding improvement 10 the 
o= . . M.L.As. Hostel and Flats 

32.. 9thDecember, 2002 2 . () Memo No. 1157. dated 8th August, 2002; 

. LT ’ " “Memio. No. 1352, dated 16th September, 
o S ४. 7 2002; and Memo. No. 1845, dated 

: PR 18th October, 2002 received from the Sub 
- _ - Divisional Engineer, PWD B&R Haryana, 

.7 - - Chandigarh were placed befoie the 
2 - T . Committee and the Committee noted the 

' - contents thereof. - . 

. © . .+ " (@) Letter No. R.C:2002/686, “dated 
- ’ I - 18th October, 2002 received from the Local 

P " ' ‘Commisioner, ‘Haryana Bhawan, New 
.é : Delhi was placed before the Conmnittee 

_ ४ एन and the Committee noted the contents- 
A लए e चर» ' thereof. 

Lo
l t 1 ¥} 

(iii)- Discussion regarding improvement in the 
+ , ‘Haryana MLAs Hostel and Flats 

रे. 33, 180 December, 2002 37 () In the absence of Ex-officio Chairperson 
% . . = . {Shr Gopi Chand Gablot, Deputy Speaker) 

: 3 - - Shri Ram Kuowar Saini, a mernber of the 

- A Committee was chosen to preside over 

o द जद meeting. 

- .- (I ') Two letters,” one from the Resident 
” T, Commissioner to Govt. Haryana, Haryana 

o N 7 T ‘Bhawan, New Delhi and the other from 
s © 7 '+ Engineer-in-Chicf, PWD B&R Haryana 

. T ६ न, - regarding implementation of the points 
LT raised*in the meeting of the House 

Committee held on.22nd: May, 2002 at 

Haryana Bbawan, New Delhi were placed 
. before the Conmnittes and the Committee. 

noted the: contents r D -
 

. 

. (ii) Discussion regarding improvement in the 
- . M.L.As. Hoste] and Flats, 

T 34. 24th December_,"2_002 5 Discussion regarding. improvement in the- 

\L-‘ - (NewDelhi) _ 'Haryana M.L.As. Hostel and Flats _ 

. उठ: 30th December, 2002 4 (. In the absence of Ex-officio Chairperson 
= . ह {8hii Gopi Chand Gahlot ), छा Udai Bhan, 

a'member-of the Committee was chosen 

to preside over the meeting. 

(i) Discussion regarding improvement in the 
M.L.As: Hostel and Flats. 
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1 2 . 3 4 

36. 208 Jamary, 2003 4 Discussion regarding improvement in the 

M.L.As. Hostel and Flats. 

37. 28th January, 2003 4 (D In the absence of Ex-officio Chairperson 

‘ (Shri Gopi Chand Gahlot ), Shri Udai Bhan, 
a member of the Committee was chosen 

| to preside over the meeting. 

(i) Discussion on the steps to be.taken for: 
the improvement of Haryana M.L:As. 

Hostel and Flats 

38. 7thFebrary, 2003 -5 - ही का the absence of Ex-officio Chairperson 

‘(New Delhi) (Shri Gopi Chand Gahlot , Deputy 

. Speaker) Shri Udai Bhan, a member of the 
Committee was chosen to preside over 

the meeting, 

(i) Discussion regarding improvement in फिट 

- Haryana M.L.As. Hostel and Flats. 

39. 4thMarch, 2003 3 The Committee orally examined the 

. departmental representatives of PWD (B&R) 

Haryana; Chief Engineer, Union Territory, 

L Chandigarh; and-Electricity Department, U.T,, 

Chandigarh to sort out the solution of the 

problemraiséd by the Asstt. Engineer Electrical 
Operation Sub Division No.Il, Sector-10, 

- Chandigarh in connection with the Electric 

- - 

Meter connections in the 16 newly constructed _ 
M.L.As. Flats in Sector-3, Chandigarh etc.etc, 

40. 17thMarch, 2603 6 Discussion regarding facilities being provided 

{Jaipur) to the Hon’ble Members. 

Proceedings 

A record. of the proceedings of the Committee has been kept in the Haryana 
Vidhan Sabha Secretariat. 

i f
‘,
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LIBRARY COMMITTEE 

- The C-o_nmn'ttee consisting of six Members and four Special Invitees were nominated 
. by the Hon'ble Speaker एव 3rd April, 2002 for the year 2002-2003. Smt. Vidya Beniwal, a 

member of फिट Committee was appointed as Chairperson. ) 

The pames of the members, Special Invitees of the Committee and the No. of the 

meetings attended by each of them out of the total No. 58 meetings held during the period 

under review are given below :— . 

S__—-_—___——_—__—__..r'. No. Name of the Members | _ Number of meetings attended 

1. ' Smt. Vidya Beniwal, Chairperson 6 

2 पं Jai Parkash (Barwala), Member 55 

3. ShriDaryao Singh, Member . 56 

4. Shri Shadi Lal Batra, Member 

_ 5. Shri DharamPal (Nilokheri), Member 6 *. L 

6. Smt. Anita Yadav, Member . 57 

#7. Shri Ranbir Singh, Special Invitee 49 

**8. Dr. Raghubir Singh Kan__dia.n, Special Invitee: H“ 

*+9.  Shri Shashi Ranjan Parmar, Special Iuvitee 49 

%10, .Shri Ramesh Rana, Special Invitee o 

* Shri Ranbir Singh Mandola, M.L.A. was nominated by the Hon ble Speaker as a 

Special Invitee with effect from 7th May, 2002 to serve the Committee for the 

remaining period of the year 2002:2003.  + 

केक Shri Shashi Ranjari Parmar, M.L.A. was nominated by Hon’ble Speaker as a 

Special Invitee with effect from 7th May, 2002 to serve the Commiitee for the 

5 remaining period रथ the vear 2002-2003. . 

केक के Dy Roghubir Singh Kadian, M.L.A. was nominated by the Hon'ble Speaker as a 

Special Invitee with effect from 7th May, 2002 to serve the Committee for the 

remaining period of the year 2002-2003 

Cexan हि Ramesh Rana, MLA was nominated by the Hon ‘ble Speaker as a Special 

Invitee to serve the Committee with effect from 14th August, 2002 for the remaining 

period of the year 2002-2603
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The Committee selected the. pu"blic_ations."on' different subjects. The value of 
publications purchased during फिट year 2002-2003 including the cost of Newspapers/ _ 
magazines etc. was Rs. 78460/-, lin addition to it, Govt. Publications worth Rs. 7310/-were % 

\ also purchased 

_ Meetings held and Business Transacted = S . 

Details regarding the dates of meetings held number of meetings, mimber of members 
including special invitees present and business transacted in-eath meetings are 85 given 
below:— - 

St Date Number of ‘Business Transacted | . 
No. - Members. ’ - 

) (including s __ . 

Special - ! 
invitees .- 
present o 

1 2 3 4 T 

1. 9thApril, 2002 6 The Commitiee decided that like that of 
previous year the book in English, Hindi, Punjabi : 
& Urdu etc. on different subjects be purchased 7 

. for the use of Library on basis of discount. 
recommended by.the Good Offices Committee 

" ° forthe year 2002-2003.. : 

® °  The Cofimittee desired that the- existing 
. ‘mewspapeis/magazines/periodical being - 

- : - supplied at present be continued. 

2. 15thApril, 2002 6 - The Commiittee selected 5 books for the use of 
i Library ) 

3. 23rd April, 2002 6. . The Committse selected 3 books and 4 
.. magazines for the use of Library 

4 29th April, 2002 6 The Commiitee selected 2 books लि the use of 
. * ) हि व वरलाजिसात - . Pt 

5. TthMay, 2002 6 «  The Committee selected 4 books for पार use of 

i ः Library L ’_ - 

-6 13_th__May, 2002 9- - The Committee selected 6 books for the use of 
के कि * Libary. 7 . ' 

7. 15thMay, 2002 . 9. Books were pliced béfore the Committee for 
(NewDelhi) b - slection but the Committee did not select any" 

s - book S 

8. 16thMay, 2002 ) 9 The Committee selected 6 books for the use of 
(New Delhi) Library.
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. 2. 3 4 

9. 215tMay, 2002 9 Books were, placed before the Committee for 
) selection but the Committee did not select any 

book.” ] 

10. 28thMay, 2002 0 Books were placed before the Committee for 

selection but the Committee did not select any 

B book. - 

11. 290 45, 2002 9 " पड Counmittee selected 5 books for the use of 
(Shimla) ‘Librarty. 

12.  4thJune, 2002 8 The Committee selected 2:books for फिट use of 
' . Library. 

13. 11thJune, 2002 2 NoQuorum. 

14. 20th June, 2002 3 Books were placed before the Committee’ for 
’ - selection but the Commiitee did not select any 

. book. 

15. 25thlune, 2002 7 Books were placed before the Committee for: 
selection but the Committee did not sélect any 
book 

" 16, 2ndJuly, 2002 i 9 The Committee selected 2 books for the use of 
Library. . 

17. 90 fuly, 2002 9 The Committee selected-one book for the use 
b . _of Library. - 

18, 15thJuly, 2002 9 The Cotnmittee selected 5 books for.the use of 
. Library. 

19. 23rd July, 2002 =9 The Committee selected one book one magazine 

o for the use of Library.” - 

20. 30th July, 2002 9 Books were placed before the Committee for 
. selection but the Comimittee did not select any 

. . book - 

21. 6th August, 2002 [ The Commiittee selected 3 books for the use of 

22, 14th August, 2002 9 _The Committee selected 5 books for the use of 

PR Library. 

23, 20th Angust, 2002 10 . Books were placed before the Committee for 
) ' selection but the Committee did not select any 

, book. . 

24. 27th A‘ugusht, 2002 9 Books were placed before फिट Committee for 

selection but the Committee did not select any 
book. 

-
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25. 10th September, 2002 9 Books were placed before the-Committee for 
selection but the Committee did not select any 
‘book. 

26. 17th Scp_tember, 2002 8 The Committee selected 3 books for the use of 

Library. 

27. 24th September, 2002 8 Books were placed before the Committee for 

- selection but the Commiittee did not select any 
: book. ] 

28. 30th September, 2002 9 Books were placed before the Committee for 

:selection but the Committee did-not select any 
- book. 

29. 8thOctober, 2002 10 ., Books were placed befo_re.' the Committee for 
. selection but the Commmittee did not select any 

. book. 

30. 16thOctober, 2002 8 The Committee selected 2 books for the use of 

(Shimla) Library. 

31, 25th October, 2002 9 - ‘Books were placed before the Committee for 
. selection but the Committee did not select any 

book. - 

32, , 6th November, 2002 9 The Committee selected 2 books for फिट use of, 

Library. 

33, 12thNovember, 2002 8 Books were placed before the Conmmittee for 
selection but the Committee did not select any 

.- book. ] 

34. 20thNovember, 2002 8~ The Committee selected 5 books for फिट use of 
Library. 

35, 26thNovember, 2002 9 Books were placed before the Committee for 
. -selection but फिट Committee did not select any 

कि book. 

36. 3rd December, 2002 . 10 Books were placed before the Committee for 

’ selection but the Corumittee did not select any 

book. - 

_37.. 4thDecember, 2002 6 ‘Books were placed before the Committee for 
{Gwalior) ' ः selection but the Committee did not ‘select any _ 

book. 

38.  5thDecember, 2002 6 Books were placed before the Committee for 

{(Khujarho) selection but the Committee did not select any 
book. 

P 
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39.  6thDecember, 2002 6 Books were placed before the Comumittee for 

(Sanchi) selection but the Committee did not select any 

’ book. 

40. 7'th_D.ecember’, 2002 6 Books, were placed before फिट, Committee for 

. {Ujjain) selection but the Committee did not select any 

book. 

41. 9thDecember, 2002 7 Books were placed before the Committee for 

(New Delhi) selection but the Cormittee did not select any 
book. 

42. 1lthDecember,2002 6 The Committee selected one book for the use 

' Co of Library and discuss the tour programme. ' 

43. 17thDecember, 2002 9 Books were placed before the Commitiee for 

' selection but the Committee did not select any 

book. 

44, 24th December, 2002 8 The Committee selected 5 books for the use of 

Library. . . 

45. 30thDecember, 2002 9 Books were placed before the Committee for 

selection but the Committee did not select any 

book 

46. 7thJanuary, 2003 9 Books were placed before the Committee for 

- selection but the Committee did not select any 

- book. 

. 47, 14th January, 2003 9 The Committee selected 3 books for the use of 

ः Library. 

48, 21st Janmary, 2003 9 The Committee selected 2 books for the use of 

Library. i 

49, 28th Jamuary, 2003 10 The Committee selected 3 books for the use of 

Jdbrary. 

50. 4thFebruary, 2003 10 The Committeé selected 6 books for the use of 

. Library. 

51, 11thPebruary, 2003 9 Books were placed before the Committee for 

selection but the Comunittee did not select any 

book. . 

52. 18th February, 2003 9 Books were placed before the Committee for 

selection but फिट Committee did not select any 

book. 

53. 25th February, 2003 7 Books were placed before the Committee for 
selection but the Conmmittee did not select any 

book,
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54. 18thMarch, 2003 

55, 24thMarch, 2003 

56. 26thMarch, 2003 
(Chittaurgarh) 

57. 28thMarch, 2003 
{(Mount Abu) 

58. 31stMarch, 2003 

n 

'Books were placed before the Coriinittee for 
selection but the Committee did nof select any 
book. - 

Books were placéd before the Commumittee for 
selection bit the Committee did not select any 
book. 

"The Committee discussed about its visit to 
Jaipur State Library. 

The Committee discussed about its visit to 
Chittaurgarh and its visit to किट State Library. 

Books were placed before the: Commmittee for 
selection but the Coromittee did not select any 
book. 

% 
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" COMMITTEE ON PETTTIONS. .. 

(Under rule 303) . T 
1. The Committee on Petitions for the 7th {September) Session, 2002 of the Tenth 

Vidhan Sabha was nominated in the month of August, 2002. by the Hon’ble Speaker Under 
Rule 303 (I} of the Rule.of Procedure and Conduct of Businéss in Haryana Legislative 
Assembly and notified on the 2nd September, 2002. . _. 

2. Shri-Gopi Chand Gahlot, Deputy Speaker was nominated 85 the Ex-Officio 

Chaifperson of the Committee ‘ . . » 

3.. The names of the Members of the Committes are given below पा 

_ StNo.  Nameof themembers . . -% . o s 

- 1. ShriGopi Chand Gahlot, DeputySpeaker  *- Ex.Officio Chairperson _ 

2. ShriLilaKrishan, M.L.A. दि फैला हर . 

3. Smt. Veena Chhibbar, M.L.A. © Member v 

4; ShriRajinder SinghBisla, M.L.A ) Member . 
5 S_hn'Zal-nr'Hussam,M.L_.A.-.____—“__—____________‘ ' ‘Member 

4, Meeting held and Business transacted :— 

The Committee did not held any meeting upto 29th October, 2002 

The Committee on Pétitions for the 8th (October).Session, 2002 of the Tenth 

Vidhan Sabha was nominated in फिट month of October, 2002 by the Hon’ble Speaker Under 

Rule-303(T) of the Rule of Procedure and Conduct of Business in Haryana Legislative 

.Assembly and notified on 30tk October, 2002 की 

2. Shri Gopi Chand Gahlot,:Deputy Speaker was nominated as the Ex-Officio 

Chairperson of the Commiitee 

- 3. The names of the Members of फिट Committee are given below:— 

Sr.-No.___—___________________h Narne of the Members ) 

) Shri Gopi Chand Gahlot, Deputy Speaker Ex.-Officio Chairperson 1 

2. ShriLilaKrishag; M.L.A. : Member 

3, Smt. Veena Chhibbar, ML A. Member- 

4, Shri Rajinder Singh Bisla _ Member 

5, Shri Zakir Hussain, MLA. " Member 

4. Meeting held and Business transacted :— 

The Committee did not held any meeting upto 4th March, 2003 

i. The Committee on Petitions for the 9th (March) Session, 2003 of the Tenth 

Vidhan Sabha was nominated in the month of February, 2003 by the Hon'ble Speaker Under 

- i, A
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Rule 303(I) of the Rule of Procedure and Conduct of Business in Haryana Legislative 
Assembly and notified on 5th March, 2003 

2. Shri Gopi Chand Gahlot, Deputy Speaker was nominated as the Ex-Officio = 
Chairperson of the Committee 

3. The names of the Members of the Committee are given below :—- 

Sr.No.  Name of Members _ _ 

Shri Gopi Chand Gahlot, Deputy Speaker - Ex.-Officio Chairperson 1. 

2. ShriLilaKrishan, M.L.A. Member 

3. Smt. Veena Chhibbar, M1 A. ' Member 

4. ShriRajinder Singh Bisla, ML A, Member 

5. Shri Zakir Hussain, M.L.A. o Menber 

4. Meeting held and Business Transdcted :(— 

The Committee did not held any meeting upto 31st March, 2003. 

A
%
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- RULES COMMITTEE 

The Committee consisting of eight Members of the Haryana Vidhan Sabha was 

nominated by the Speaker on the'3rd April, 2002 vide notification No. HVS-LA-66/2002/20 

dated the 3rd April, 2002 

‘The Committee held 6 meetings durm':g the period under review. The naries-of 

Meémbers and number एव meetings attended by each of them are shown in the following 

table बन 
- 

St. No. Name of the Members Number of 

। . meetings 

attended 

1. ShriSatbirSinghKadian, Speaker Ex-Officio 4 
) व Chairperson 

2. Sbri Krishan Pal Gujar, M.L.A. Member 6 

3, Rao Inderjit Singh, ML.A. Member — 

4. Dr. Raghuvir Singh Kadian, M.LA. Member 5 

5. ShriBhagiRam, M.LA. Member 6 

6. Shri Shashi Ranjan Parmar, M.L.A. Member 4 

7. आप Ranbir Singh, M.L.A. Member 5 

. 8 ShiRameshRama,MLA. ~~~~ Member 1 Member 1 

Business Transacted 

The Rules Committee examined the rules of the Rules of Procedure and Conduct of 

Business in the Haryana Legislative Assembly and suggested certain amemdroents, 

_modifications and additions ete therein. 

Presentation of Report 

Thé Report of the Rules Committee containing its recommeéndations regarding 

amendments in the Rules एव Procedure and Conduct of Business in the Haryana Legislative 

- Assembly, as required under Rule 243 ibid, was laid on the Table of the House on the Sth 

March, 2003, and the recommendations were deemed to hive been approved by the House 

vide Rule 243 (3) ibid. . 

Proceedings 

A record of proceedings of the meetings of the Rules Committee has been kept in 

the Haryana Vidhan Sabha Secretariat
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का हैं हे 

“ . BUSINESS ADVISORY COMMITTEE | 

.~ . The Business Advisory Committee which was nominated एव 21st February, 2002 

continued upto 19th August, 2002 when a new Commitiee was nominated by the Hon’ble 
‘Speaker on the 20th August, 2002 and notified vide Notification No. HVS-LA-37/2002/43 
dated the 21st August; 2002 «7४ - : 

’ "The Commiites which was nominated on 20th August, 2002 held one meetirig i.e..on 
2nd September, 2002. The name of the Members of the Committee, Spécial Invitee and the 

n 

meeting attended by each Member/Special Invitees are given below :—- . 

Sr.No.- Name of the Members ) :+  Number एव meefings “कक Nameof the Members  : Numberof meetings 

- e attended 

1. Shri Satbir Singh Kadian, Speaker T 1. ShrSatbir SinghKadian, Speaker . L . ए L A 
2. Shri OmParkash Chautala, Chief Minister 1 
3.  Shri Sampat Singh, Finance Minister P ¢ < या 

4.  ShriDhirpal Singh, Town & Country Planning - _‘ . 
. Minsiter . - 10 -7 

.5  ShriBhajanLal, ML.A * B T - 
™" 6  ShriKrishanPal Gujar, M.L.A. AR S 

7. « Shri RamBhagat, M.L.A. .- . 1 .. . 

Special Invitees . . 

1.  ShriGopi Chand Gahlot, Deputy Speaker - 1 मर 
- %2, Shri Bhupinder Singh Hooda, MLA, Leaderof ला गा ] 9 

Opposition - ) 

* Shri Bhupinder Singh Hooda, MLA, Leader of Opposition was nominated as 
- Special Invitee on 29th August, 2002. by the Hon 'ble Speaker vide Notification 

No HVS-LA-37/2002/45, dated 29tk August, 2002. . . . 

Report Presented LT i 
_ The following report was presented on the date noted against पेन गाए 

-+ Sr.No. ,Subjectmatter . . I ) . Dateof 
) oo °, © " Presentation 

1. 'Recommendation regarding allocation of time for transaction .~ 2nd Sepiember, _ 

of Government Business for the meetings of फिट Haryana 2002, i 
Vidhan Sabha held from 2nd to 4th September, 2002 1.6. Obituary 

] References, Papers to be laid/re-laid ता the Table of the House . .- II"' v 

" Presentation of छिपा Preliminary Reports of the Committee of ' 
Priveleges, Presentation, Discussion. & -Voting. on Yo - 

) Supplementary Estimates for the year 2002-2003 (first - 
. instalment) and the Report of फिट Estimates Committes thereon, ~ 

Presentation, Discussion & Voting on Excess Demands over 

_ grants and Appropriation for the years 1997-98 and 1998-99 
" The Haryana Appropriation Bill, 2002 in respect of - 

- Supplementary Estimates for the year 2002-2003 (first. . 

instalment), The Haryana Appropriation Bill, 2002 in respect 
of -Excess Demands Over Grants and Appropriations for the 

years 1997-98 and 1998-99 and Legislative Business.
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The Committee which was nominated on 20th August, 2002 continued to function 

‘upto 16th October, 2002 when a new Cominittee was nominated by the Hon’ble Speaker on: 

the 17th October, 2002 and notified vide Notification No.. HVS-LA-37/2002/58, dated 

18th Qctober, 2002 * 

The Committee which was nominated on 17th October, 2002 held one meeting 1.€. on. 

30th October, 2002. The name ए फिट Members of the Comnittee, Special Invitee-and the 

meeting attended by each Member/Special Invitee are given below :— . 

51. ९० Name of फिट Members Number of meetings 

. ... _ पर व attended - 

1.  Shri Satbir Singh Kadian, Speaker 1 -, 

__ 2. ShriOmParkashChaitala, ChiefMinister . = 1 =~ . 

3:- -ShriSampat Singh, Finance Minister ~ -. 1 AL B 

4. = Shri Dhirpal Singh; Town & Country Planning 

. Minsiter ः ला. 1 दि 

5.  Shri Bhupinder Singh Hooda, M.L.A., Leadef of B 
Opposition . , e _ 1 . 

6 ShriKrishanPalGuarMLA. ~ .~ ,.. 7 1 . 

7. ShriRamBhagat M.L.A . I “1. ' 

Special Invitee b .. . 

Shri Gopi Chand Gahlot, Deputy Speaker . -1 4 ः 

ReportPresented = A न हा " 

The following report was presénted on the date noted against . 

Sr.No.  Subject matter . . . Date of 

) - [ S S, . i "« Presentation r 

1. Recommendation regarding allocation of time for transaction  *_30th October, - 

of Government Business for the meetings of the Haryana 2002 

Vidhan Sabha held from 30t to 31st October, 2002 Le. Obituary  * - 

References, Papers to be laid/re-laid on the Table of the Heuse, - 

Presentation of four Prelimirary Reports of the Conumittee on 

. Privileges and Legislative Business. - | 

The .Comrittee which was nominated on पीट, 17th Qctober, 2002, continued to 

fimction upto 23rd February; 2003: when a new Commuttee was nominated by the Hon'ble 

Speaker on 24th February, 2003 and notified vide Notification No. HVS-LA-37/2003/2 

E 

. dated the 25th February, 2003.- . 
‘ The Committee which was nominated on 24th February, 2003 held two mectings or 

5th & 12th March, 2003. The name of फिट Members of the Commuttee Special Invitee and 

the meetings attended by each Member/Special Invitee are-given below = 

_ Sr.No.  Name of फिट Members Number of 
m_ceung_—_—_______—__———_—

—___'s_ 

T ' 3 attended 

1. Shri Satbir Singh Kadian, Speaker = । — G SonSinshKadian Speaker . . 2 - 2 

2 'Shri Om Parkash Chantala, Chief Minister 2 

3. Shri Sampat Singh, Finance Minister 2 _'
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4. Shri Dhirpal Singh, Town & Country Planning * 
Minsiter 1 

5. ShriBhupinder Singh Hodda, M.L.A., Leadet of 
Opposition 2 

6. . ShnKrishanPal Gujar, M.L.A. 1 

7. ShriRamBhagat, M.L.A. 2 

Special Invitee - 

Shri Gopi Chand Gahlot, Deputy Speaker 1 

Report Presented . 

The following reports were presented on the date noted against :— - 

St.No., Subject matter Date of 

Presentation 

1. Recommendation regarding allocation of time for tr_ansacfion_____—_——____—__—__—w 

of Government Business लि the meetings of the' Haryana 

Vidhan Sabha held from 5th to 7th March, 2003,and 10th to 

12th March, 2003, i.e. Obituary References, Papers to be laid/ 

re-laid on the Table of the House, Presentation of Report of 

the Rules Committee, Presentation of छिपा Preliminary Reports 

of the Committee of Privileges, Descussion on Governor’s 

Address, Resumption of Discussion on Governor’s Address 

and Voting on Motion of thanks, Presentation, Discussion 

and Voting on Supplementary Estimates for the year 2002- 

"2003 (2nd instalment) and the Report एव the Estimates 
Committee thereon, General discussion on Budget Estimates . 

for the year 2003-2004, Presentation of Reports, of the 

Assembly- Committees and Resumption of Discussion:on 
Budget Estimates for the year 2003-2004. 

2. Recommendation regarding allocation of time for transaction 

of Government Business for the meetings of the Haryana 

Vidhan Sabha held from 13th to 24th March, 2003, i.e Papers to 

be lajd/re-laid on the Table of the House, Resumption of 

Discussion on Budget Estimates for the year 2003-2004, 

Discussion आते Voting छा Demands लिए Grants on Budget 
Estimates for फट year 2003-2004. The Haryana Appropriation 

Bill in respect of Supplementary Estimates for_the year 2002- 

2003 (2nd instalment), Presentation of Reports of the Assembly 

Committees. The Haryana Appropriation Bill in respect.of 

Budget Estimates for the year 2003-2004 and Legislative 

Business. N 

36247—H.VS.—H.GP., Chd. 
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